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(I). 

COMPOSITION OF THE COMMITTEE ON PUBLIC ACCOUNTS 
CONSTITUT~D }'OR THE YEAR 1928-29. 

In the previous year the eight elected members of the Committee on 
lublic Accounts were : 

Mr. S. C. Mitra. 
Mr. H. G. Cocke. 
Maulvi Abdul Matin Chaudhury. 
Mr. B. Das. 
Mr. K. C. Neogy. 
Mr. A. Rangaswami Iyengar. 
Maulvi Sayyid Murtuza Sahib Bahadur. 
Mr. C. S. Ranga Iyer. 

2. Out of these the following four members were declared, under rule 
51 (4) of the Indian Legislative Rules, to have retired from the Committee 
lD the expiry of one year from th~ date of their election :-

Mr. H. G. Coek~. 
Mr. B. Das. 
Hr. A. Rangaswami Iyengar. 
Haulvi Sayyid Murtuza Sahib Bahadur. 

3. The following motion was made by the Honourable Sir Basil 
Blackett in the Legislative Assembly on the 21st March 1928 and adopted 
by the Bouse :-

" That the non-official members of the Assembly do proceed to elect, 
in the manner required by rule 51 of the Indian Legislative 
Rules, four members to be members of the Committee on 
Public Accounts in place of the four members who have retired 
in accordance with sub-rule (4) of the same rule." 

4. In l"ursuance of this, the under-mentioned members were elected by 
~he Bouse :-

Mr. T. A. K. Shervani. 
Mr. B. Das. 
Haji Chowdhury Muhammad Ismail Khan. 
Rao Bahadur M. C. Rajah. 

5. The following members were nominated by the Governor General 
under rule 51 (2) of the Indian Legislative Rules :-

Lt.-Col. B. A. J. Gidney. 
Mr. W. Alexander. 
Khan Bahadur Mian Abdul Am. 

6. Under rule 51 (5) of these rules the Finance Member is the Chair-
man of the Committee. 
M12'1FinD 



RBPOBT OF· THE PUBLIC ACCOUNTS COMMITTEE 
ON- THK- ACCO"UNTS- OF-l92tt-27. 

I.-~~s Votes. 
The following table compares the total grants voted by the Legislative QeIl82'A1 

.Assembly with the total expenditure against those grants :- .... .,. • . 
(In lakhs of rupees.) 

Original Supple- FiDaJ ";" Actual 
grant. mentary grant. expen-

grant. ) ditme. 

Espenditme oharged to Revenue · . 1,06,31 3,62 1,09,93 1,«;m,47 

lb:penditure oharged to Oa.pitrJ · . 28,21 1,47 29,68. 2~." 

Total expenditure · . 1,34:,52 5,09 1,39,61 1,32,33 . 
Disbmsemen1is of Loans and Advances •• 10J)9 . 5 10.14 8,liO 

GRABD TOTAL · . 1,44:,61 5,14 1,49,75 1,40,83 

2. The following table compares the non-voted appropriations sane-. 
tioned by the Government of India with the total expenditure against such-
appropriations :-

(In lakhs of rupees.) 

~ Supple- Final Actual 
appropna- mentary ~ppropria- expendi-

tion. appropria- tion. ture. 
tioo. 

Ezpenditure charged to Revenue · . 1,14:,59 1,20 1,10.79 1,14,88 

ture charged to Capital · . 3,86 6 3,92 I_ 
'latal Jbpenditme · . 1.18,.us 1.- 1,19,71 1,18,. 



3. If the total voted and non-voted expenditure is taken, the positi01l 
.. as follows :-

(In lakhs of rupees.) 

0rigiD&l Aatual 
Grant. FiDal grant. expendi. 

• ture. 

EXpenditure oharged to Bevenue · . 2,20,90 2,25,72 2,19,13 

Expenditure charged to OapitrJ · . 32,07 33,60 31.66 

Total expenditure · . 2,62,97 2,59,32 2,50,79 

Diabol'8elDellts of LoaDs and Advanoea 10,09 10,14 8,50 

GBAIm TOTAL · . 2,63,06 2,69,.£6 2,59,29 

........ 4. It will be seen that against grants aggregating 2,69·46 crores the 
aetua1 expenditure was 2,59·29 crores-a saving of 10·17 crores or3·S per 
eent. against a saving of 17·85 crores or 6·7 per cent. in 1925-26. The 
.avings may be roughly distributed as follows :-

Baibray expeuditure oharged to Revenue 
Railwayexpeuditme obarg8d to OapitrJ 
Disbursements of Loans and AdvaD0e8 
Other Items •• 

Tot&l •• 

(In crores of , rupees.) 

.. 
'·75 
1·01 
I·M 
2·77 

10·17 

The savings in Railway expenditure charged to Revenue include 1 ·22 Cl'OI'8I 
under" Appropriation to the Railway Reserve Fund ", which is really a 
balancing entry. Even so, the figures generally show a considerable im-
provement over the position disclosed in last year'8 Report. 

5. The percentages of savings in the final grants for 1926-27 and in the 
two preceding years are given below for purposes of comparison :-

1924-25. 1926-26. 1926-27; 
Expenditure charged to Revenue .. '·1 3-0 2·9 

Expenditure charged to Oapital lU·' 15·5 6·8 
Total expenditure 10·6 '·8 3·a 
Grand Total, iDolnding Loane 10·8 8·7 3·8 

• and Aci'f8D0e8. 

These figures bring out clearly the extent of improvement which has 
occurred in the estimating under the various heads taken as a whole-a 
feature which was noticed by Sir Basil Blackett in his Budget speech of 
the 29th February 1928, when he dcalt with the comparatively small varia-
tion between the revised estimates and the net outturn of the year 1926-
27. 



.... 

6. The following table compares the percentage of savings-under voted 
grant8 with that of the savings in Don-voted appropriations :--

1926-27. 
Expenditure charged to Revenue 

Expenditure charged to Capital 

Total expenditure 

1925-26. 

Total expenditure 

.. 

.. 
•• 

•• 

Voted. Non-voted. 

0·9 
2·8 
5·2 

7·8 

0-1 

28·6 

1·0 

1·4 

7. Here again we are gratified to see that, compared with the previoua 
year, the results are more satisfactory. It is true that the percentage of 
savings under voted grants still continues to be larger than that under non-
voted appropriations. This point was dealt with in last year's Report, and 
we understand that the Finance Department take care to see that deli- Q.J. 
berate over-estimation is scrupulously avoided. An important reason for 
tbe variation in the percentages is the fact that, in the case of voted expen-
diture, the grant voted by the Assembly is not affected by surrenders made 
by disbursing officers, whereas in the ca.~e of non-voted appropriations, sur-
renders accepted by the Finance Department are taken into account in 
working out the final appropriations 1\ith which the expenditure is com-
pared in the Appropriation Accounts. Further, in accordance with 
the procedure recently adopted, allocation from the Reserve at 
the disposal of the Finance Department to meet expenditure under another 
voted head is not to be allowed to infringe the doctrine that expenditure in 
excess of a voted grant can be regularised only by a vote of the Assembly. 
80 that supplementary demands for such expenditure have to be obtained 
from the Assembly. The same is the position in regard to " new services 
not contemplated in the Budget ", even though the expenditure on snell 
serviceR can be met by re-appropriation. Weare informed that steps 
are being taken with a view to amending the Indian Legislative Rules in 
order to enable token votes to be obtained in cases of this type instead of 
votes for the full amount of the expenditure involved. This revised pro-
cedure should help to reduee the variation in the percentages to some extent. 
It is interesting, in this connection, to observe that the savings in the ag-
gregate original grants for voted expenditure charged to Revenue and 
Capital in 1926-27 amounted to 1'6 per cent. only. 

8. In the following cases the actual expenditure exceeds the voted .... II. 
grants and an excess vote of the Assembly is accordingly required :-

Number Amount voted Actual 
Item of Grant. by the expendi- Exce8L 
No. grant. Aaaembly. ture. 

Civil. Be. Be. Ra. 

1 20 Stamps •. -. . . 1,69,000 2,68,127 89,lJ7 

J 26 Interest on Miacellaneoua 23,96,000 24,,!O,283 7usa 
Obligationa. 

3 28 Executive Councll .. 82,000 1.04.501 4,,1,601 

--



Q. 'J33. 

Q.187. 

• 

"", "] ~ ? . 
AlDotmt -voted Aet1al 

. » 

Number ' Item of Grant. by the expendi. ExOll8. 
No. 

~" l A.aeembly. ture. 

.. "" A, ' , " , , 

Ita. Be. Ra. 

• 1;2 Emigration-Inimnal · . 46,000 46,646 1,046 

5 64: Joint Stock Companies · . l,S6,600 1,38,364 1.* 
6 70 Superannuation Allowances 

and Pensions. 
37,06,000 37~MtlJ94 28,1594. 

7 12 Miscellaneous . . · . 3,03,42,000 3,08,tN,571 6,22,1"#1 

8 . . Census .• . . · . .. 1,991 1,891 

9 8l).A. Capital Outlay on Currency 8,31,000 8,35,839 4,819 
Note Printing Press. . 

10 90 Commuted value of Pensions 20,00,000 22,87,124 2,87,lU 

11 92 Interest free Advances · . 1,02.85,000 1,07,10,746 4,!5,746 

llailtDGY8. 

12 1 Revenue-Railway Board 9,68,000 10,50,000 82,000 

13 6 Reven~mpanies' and 
Indian States' share of 

1,61,30,000 1,65,56,000 4,26,000 

surplus profits and net 
earnings. 

14 7 Capital-New constructions 6,45,07,000 6,58,08,000 13,01,000 

15 8 Capital-Open Line Works 19,98,81,000 20,10,46,000 11,60,000 - 9. A brief explanation of each excess is given below :-
Item 1.-The excess was the result of a number of diffE'rE'nt incidents, 

including the omiSfoiion to provide for the cost of carriage of 
stamps in estimating the recoYerie6 from the Posts and Tele-
graphs Department, a decision to charge fur stamps at rates 
based on the cost of production at Nasik instead of at the rates 
at which they could have been obtained from England, and a 
discrepancy between the receipts from Provincial Govern-
ments estimated in the Central Budget and the corresponding 
payments estimated by the Pro"jncial Goyernment.~ themselves. 
We have been informed that instructions have been issued 
with a view to preventing the recurrence of omissions and dis-
crepancies of this kind. The net excess in the grant as a 
whole is practically represented by the loss on the working 
of the Security Printing Pre.;s, which started work {or the 
first time in the year 1926·27 and expects to wipe out t\e 1088 
in the very near future. 

Item 2.-'The entire excess in this case is explained by larger pay-
ments to the Post Office for Savings Bank and Cash Certift-
eate work, which were calculated with reference mainly to 



tare 'number df 'traiisaefioDs and 'nUmber of accounts, and 
these increased towards the close of the year more rapidly 
than 'anticipated. 

116m B.-The entire excess in 'this case occurred under the sub-head 
" Tour expenses". We have been told tliat, as desired by Q.IIH. 
the COmtnittee of last year, instructions have since been issued ' .. 
with a view to making more systematic attempts during the 
course of the year to eviilttate the cost of probable tours. 

Ifems 4 and 5.-The excesses in these two cases are not considerable, 
and, as a matter of fact, allotments were made from the Re-
serve at the disposal of the Finance Department to meet 
them. According to the prjnciple formally accepted only in Q. MO. 
May 1927, supplementary grants should have been obtained. 
But the need for these allotments did not become evident until 
after supJ."lementary demands had been presented to' the 
Assembly in February 1927. We consider that every effort 
should be made to include all supplementary demands in the 
list placed before the Legislative Assembly in the ordinary 
course about the month of February and that demands which 
cannot be so inchlded should be presented separately later on, 

, before the close of the year, when a question of principle is 
involved. In these two cases, however, such a question was not 
involved. 

Item 6.-It is difficult to estimate this expenditure accurately. The 
exce.o;;s of net voted expenditure is only . 8 per cent. of the net Q. 87L 
grant. The expenditure is watched by the Audit officers 
themselves and is distributed over all Provinces. 

Item 7.-The excess under this grant is more than accounted for by Q. 874. 
the larger amount which was available for transfer, and was 
transferred. to the Revenue Reserve Fund. The operation is 
a purely balancing entry in the accounts, the amount of the 
entl'~· being the net revenue surplus of the year set apart in 
order to enable the Provincial contributions to be completely 
extinguished in the year 1927-28. We are told that, as a 
mntter of fact, the variation between the estimated and actual 
re"enue surplus in 1926-27 was the smallest on record for a 
considerahle number of years. 

ltem B.-Here too. the excess is very small and represents a pay- Q. MO. 
ment of arrears. of municipal tax in respect of the office 
b\lildings of the Superintendent of Census Operations, 
:Madras. There was no original grant at all under this head 
and the payment was a purely casual one, to meet whicli an 
allotment had been made from the Reserve at the disposal of 
the Finance Department. But a supplementary grant was 
not. obtained from the Assembly as it should have been in 
accordance with the revised procedure-vide remarks against 

• items 4 and 5 above. . 
Item 9.-The exces.r.; of voted expenditure here is onl~? -6 per cent. of Q. 875-

the grant, and could hardly ha ye been foreseen. This is an 
instance of very close budgeting. 

Item 10.-1926-27 was the first year in which commutations of nen-
sion began to be charged to capital. It was explained thai Q. m. 



Q. 87~. 

Q. 167. 

6 

the circumstances were such that it was impossible to esti-
mate, with any degree of accuracy, either. the expenditure 
under the grant as a whole or its distribution between voted 
and non-yoted. The excess in the voted grant is more thaD 
made up by the savings in the non-voted appropriation. 

Item 11.-In this case the excess was due to larger shipments of nickel 
for disposal than was a§Sumed in the Budget. The nickel is 
surplus to the Government of India's requirements, anel tne 
contract under which it is sold will expire in December 1928. 

Item 12.-The reason for the excess in this case is that certain print-
ing and stationery charges, debitable to Committees, has been 
booked under this grant instead of under Grant No. 11-an 
error in accounting. 

Item 13.-The excess is mainly the result of the fact that, contrary 
to past practice, the net earnings of the N agda Muttra Sec-
tion, payable to a certain Indian State for the half-year 
ending the 30th September 1926, came in for adjustment 
after the close of the year in the accounts which were still 
open. We have been informed that action is being taken to 
set the procedure on a uniform basis in orde~ that such a 
contingency may not arise in future. 

Tlems 14 and 15.-The excesses in these two grants amount to 2 
per cent. and -6 per cent. respectively. These are in striking 
contrast to the very large savings which were a feature of 
preyious years--a difficulty to meet which the system of 
over-allotments was introduced. These excesses are an in-
dication that the system has had its use and should be 
watched very carefully in operation. 

10. The total number of voted grants in which there has been an 
exeess is 15, and the total amount requiring the vote of the Assembly is 
Rs. 44,55,185. These figures compare favourably with those for 1925-26, 
viz., 18 grants with an aggregate excess of RB. 66,38,704. 

11. It will be clear from the above analysis that, except in the case of 
items 14 and 15 where the excesses have resulted from the policy of over-
allotment deliberately adopted, the increases were smalJ and unavoidable 
in certain cases while, in others, the requisite action has already been taken. 
The comment.~ in the Appropriation Accounts and those of the Auditor 
General indicate, however, that notwithstanding the improvement notice-
able all round and brought out in the preceding paragraphs, there is still 
considerable room for improvement in the methods of estimating in certain 
directions, as a]so in the control of expenditure. Particularly is this the 
case in the Railway Department, where it was admitted that the budgetary 

Qs.155cf1313.arrangements---especially on one of the Railways-are not satisfac.tory. 
We understand that the report of the special officer deputed to investigate 
the system of preparing budget estimates by State-worked Railways is ex-
pected in the Department very. shortly, and that its consideration is likely to 
lead to better results in future. We have also been told by the Financial 

Q. gIL Secretary that steps are being taken in his Department to strengthen the 
superior staff in oraer that there may be time and machinery for correlat-
ing the Appropriation Accounts with the original estimates and for ~ 
matic efforts to improve methodR of estimating and we look forward to 



7 

seeing in future years a more extended use of lump cuts coupled with a 
decrease in the number of excess votes that have to be obtained front the 
Assembly. 

12. We desire to reiterate, however, certain principles which have...." ...... 
been !"ecommended in the past by our predecessors and accepted by the rO::Wed In 
Government of India, or have otherwise been well-established, and take ..,metta .. 
the opportunity of indicating certain other principles that follow there-
from, having regard to the facts brought out in the course of our E:cru-
'tiny of the Appropriation Accounts for 1926-27 :-

(1) No changes in classification should ordinarily be made during Q.500. 
the course of a year, which will have the effect of accounting 
for expenditure under a head other than that in which funds 
have been provided for it. 'Ve would like to make it clear 
that this principle relates not only to major heads of account, 
but also to demands for grants and the sub-heads in the 
various grants. 

(2) Budget provision must be made under the head against which Q.882. 
the expenditul"e ,ought eventually to be recorded. This 
again applies to demands and sub-heads as well as to major 
heads of account. 

(3) Undischarged liabilities should be carefully evaluated and pro-App.XIJI.!6. 
vided for as may be necessary. !n this connection, we 
would emphasise the importance of making a suitable allow-
ance in the estimates for unrealised assets as well. 

(4) The system of lump cuts should be extended judiciously, parti- Q.882. 
cularly under "Establishments" and "W orks Expendi-
ture". It should not be forgotten at the same time that 
the system of over-allotment, which has been adopted 
extensively on the railway side for some time and has begun 
to make itself felt, should be jealously y;atched in order 
that it may not give rise to occasions for applying to the 
Assembly for supplementary or excess grants. 

(5) Re-appropriations from anticipated savings are permissible inApp.XID-J7 
principle, but care should be taken to see that there is a 
reasonable prospect of the savings materialising, and also 
that, whene'ver such r,e-appropriations are made, a specific 
reduction should be made under the head in respect of which 
S8vin~ are anticipated, though a certain amount of discretion 
may be allowed for the present. in this connection, to the 
Financial Commissioner. Railways, in view of the peculiar 
circumstances in which he has to work. Care should also be 
taken to see that the actual expenditure does not exceed the 
reduced appropriation. 

(6) It is essential, if the controlling officers are to fulfil efficiently Q 8IL 
their responsibility for financial control, that their figures 
should agree with tho~e of the Accounts officers. 'Ve would 
empbaRi8e the fact that it is for the Controlling officers to 
prove to the latter, before the accounts of the year a~e finally 



Q. 78. 

dosed th'llt their (h~n figures are correCt 'in order thattlie 
discrePBnciesmay be settled before the AppropriaU8il 
Accounts are prepared. 

13. With these remarks werecomtnend that the Assembly: assent t9 
"the exeess grants for 1926-27, which the Governor-General in Cotincll 
..rul place before them, for the following sums in respect of the heaH's 
-r'efei"red to in paragraph 8 above :-

Expenditure charged to Revenue 
Expenditure charged to Capital 
Disbursements of Loans and Advances 

Total 

Rs. 
12,71,476 
27,57,963 
4,25,746 

44,55,185 

14. Rule 52 (2) of the Indian Legislative Rules requires that we 
should bring to the notice of the As~mbly every re-appropriation from 
one grant to another grant; every re-appropriation within a grant, which 
is not made in accordanc€ with such rules as may be prescribed by the 
Finance Department ; and aU expenditure which the Finance Depart-
ment have requested should be brought to the notice of the Assembly. 
We are glad to be able to report that there have been no re-appropriations 
falling under these categories during the year : nor have the Finance 
Department requested us to bring to the notice of the Assembly any 
particular item 2~ expenditure. 

15. Before turning from this aspect of the Appropriation Accounts, 
wc would refer to an interesting suggestion made by the Accountant-
General, Posts and Telegraphs, in paragraph 45 of his Report. With re-
ference to certain lump cuts made by the Finance Department in the 
revised estimates, he remarks that they were all absolutely justified in 
the event, but that the reduction should have been carried down to tile 
detailed heads. We haye giycn careful consideration to the suggest.ion 
and have come to the conclusion that, in view of the fact that the final re-
vised estimate is 110t built up from below and is settled late in the year, the 
further distribution of lump cuts, which are already being made under 
sub-heads, would be impract~able and would confer no appreciaole 
advantage. Under the arrangements now in force, revised estimates do 
not represent modified appropriations, and there is no obligation on Nub-
ordinat,e authorities to work up to such estimates. In the circumstances, 
we are of opinion that it is unnecessary to pursue the matter. 

D.-Comments on matten outstanding from previous Beports. 

DIlle...... 16. Our predecessors recommended last year that Government should f.-=-ta ~onsider the best method of giving effect to the strong desire expressed 
In the A8sembly that the House ,should be given an opportunity to dis-
Ctlss. in general terms the report of the Public Accounts Committee on 

Q. 7. which the excess grants were bltSed. We have been informed that 
e1Yorts made by Gov~rnment in this direction proved infructuollS but 



'dlet8tt~ps·are ·beiDg taken,ib. connection with the deliberatioilS 'of the 
,Statntory Commission, to provide a constitutional procedure which 
"would meet the wmhes of the committee lin the matter. We desire, how-
ever, to reaftirm the recommendation made last year and to suggest that 
the Government of India sbouldreconsider the matter without waiting 
rorthe deliberations of the Statutory Commission. 

17 .. Our predecessors also recoDlmended that the . financial position and ~= ' 
:prospects as well as other aspects of the whole of the scheme of salt 81lpply Cli ........ wn,; 
from the Sambhar lake and Khewra should be comprehensively examined ........ 
and put on a business footing at a very early date. We have discussed the 
whole question at some length. Weare assured that various reforms and Q. 736. 
eeonomies have recently been introduced in the working of the Northern 
India Salt Revenue Department as a result of a close investigation eonducted 
'by an officer on special duty working directly under the Central Board of 
Revenue; that, in consultation with the Audit Officer, new arrangements 
haye been devised to enable a real control over expenditure to be exercised; 
that the old policy of manufacturing the maximum amount of salt irres-
pective of the volume of demand has..been replaced by a new policy of 
working up to a definite output every year based on ascertained demand and 
existing stocks; that some portions of the ambitious development schemes 
approved by the Standing Finance Committee as early as 1922 have been 
abandoned and that, by these and other means, definite efforts have been 
made to improve administratively and financially the system of salt supply 
in the Department. 'Ve have also been assured that the possibility of 
further economies and improvements is receiving the unremitting atten-
tion of the Central Board of Revenue. Seeing that the accounts have 
been commercialised and that future Appropriation Accounts will 
~how the cost price of salt at its source in accordance with· the recom-
mp,ndation which we make elsewhere, it will be possible for future 
Committees to judge 1l0\v far the hopes expressed are really justified b~ 
the results and it will be open to them to suggest, if necessary, that Gov-
enlment should re-examine the whole situation in order to see whether 
any measures cannot be tal{en to make production more economical. In tht' 
circumstances, we are of the opinion that no further action is neees~;ary 
on our part at the moment. 

18. \Ve now lurn to the recommendation of the Committee of last 8aa1tllar 
year that 8S the generating plant at Sambhar is in operation only during a =r= ... 
year of !o;canty rainfall and then only for about six weeks, the Central 
Board of Ueyenue should examine whether some other method of supplying 
the power cannot be devised. the present electric power house being di~mant1-
ed. We have consider~d the memorandum (Appendix V1) presented by Q.739. 
the Board on this question as alBo :Mr. Pitkeathly's report (Appendix VII) 
on the same subject. These documents show that it would be undesirable 
to jettison the power honse and replace it by a system of separate prime 
movers, etc. The electric scheme was deliberately introduced after careful 
consideration by the expert advisers of Government to replace a similar 
scheme in which pumps were driven by separate engines and we feel that we 
cannot take the responsibility, at this st~e, of advising Government to 
change -Over now to an alternative which might involve furt,her expenditure. 
''Ie desire at the samp time that Government should take necessary action 
on the lines of the specific recommendations made in paragraph 10 of 
Mr. Pitkeathly's report and should so administer the whole undertaking 
as to reduce the cost of production as far as possible. We hope that it 
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~ ill be possible for such reductions to be made : In any case, the remarks 
in the penultimate sentence of the previous paragraph hold good in this 
dpecific case also. We further consider, in regard to important schemes of 
development generally, that careful attention should be paid by the autho-
rities concerned, when the schemes are taken up, to their anticipated effect 
npon the cost of production, having regard to any probable limitations that 
may exist upon the extent to which output can be usefully expanded. 

De1rn 19. The Committee of last year thought that it was too early then 
.'re ....... to judge whether~ considered from the economical aspect and with due 
............ re~ard to the displacement of labour involved, this scheme had turned out 

to be a success and they accordin~ly left it to their successors to obtain 
from the Central Board of Revenue a full memorandum on its working. 

Q. 3.. We have obtained and considered that memorandum (Appendix V) and 
find that, as commercial accounting has only recently been introduced 
it is not possible to draw any inferences which can be regarded as at all 
conclusive in reg~rd to the financial effect of the scheme. 'Ve are grati-
fied to hear that the electrification providentially proved most helpful in 
connection with the recent subsidence and we were informed that steam or 
oil engines could not have been obtained promptly or, when obtained, moved 
readily from place to place as emergency arose. We have no desire at this 
stage to explore the remote past but would content ourselves with repeating 
the general recommendation contained in the last sentence of the preceding 
paragraph. 

Ia=::;: 20. We shall now proceed to refer briefly to the more important items 
~ •• in previous reports, the disposal of which is in various stages of pro~eS8. 

We recommend that in each case the disposal should be expedited as far 
as it is possible to do so :-

(1) Ctmtracts.-The Government of India ha"e accepted the general 
Q. 819. principles recommended by our predecessors last year. We understand 

that a draft statement of general principles regarding contracts has been 
circulated to various authorities for their opinions, and that it is intended 
to follow up the enunciation of general principles with a manual of de-
tailed inF:liructions indicating the powers of various authorities in respect 
of different kinds of contracts and prescribing rules to govern points 
connected with or arising out of agreements. . 

Q.18. (2) Treatment 01 losses.-We have been informed that the AlJditor 
General has submittea a report on this subject and that the considered 
opillionR of Pro,;incial Governments have now to be obtained in the 
matter. 

(3) Recovery of losses and Disciplinary action.-We have befln told 
Q. 17. that, here again, a draft Rtatement of general princir,les and procedure 

to regulate the enforcement of responsibility for losses sust.ained by Gov-
ernme~t through fraud or negligence of individuals has been prepared 
#lnd cIrculated to th,: Departments of the Government of India for their 
observations. 

App.m.2. ,,<4) Inventory 0/ Government property.-We understand that the 
AUQItor ~eneral has forwa~ed to the. Government of India a report on 
the questIon of the preparatIon and mamtenance of an inventory and that 
it is under consideration. 

App. m.12. (5) Sea Customs Act .-We have been told that an amending bill hu 
becn drafted. 
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(6) Audit of Beceipfs.-We understand that the Secretary of State Q. 1 •• 
has been addressed on the question of the audit of receipts but that a deci-
sion iH Ilot likely to ue rtuched when the Statutory Commission is sti1lsit-
tillg. .As regards the allied question of internal check of Customs receipts, 
we have been told that the Central Board of Revenue submitted certain 
proposals to the Government of India who considered them to be unduly 
expensive and have returned them to the Board for reconsideration. 

(7) Powers of Departments of Government of India.-We understand Q.13. 
that, with changes in the constitution impending, it is not considered 
desirable to attempt a new codification of powers but that it is proposed 
to make interim arrangements in accordance with which financial sanctions 
issued by other Departments of the Government of India will be com-
municated to audit by the Finance Depart'ment, so that Audit would no 
longer have any difficulty in the matter, as the responsibility for seeing 
that other Departments did not exceed their powers would then rest with 
the Finance Department. We have also been informed that Audit may 
act on the aBRumption that the Financial Adviser, Military Finance, as a 
Joint Secretary to the Government of India, has been given full authority 
and has been constituted the sole mou'thpiece of the Finance Department 
in matters of Military F'inauce. 

(8) Profit aM Loss account of Posts aM Telegrapks.-It has been Q. 23. 
stated to us that 'eb.e settlement of claims as between the Posts and Tele-
graphs and the Railway Departments, the ascertainment of the pen-
sionary liability of the Posts and Telegraphs Department, the institution 
of a separate account for the Radio Department and the control of the 
Indo-European Telegraph Department are all matters which are still 
under consideration. 

(9) Railway Demands for Grants.-We understand that a decision on Q. 299. 
the question of changing the form of these demands has been postponed 
pending the deliberations of the committee which is to examine the ques-
tion of the separation of railway accounts from audit. 

21. The only specific recommendations we have to make are :-
(i) Item (6) above.-In view of the special importance of Customs 

receipts to the Ct'ntral Government, we desire to impress 'upon 
them the nec.essity for arriving at a prompt decision on the 
question of internal check. 

(ii) Item (7) above.-In order to mark the position of the Financial 
Adviser, Military Finance, orders of the Finance Depart-
ment which are of general application and should there-
for~ ~xtend-with or without modification-to the military 
administration, should b~ communicated t.o the Army Depart-
ment, the Mili'tary Accountant General and the Director 
of Army Audit by the Financial Adviser. 

(iii) Item (8) above.-While we recognise that the question of 
settlement of claims and counter-claims as between the 
Posts and Tf:legraphs and Railway Departments is a matter 
or h(jrgainin~ aud will therefore take time, we consider that 
'Ule question (,f t'nhancing the rents due from the canal~ 
shou1d be settled without delay. 



rew ....... 
Q.l90. 

Q. 386. 

Q.1J37. 

I, 
IQ.~",,,o~ .• ~;~,~ 011' GlUM RNHDl.Bepon. 

22. In the. COUrse Qf his commen~. on the Appropriation AceoU:llt&, 
the Auditor General has, raised the queation of the definition of the t~rm 
" new service. ", which,appears in rul~ 5Q,of the Indian Legislative RuieL 
That rule requires that a s~pplementary grant should; be obtained fro~ 
the Assembly when" a need arises during the current year for: expendi-
ture, for which the vote of the Assembly is necessary, upon some new ser-
vice not contemplated in the Budget for that year". As the rule stands, it 
is necessary that su~h a demand must be presented for the whole amount 
involved and not only for a token amount if the service is a new service . 
... <\8 stated elsewhere in t!his report, the Government of India are taking 
steps to amend the rule with a vie"!, to enabling a token demand to be 
presented if the expenditure involved can be -met by re-appropriation. 
Even so, it is necessary for the guidance of Administration as well as of 
Audit to define the term" new service" in, order to see whether even 
a token vote has to be obtained in any particular case. The views of the 
Auditor General are set out in his " :M:emorandum on the work of the 
Public Accounts Committees in India". We have also been supplied 
by him with a memorandum (Appendix XI) indicating the practice 
adopted in England in this respect. The conditions there are not quito 
~ogous to those p'revailing in this country and while we are inclined 
to agree in the conclusions set forth in these memoranda, we do not 
desire to commit ourselves definitely thereto at present. We agree with 
the Audiwr General that, as in England, there should be 110 cast-iron 
rule and that the application of the term to concrete eases could best be 
governed by the evolution of a body of case law. We recommend that, 
ill plaeing eases before the Standing Finance Committees, the Govern-
~ent of India should state whether the expenditure is in respect of a new 
service ; and that, if Audit holds a diiferent view in particular cases, 
such cases should be brought to the notice of the Public Accounts Com-
mittee through the Appropriation Accounts. 

23. During our examination of the Appropriation Accounts for 
1926-27 we have had occasion to examine the issues involved with refer-
ence to certain specifi~ eases. We have held that neither the safeguard-
ing of a source of revenue nor the substitution of one instrument of ser-
vice for another can be considered to be a new service. On the other 
hand, we have held that a grant-in-aid to a new Provincial hospital. 
amounting to rupees one lakh, should -be considered to be a new Kerviee 
within the meaning of the rule referred to above. We have thus already 
started evolving a body of ease law, and look to Audit t~ bring to our 
notice any difficulties which may arise in the interpretation of the term 
in future. 

24. An important point has been raised by the Accountant General, 
Posts and Telegraphs, which relates to the propriety of combining both 
capital and revenue expenditure in one grant. We agree with the 
Accountant General that the procedure adopted by the Government of 
India would have beeD open to objection if· the capital expenditure in 
ql,lestion were expendi'tII1r-e charged outside the revenue account. As a 
matter of fact, however, we find that the practice is to combine in one 
grant the ordin&ry revenue expenditure and the capital expenditure 
charged to revenue. This practice is in conformity with that which hal 
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l\f~v~~4: in, the linitel4 KingdoIq. !or yeaq-~ ... ~feQV~,. th~ ~tter is 
QJ\e ,w.Juch, lU,ld~ rul~ «: of the IndIan. LeglSlatIve . RHles, is, for the deci-
SIon of the Rmance Member and involves no ques.ti~ of· either conven-
ience or principle. In the circumstances, we do' not desire to pursue the 
~~. 

25. The question was also raised in the Committee as. to the pro- ........ • 
lW~ety. of debiting Ecclesiastical charges incurred in. connection with the cal CIIaIS--
-4I"II\Y to 'the hea4 " Ecclesi~stical '1 in th:e Civil Estimates. We under- 892 
stand that the same question was raised,by the Retrenchment Committee Q. • 
and carefully considered by the Government of India, who decided in 
1925 that any change should be left over until the whole question of Chap-
lains and Churches could be dealt' with comprehensively after the Indian 
Church :Mcasure was ad<Jpteu. Now that this measure has come into 
operation from the 1st January 1928, we desire that the Government of 
India should take up the question. 

26. We have given very ca.refnl consideration to the facts brought 
qut in paragraph 104 of the Report of the Accountant General, Central = .. 
Revenues, and .in the memorandum furnished by the Auditor Gen~ral 
(Appendix IX) on the subject of the loss, or risk of loss, in connection witl) Q.482. 
the collection of marble at New DeW. The most important of the points 
raised relates to the relaxation of the specifications and the possible 
aggrava'tion of loss due to such relaxation. The New Capital Committee 
examined the officers concerned at lengt.h and came to the conclusion, 
among others, that the form of the contract for the supply of marble 
was unsuitable, but that the relaxation of it., conditions did not lead to 
loss or to increase in wastage. We agree that the contract was most 
llnbusinesslike, and recommend that, if similar defects should be noticed in 
contracts in future, steps should be taken forthwith to revise them in a 
suitable manner. 

27. We have already suggested that the promulgation of general 
principles regulating contracts and the manual of detailed instructions in GoIdPaotll• 

- connection therewith should be expedited. We would add that such prin- ~ 171 
ciples should also be made applicable to contracts relating to the Railway·' .. -
and the Military Departments as far as possibJe. If the formal promul-
gation is likely to take time, we consider t11:at it would be advisable to 
issue orders without delay, impressing upon the officers concerned theApp.Xm-M. 
necessity for observing the general principles suggested in paragraph 13 
(If the Report of last ;.lear, as also the following ones which have suggested 
them.~elves to us during the course of our examination of the Appropriation 
Aecoun~ for 1926-27 :-

(1) 

(2) 

Conditions of contracts should be settled and reduced to writ-
ing before the works are started, and, once a contract is 
signed, departures from its terms should rarely, if ever, be 
permitted, and even then, only with the sanction of competent 
authority. 

If, howe,ver, at any stage it is found that the terms of a con-
tract are contrary to the original intentions,_ or otherwise 
defective, 8~PS sbou.lil b~ takel.l: lorth.w,ith to. revise it in a 
suitable manner. 

Q.I99. 

Q.f'll. 
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(3) Irregular concessions to contractors should on no account be 
granted, and the grant of such concessions, if any, should be 
brought to notice in the Appropriation Accounts. 

(4) If circumstances are likely to arise which might justify 62: 
gratia payments to contractors, steps should be taken to give 
such timely notice as would tend to reduce the amounts 80 
payable. Further, before making any such payment the 
advice of the Government Solicitor should be obtain~d in 
regard to the legal aspect of the case. 

App. XIII-li9. (5) When a civil suit is instituted against a contractor, it should 
not be withdrawn without the" sanction of competent autho-
rity, which term should be suitably defined to avoid mis· 
apprehension. 

Q. 199. (6) It is theoretically advantageous to enter into lump sum con-
tracts rather than into contracts which provide for the pay-
ment of actual cost plus a certain percentage on account of 
profit. If experience proves that any contract of the latter 
type actually entered into by Government is not in the 
financial interests of Government, it should be brought to 
notice through the Appropriation Accounts. 

Coa____ 28. The Accountant General, Posts and Telegraphs, has brought to 
to ftnIa notice a case in which the representative of an important business con-

Q. 69. cern with which the Posts and Telegraphs Department has large business 
transactions, had been allowed for some years a free use of the trunk tele-
phone line between two important places as an act of courtesy. It has been 
contended that the grant of such concession is not unusual between bodies 
having business relationships with each other. Nevertheless.., it is conceiv-
able that an extension of the system may easily lead to abuse, and the 
Committee accordingly recommend that such concessions should be given 
in future only by the Government of India, who should scrutinise the 
cases jealously ansi communicate their sanctions to Audit. 

=:e.n:r.oI 29. We have already indicated that the question of formulating general 
",sl'IIJIaI7principles and procedure to regulate the enforcement of responsibility 
...... for losses is under the consideration of Government. We consider that, 

Q.53. in this connection, it is necessary to emphasise the value, in preventing 
frauds and financial irregularities of all kinds, of careful selection of 
officers to be entrusted with responsibility; of conscientious supervision 
and obedience to rules ; of deterrent punishment of those guilty of di~ 
honesty or of deliberate or neglige~t disregard of rules ; and of frequent 
and thorough inspections. As in the case of the principles relating to 

Q.l1'I contracts, we suggest that these general principles also should be made 
applicable to the Railway and the :Military Departments with any neces-
sary modifications, which, however, should be carefully scrutinised by the 
Government of Indi~ before final adoption. In addition to these general 
comments, we desire to make the follo"'ing specific suggestions :-

App. XIII-61. (1) As a matter of general principle, the fact ~hat certain oftieers 
who were guilty of frauds or irregularities, have been 
demobili.c;ed 01" have retired and have thus escaped punish-
ment, should not be inade a justification for absolving those 
who are also guilty but who still remain in Rervice. 
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(2) It should be laid down whether in cases of financial loss occur- App.:J.1U.tU. 
ring in the Military Depart}Dent, the final authority to settle 
the question of disciplinary action should be His Excellency 
the Commander-in-Chief or the Government of India. 

(3) It should also be carefully considered whether losses in connec-Q·849. 
tion with central transactions, conducted by Provincial Gov-
ernments as agents of the Central Government, and directly 
due to the neglect of the servants of the agents, should not 
be a provincial charge. 

30. We are aware that this last point was taken by the Government Q. 883. 
of India in connection with certain embezzlements in the Burma treasuries, 
and that it raises important constitutional issues. Nevertheless, it is a 
matter which demandc;; early consideration. It is relevant to mention, in 
this cOJ1necti01i~ that the question has also been raised whether in such 
caRes thE, Government of India should not be consulted by the Provincial 
Government concerned in regard to disciplinary action. It was explained 
to us that, in a matter like this, the Government of India ought not to 
interfere with their agents whose serva.nts were co~cerned ; that the Gov-
ernment of India have already forwarded to local Governments copies of 
their letter of September 1927 to the India Office, detailing the measures 
taken for checking the growth of fraud and embezzlement of public 
revenues; and that, when the general principles regulating disciplinary 
action are settled by the Government of India, they would also be likewise 
communicated. In the cireumstances, we do not wish to pursue the sugges-
tion. 

31. Our predecessors devoted considerable attention to the question of Sto ..... 
making the Indian Stores Department self-supporting by extending its 
activities, and, in particular, by securing continual and increasing support 
from the Army and Railway Departments. The Army Department have Q. 503. 
already been placing large orders and we are gratified to hear that such co-
operation has been forthcoming latterly from the Railway Department 
to a very appreciable extent, and that the loss on the working of the 
Stores Department is expected to be very considerably reduced in the 
near future. We have also found a certain amount of evidence of the Q. 103. 
realisation by departmental authorities of the advisability of reducing 
stocks generally. We have, however, to make the following observations in 
"regard to the purchase and accommodation of stores in the light of the 
facts which came to our notice in the current year :-

(1) It is not businesslike to purchase stores in driblets : periodical Q. 24:1. 
indents should be prepared, and as many articles as possible . 
should be obtained by means of such indents. 

(2) . Care should be taken not to purchase stores much in advance Q• "1. 
of actual .requirements if such purchase is likely to prove 
unprofitable to Government. 

(3) It is nec~ssary and economical, in the long run, t() provide suit. App. X1D-'8. 
able accommodation for valuable and combustible stores. 
which would prevent the possibility of large losses by fire 
or other accidents. 

M127FinD 
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r.aa4_4 32. A ease was brought to our notice in which a plot .of land was 8......... purchased for the Posts and Telegraphs Department much in advance of 
Q.8J. 

1IIIIoel-
laD .... 
[rreplal'l-
ties. 

the construction of a building thereon. It was explained to us that this 
was done in view of the desirability of obtaining suitable sites at the 
favourable rates then prevailing. We do not, of course, see anything 
unbusinesslike about this particular procedure, but would suggest that the 
building programme of the Department should be prepared with due 
regard to considerations of economy. I 

33. \Ve find that a considerable number of irregularities has occurred 
during the year in connection with the taking of measurements and the 
upkeep of mea.I)uremfmi books and other initial accounts ; that there haa 
been some disregard of the financial interests of Government generally ; 

Qa. 1'12,182 & that irregular procedure has been adopted with a view to evading audit 
487. objections ; that expenditure has been misclassified with a view to evading 

the detection of irregularities ; and that audit objections have not been 
disposed of with the requisite promptitude. We need hardly stress the 
fact that these irregularities are serious, and we would suggest that the 
Government of India should consider the question of issuing general in-
~tructions in t.hematter and of impressing upon all officers the desirability 
of observing the rules. 

Ortlen wI&h 34. The Committee of last year dwelt on the gravity of signing certi-
~,.. ficates without a sense of responsibility. We find that perfunctory sign-

ing of certificates led to large over-payments of proficiency pay to soldiers 
App. XIn-21. in almost all the districts for a considerable length of time. We would 

repeat the recommendation made last year that cases of this kind should 
be visited with seyere displeasure and penalty in future. In the particular 
instances referred to~ we consider that the incorrect issue of proficiency 
pay could probably have been avoided by suitable action on the part of 
t.be Military Accounts Department and that some automatic arrangemental 
.mould be introduced in the Accounts Offices generally, which will help 
t~ diminish the possibility of expenditure being incurred under orden 

\ which have a limited currency, after the currency of those orders has 
expired. 

~. 35. It has been explained to us that the rates of depreciation laid 
~ .. ~ •• e down by the engineering authorities in connection with the commercialiaa-
Q. 41. tion of the accounts of the Posts and Telegraphs Department were pro-

visional and would require revision in the light of experience. We suggest 
that the scrutiny of the rates should be accelerated and that alternative 
methods of applying such scrutiny should also be considered. We would 
also commend for the consideration of the Government of India the 
question whether the Department might not use its accumulations in the 
Depreciation Fund for avoidance of debt to the Government of India OD 
account of capital outlay on new assets, particu larly as, under present 
arrangements, the Department earns, on its accumulations in the Fund, 
a smaller rate of interest than it has to pay on the capital lent to it. We 
notice in this connection that the kindred question of investment of 
balances in the Railway Depreciation and Reserve Funds is under the 
consideration of the Railway Department. == 36. In paragraph 71 of the Report of last year, our predecessors reeom-

LIDeI. mended that the question whether audit on Company lines could be 
improved by increasing the statT of Government Examiners sbould be 
considered in the light of the experience on the East Indian Railway. 
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We ~ave been info.rmed by. the A~ditor General that he has been devotingQ.18. 
eonsI?erablc attentIOn to thIS questIOn, and that he is at present engaged in 
workmg out a model scheme of audit applicable to both State lines and 
Comp~ny l~nes. We are .told that the Railway Board fully agree as to the 
necess!ty for an extensIOn of the scope of the audit by Government Q. 18L 
ExamIners and for more frequent inspections by them of initial records. 
The effect of the tightening of audit on the Bengal Nagpur Railway at 
any rate, is visible practically throughout the Report of the Accountant 
General, .Ra~lways. :r~e serio1!Bness of the ~umulative effect of the casesQ.182. 
of finanCIal IrregularItIes relatmg to this Railway has been admitted, and 
we have been assured that the great majority of them are under investiga-
tion and that the next Report of the Accountant General would show the 
result of the special action contemplated. In the circumstances, we leave 
it to our successors to consider the whole position next year when full 
facts will be made available to them. We would also leave for considera- Q. 188. 
tion next year the question of the comparatively small ratio of the 
expenditure on replacements and renewals to gross earnings on the same 
Railway, which is also at present under the consideration of the Railway 
Department. 

IV.-Comments on matters rel&ting to particular Departments arising out 
of the present Re~rt, etc. 

Hccii&n I of the Home A.udit01"S Report on the Secretary of State's accounts. 
37. Paragraph 2JJf the Report.-We understand that the mistakes inQ.88lJ. 

the classification of pension have arisen from erroneous entries in last pay 
certificates. We suggest that the Finance Department should issue general 
orders with a view to obviating such errors in future. 

38. Paragraph, 3 ibid.-We should like to know in due course the re- Q. 888. 
sult of the negotiations between the Government of India and the War 
Office in connection with the various claims and counter-elaims in ques-
tion. 

39. Paragraph 19 ibid.-"\\T e should also be inter~ted to he~r next year Q. 585. 
about the progress made in the settlement of the claIms regardIng refugees 
with the Foreign Governments concerned. 

Seclwn I of the flome Auditor's Report on the High Oommissione,.,s 
accounts. 

40. Paragra.ph 13 of the Report.-We should like to know in due course Q. 723. 
the final decision reached in regard to the outstanding balance of the ad-
vance made to the Taj Mahal Trading Company. 

Report of the Accountant Genera.l, Oentral Revenues. 
Grant l8-Salt. 

41. Paragraph 39 of the Rep(Yft.-We suggest that the profit and loss Q. 378. 
a(~counts of the Northern India Salt Revenue Department for two successive 
years should be incorporated in future Appropriation Account.s together 
with a statement for a series of years showing the quantity of salt produced 
and the cost of produdion at different sources. Q.381. 

42. Paragraph 4.1 ib'id.-'\Ve consider that the balance sheet, which we 
understand is actually prepared by the Director of Commercial Audit, CaD 
usefully be inoorpora'ted in future Appropriation Accounts. 
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Graft' 21-1!orest. 

43. Paragraph 50 ibid.-We observe that greater care is neeessary in 
(lontrolling expenditure against appropriation and in estimating the re-
quirements of the closing months of the year. 

44. Paragraph 52 ibid.-We wcnld request Govpmment to consider the 
question of issuing an up-to-date editi~n of the Forest Department. C~e 
without waiting for the recommendatIons of the Statutory ~ommlS810n, 
though these might conceivably affect the' future administration of the 
Department. 

Q. 668. 45. Page 158 ibid.-We should be glad to know in due course whether 
the account of timber ship~ from Burma and placed with the timber 
agents In London for disposal has been finally settled. 

Grant 22-lrrigatwn, N avigatio-n, etc. 
Q. 416. 46. Page 164 ibid.-We are content to leave to the Auditor General 

the initiation of the question of reconsidering the system of pro-rata dis-
tribution of establishment charges. 

Grant 3D-Foreign and Political Department. 

Q. 527. 47. Paragraph 54 ibid.-We consider that adequate arrangements 

Q.~. 

should be made to control expenditure against the grant and to obtain 
additional grants, jf necessary, in good time. 

Grant 46-8urvey of India. 

48. Paragraph 61 ibid.-We would request that the consideration of 
the question {)f the form in which the accounts relating to the Mathematical 
Instrument Office, Calcutta, should appear in the 'Appropriation Accounts 
should be expedited. • 

Ora.""t 49-Bota·nical Survey. 

Q. m. 49. Paragraph 131 ( 6) ibid.-We understand that the Director of 
Commercial Audit has submitted a report to the Government of Bengal in 
regard to the system of keeping cinchona accounts on a commercial basis 
and, further, that the question of keeping similar accounts in respect of the 
Government of India '8 transactions is closely connected with the analogous 
question relating to Bengal as also with the recommendations of the Royal 
Commission on Agriculture on the subject of cinchona plantations. We 
request that the consideration of the question should be taken up as early 
as possible. 

Q. 611. 50. Page 226 foid.-'Ve consider that t.he form of the certificate of 
verification of stock is not satisfactory . We were informed by the Director 
of Commercial Audit that the arrangements for stock verification at Mung-
roo were capable of improvement and would s14~gest that steps should be 
taken to place matters on a satisfactory footing. 

Q. '93. _ 51. Page 229. t~id.-We have examined the position in regard to the 
large stocks of qwmne sulphate and are of the opinion that the Govern-
ment of India should terminate or modify the oontract with Messrs. 
Howard & Co., as early as possible 80 as to avoid further over-stocking. 
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Grant 55-Medical Servi(;es. 
52. Paragraph 64 ibid.-With regard to the variations in the receipts Q. 68L 

from paying patients credited to the X-Ray Im;;;titute, we were informed 
that the settlement of the question awaits a decision regarding the transfer 
of the administration of the institute to the Military Department. We re-
commend that the Government of India should consider whether the system 

. of allocation of fees should not be st.opped and whether the officers should 
not be debarred from priYate practice, a suitable compensation being given, 
if necessary. 

(jrant 57-Agriculture. 
53. Pages 266 anli 267 ib'id.-It would be useful in this case also if the Q. 640. 

trading and profit and loss accounts could be given for two successive, years 
in future Appropriation Accounts. We propose to leave the examination of 
the loss on the Karnal Farm to our successors who will have later figures 
for l"1lrposes of comparison. 

G~anf 58-~ivil retel'inary Services. 
54. Paragraphs 67 amI 68 ibid.-We suggest the desirability of the Q. Me. 

audit irregularities and connected questions relating to the accounts of the 
Imperial Institute of Veterinary Research and Diary at 1\'[uktesar being. 
disposed of by Government as early as possible; and also of steps being Q.851. 
taken to improve the administration of the grant. 

Grant 66-Indian Stores Department. 

55. Pages 312 to 316 ibid.-Here again we suggest that the profit and Q.1O'7. 
loss accounts for two successive years should be included in the Appropria-
tion Acounts in future. 

Grant 68-Mint. 

56. Paragraph 71 ibid.-'Ve hope that a final decision in regard to theQ. 858. 
form of the profit and l~ accounts and balance sheet of the n;tints will 
be reached in time for these to appear in the Appropriation Accounts next 
year. 

Grant 69-crvil lV O1'ks 

[,7. Parag'faph~ 72 to 74, 76 and 77 .Did.-We shall be glad to be in- Q. 4:IL' 
formed next year of the ·p·rogress made in the disposal of the cases relating 
to the issue of Supplementary and Financial Rules, etc., relating to the pro-
vision of residences to Goyernment servants and to members of the Indian 
Legislature; the adequacy of rents charged for Government residential 
building'S in Delhi; the incidence of the expenditure on the residences, etc., 
of His Exc('ll£'nc~' the Commander-in-Chief ; and of the recovery from Com-
mercial Departments of the loss incurred in connection with the residential 
bnildin~s supplied to thenl. 

Grant 76-TJalu.f!kistan. 

58. Paragt'aph, d5 ibid.-We should like to know, in due course, of the Q _. 
decision regRrding the procednrr for depositing collections in the treasury. 
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Q. •• 

Q.a7. 

Grant 79-Andamans and N£cobar Islands. 

59. ParG(Jraph 87 ibid.-We hope t.hat. the question of the torm in 
which the pro forma profit and los.C3 accounts in respect of" S.S. Maharaja " 
should be prepared as also that of placing the Commissariat Department 
on a commercial basis and of maintaining suitable pro forma aecounts in 
this connection will be settled in time t.o enable the accounts to be placed 
before us next year. 

60. Paragraph 88 ·ibid.-In "iew of the fact that. the irregular shipping 
service between India and the Andamans and other conditions make it 
difficult to watch the progress of expenditure, we suggest that the desir-
ability of instituting a local Pay and Accounts Office with reference to the 
needs of the situation be considered at an early date. 

61. Pages 489 MId 490 ibid.-We are of the opinion that it would be 
useful if the expenditure relating to the Moplah settlement could be shown 
under a separate sub-head and request that the feasibility of such exhibition 
be considered. 

Ecclesiastical. 

Q.718. 62. Paragraph 92 ibid.-Vl e hope that. the re"ision of the EcelesiSBtical 
Rules will be expedited. 

Political. 

Q. J'jO. 63. Paragraph 94 ibid.-'Ve bhould be interested to know in due course 
the result of the correspondence between the Government of India and the 
Secretary of State regarding the audit of secret service expenditure. 

Q.1'11. 64. Paragraph 131 (9), (10) and (11) ibid.-We should also be in-
terested to have a report next year showing the progress of the settlement 
of the v~ous outstanding c1aims referred to in this paragraph. 

Grant 85-Capital Outlay Oft Security Printing. 

Q. 181. 65. Paragraph 97 ibid.-We hope that it will be pOSHible to settle the 
form. of the accounts of the Security Printing Press in time to enable the 
accounts to be presented to us next year. 

Grant 91-Delhi Capital Outlay. 

Q.4K. 66. Paragraph 98 ibid.-We were informed that steps have been taken 
to secure a more effective watch over the liabilities and to facilitate control 
of expenditure. We trust that tIle Accountant General will be able to 
record an improvement in these directions in his report for the year 1928-
29. 

Q.4IiD. 67. Paragraph 100 ibid.-We hope that the capital and revenue 
accounts of residential buildings in New Delhi will be prepared as BOOB 88 
possible. 
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Grant 93-Loans and Advances bearing inte~cst. 

68. Paragraph 112 ibul.-We trust that the Government of India will Q. 863. 
be able, in the near future, to reach a decision on the points referred to in 
paragraphs 4 and 6 of the Auditor General's memorandum on the working 
of the Provincial Loans Fund (Appendix X). 

Report of the Accountant General, Posts and Telegraphs. 
69. Paragraph 51 of the report.-We desire to record our apprecia- Q. so. 

tion of the very distinct improvement in the estimating of the total 
revenue expenditure noticed in this paragraph. As regards the large 
variations under repairs to buildings, however, we are informed that the 
real explanation is a defect in the machinery for executing repairs. W Po 
suggest that the possibility of remedying this defect be considered. 

70. Paragraph 54 ibid.-The savings under radio expenses were stated Q. 86. 
to be due to shortage of supervising ~;taff. 'Ve are not satisfied with this 
explanation and would suggest that steps be taken to avoid over-estimating 
expenditure under this head. 

71. Paragraphs 63, 70 and 89 ibid.-We are of the opinion that the Qs. 93=& 106' 
defects brought to light in these paragraphs deserve the careful attention 
of the authorities responsible for framing the estimates ; that they indicate 
the desirability of a greater knowledge of the progress of expenditure 
and stricter control of it on the part of the controlling officers, etc. ; and 
that steps should particularly be taken to make a more adequate estimate 
of the credit on account of stores returned to stock in future. 

72. ParagrapJ,. 8& ,bid.-"r e shall be interested to see, in due course, Q. 107. 
the results of the detailed enquiry which, we understand, is being conducted 

. in regard to the comparative cost of running the Indian Posts and Tele-
graphs Department and the Indo-European Telegraph Department. 

Report of the Accountant General, Railways. 

73. Para.gra,ph .15 of the reporf.-We share the anxiety of the Q.l68. 
Auditor General that a speedy improvement should be attained in the 
Accounts office. 'Ve are informed that an appreciable imprQvement has 
latterly occurred. 

74. Paragraphs 63 fo 65 ibid.-We consider that steps should be Q. 177. 
taken to keep a careful watch on the progress of expenditure, as also on 
probable liabilities. These and other defects brought to light in the report 
suggest 'the necessity for deyising suitable means of securing more satis-
factory budgetary arrangements. As already stated elsewhere, we were 
informed that the report. of the officer plaeed on special duty in this connec-
tion would be received and considered by the Railway Department ,'ery 
shortly, and we hope that the Appropriation .. A .. ccounts for future years will 
indicate considerable improyement in this connection. 

75. Paragra.phs 74 and 75 ibt:d.-We are gratified to note the further Q.179. 
substantial decrease in the payments for goods lost or -damaged. From 
a statement produced before us, we found that there has also been a 
considerable decrease in the number of actual claims. 



Q.18S. 76. Paragraph, 92 ibid.-We should be glad to be informed next year 
of any improvements in the procedure relating to sales of stores which 
may be effected meanwhile. 

Q.l98. 77. Paragraph 118 ibid.-We should also be interested to be informed 
next year of the decisions taken regartiing the recommendations of the 
State Railway Workshops Committee on the piece-work and bonus systems 
and the' introduction of eost accounting in workshops. 

Q. D. 78. Paragraph 128 ibid.-We hope that the report which will bd 
presented to us next year will indicate that the building at Nagpur has 
been disposed of. 

Q. 204.. 79. Paragraph 129 ibid.-We should be glad to be informed next 
year whether the defect in the shipping arrangements in this case was 
due to a defect in the contract itself and when exactly the fraud came to 
light. 

Q.Dl. SO. Paragraph 170 ibid.-We desire to emphasise the fact that unless 
expenditure is recorded by sub-heads of work under each sub-work and 
the quantities of work estimated for and actually executed are clearly 
recorded, it is impossible to watch effectively the ptogress of expenditure 
and to preyent or anticipate excesses. 

Q.16O. 81. Paragraph 193 ibid.-We suggest that the Accountant General 
might obtain irom the Railway Board, and give in his report next year, 
figures comparing the expenditure on the Crew system on the lines on which 
it is in force with the reeoveri~ made from passengers travelling without 
tickets. 

Q.2'11. 82. Paragraph 195 ihid.-We should be glad to be informed of the 
decisions, if any, regarding tbe report of the officer on special duty who 
investigated the procedure obtaining in depart.mental offices in connection 
with the loss of revenue brought to light in this paragraph. 

Q.28'1. 83. Para,graph 234 ibid.-We were informed that under present 
arrangement.s a railway cashier attends every auction at which railway 
property is sold and receives the sale proceeds. We suggest that the 
Railway Department might ascertain the rules which are in force on the 
Army side with a view to thei~ adoption if necessary. 

Report of the ad hoc Committee. 

84. We have already dealt with the main recomrnendatioDR made by 
the ad hoc Committee (Appendix XIII). For the rest, we would draw 
particular attention to the following paragraphs. 

Paragraph I-Preparation of statements of ouistandings. 

Paragraph 2-Inclusion in the Apprvpriation Accounts of a state-
ment eomp~ng the net actuals under the military headM with the original 
net appropnation and the modified net appropriation. 
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Paragraph 4-Results of the concentration of Military Accounts 
offices. 

Paragraph 7-Points of financial interest relating to the measurea 
adopted on the recommendations of the Ordnance Supply Committee. 

Paragraph 9-:!"'3.clusion in the Appropriatien Accounts of a pro fm'ma 
account of the tran~a:!tions of the. Land Sale Suspense Fund with suitable 
foot-notcs. 

Paragraph 28-Revision of the rates in the priced vocabulary of 
medical stores. 

Paragraphs 36 and 37-Improvement in the methods of estimating 
and of controlling expenditure. 

Paragraph 40-Utilisation of the I. A. S. C. for the provision of 
supplies to the Royal Indian Marine. . 

Paragraph 46-Earlier production of the Appr~priation Accounts. 

Miscellaneous observations. 

85. Paragraph 49 0/ the Report of tke Accountant General, Posts 3M 
TElegraphs.-We concur in the view expressed by the Auditor General with Q. 71. 
reference to the Posts and .Telegraphs Appropriation Accounts that it is 
undeNirable to multiply detailed account heads, and suggest that their num-
ber should be cut down wherever it is possible to do so without causing any 
appreciable inconvenience. 

86. Paragraph 43 of the Report of the Director of Army Audit.-It App. DR I" 
has been stated that the delay in the issue of correction slips to the Civil 
Service Regulations has caused considerable inconvenience on the Army 
side. We need hardly point out that it is very desirable that modifications 
in the Regulations should be notified to all concerned by the issue of 
correction slips with as little delay as possible. We understand that a 
reprint of the Regulations corrected up to date is now in hand. 

87. Paragraph 24 of the Report of the Accounta·nt General, Central 
Bet'enues.-We agree that eases of authorisation of expenditure in anti. Q. MI. 
cipation of the approval of the Standing Finance Committee, or of pro-
vision of funds, need not be detailed in the Accountant General'~ report 
in future when such provision is either not necessary or has subsequently 
been obtained, or when a supplementary grant is found to be necessar:r and 
has subsequently been obtained. In other words, the ca..~es to be shown 
in the report should be those only in which Audit considers that the 
approval of the Standing Finance Committee is necessary, in accordance 
with the principles laid. do-wn by that Committee, but has not actually 
been obtained. 
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88. We have suggested in certain cases, in the preceding paragraphs, 
that, where trading and profit and loss accounts appear in the Appropria-
tion Accounts, they should be given for two successive years in future 
for purposes of comparison. We should be glad if this procedure could 
be adopted as a matter of practice in other similar cases 8S well. 

89. We desire that, in order to facilitate our work, the Appropria-
tion Accounts and connected documents should, in future, be supplied to 
the members as they are ready ; and further that copies of any Adminis-
tration Reports which are likely to be useful to us in the course of our 
deliberations, should likewise be supplied. 

90. In conclusion, we desire to record our appreciation of the thorough 
manner in which the ad hoc Committee have dealt with the Appropriation 
Accounts of the Army, Marine and Military Engineer Services and the 
connected documents, as also of the very valuable assistance which has 
been given to us by the Auditor General and his std throughout our 
proceedings as in previous years. We also desire to acknowledge the very 
able and ungrudging services of Mr. H. Shankar Ran, our Secretary. 

, 

'l'ite 1st September 1928. 

B. N. MITRA. 

S. C. MITRA. 

ABDUL MATIN CHAUDHURY. 

C. S. RANGA IYER. 

T. A. K. SHERV ANI. 

B. DAS. 

CHOWDHURY MD. ISMAIL KHAN. 

M. C. RAJAH. 

H. A. J. GIDNEY. 

W. ALEXANDER. 

ABDUL AZIZ .. 



25 

We desire to record our sense of appreciation of the tact, patience and 
courtesy with which Sir Bhupendra Nath Mitra, our Chairman, has 
eonducted the proceedings of the Committee, and of the wide administrative 
experience which he has placed unreservedly at the disposal of the Com-
mittee and which has been most helpful to us in the course of our 
deliberations. 

• 

TIN 1st September 1928. 

S. C. MITRA. 

ABDUL MATIN CHAUDHURY. 

C. S. RANGA IYER. 

T. A. K. SHERV ANI . 

.B. DAS. 

CHOWDHURY MD. ISMATTJ KHAN. 

M. C. RAJAH. 

H . .A. J. GIDNEY. 

W. ALEXANDER. 

ABDUL AZIZ. 

, 



27 

ProoeecIiDp of tile I'im ~ of tat Public A.ccountia ~ 
helcl 011 W edJlelday, \be 16th .A.upat 11S8, a.\ 11 a.m. 

PBESENT: 

(1) The Hon 'ble Sir Bhupendra Nath Mitra, 01ulirmam.. 
(2) Mr. S. C. Mitra. 1 
(3) Mr. Abdul Matin Chaudhury. 
(4-) Mr. C. S. Ranga Iyer. 
(5) Mr. B. Das. [Members. 
(6) Rao Bahadur 11. C. Rajah. i 
(7) Mr. W. Alexander. I 
(8) Khan Bahadur lIian Abdul Aziz. j 

(9) Sir Frederic Gauntlett, Auditor General. 1 
(10) Mr. J. E. C. Jukes, Controller of Civil 

Accounts. 
(II) lire G. Kaula, Accountant General, 

Central Revenues. Were aJso present .. -(12) l\Ir. D. C. Campbell, Director of Comml. 
Audit. 

(13) Mr. B. Nehru, Assistant Auditor General. 
The lIon 'hIe Mr. E. Burdon, Financial Secretary, Witne8l. 
At the outset the Chairman welcomed the members to the deliberatiomr 

and made a few preliminary remarks. He said that many of them, includ-
ing himself, were new to the work, but all were nevertheless seekers after 
truth in the matter of the accounts of the Central Government for 1926-27. 
He added that the time at their disposal was, as usual, rather limited, and 
that it would be necessary to confine themselves to matters which were strict .. 
ly relcvalJt to those accounts. 

2. .At this stage the question was raised whether a nominated official 
melnber of the Assembly can be nominated as a member of the Public 
Accounts Committee. One of the members contended that this was 811 in .. 
novation, and four non-official members out of the five present at the time 
were of opinion that such nomination should not be made. The Chairman 
pointed out that it was not an innovation, that he himself was an official, 
that nule 31 of the Indian Legislative Rules provides for the nomination 
of a certain number of members by the Governor-General without restrict-
ing HllCh nomination to any particular class of members of the Legislative 
Asst!mbly, and that the Public Accounts Committee was, therefore, precluded 
from l'aising the question, although it would be open to the Legislative 
Assembly to recommend that the Statutory rule should be amended. The 
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same members then desired that the Committee should express the hope that 
the Governor-General would not make such a nomination in 'future. }I'inally 
the Chairman, in consultation with the Legislative Department ruled~ 
that the Committee, in so doing, would be exceeding its functions. ' 

3. The question was also raised whethw-, before a Departmental wit-
ness was called in, it would not be advisable fo have a preliminary consult&-
tion with the Auditor General as a matter of ordinary procedure and fol-
lowing the English practice. It was realised that the Auditor General'8 
letters forwarding the Appropriation Accounts to the Government of 
India would normally contain an indication of the more important l)oints 
for discllssion, as also his views on those points. It was also pointed out 
that a I)rocedure of. the kind suggested was actually in force in the past-
although the proceedings were, contrary to home practice, actually rec~rd
ed-but had been given up last year with a view to saving time. l'he 
Committee decided, however, that in future the first ten minutes should be 
devoted each day to a preliminary consultation, during which witnesses 
would not be present and the proceedings would not be recorded. 

4. The Committee then turned to the consideration of the Finance De-
partment Resolution (Appendix I) on the Report of the PubliQ Accounts 
Committee on the Accounts of 1925-26, which indicates the action taken 
on that Report, the statement prepared by the Finance Department 
(Appendix II) showing the action taken on points raised by the Com-
Dlittee but not dealt with in the Resolution, and also the statement similaI-
ly }irepared (Appendix III) showing the recommendations of previous 
Committees on which action is still outstanding. The Committee wished 
to record its appreciation of the promptitude with which the ResolutIon 
was i.&sued in January 1928. 

5. Paragraph 2 of the Besol1dio'n.-It was explained that the Resolution 
was issued after the year 1926-27 had closed, and that consequently no con-
siderallle improvement could be expected in that year in the matter of over-
estimating voted expenditure. The Finance Department and the Financial 
Adviserb always bore in mind the necessity for scrupulously avoiding deli-
berate over-estimatioD. 

6. Paragraph 4, ibid.-It was explained that the reference to worka 
expenditure in this paragraph did not in any way con1lict with the state-
ment in pangraph 2 of th~ Resolution that the tendency to deZiberate ov~r
e,timat.ion was not noticeable, and that Works expenditure was of a special 
nature and required careful watching. With reference to the principle that 
lump cuts should, where possible, be distributed under the various detailed 
heads, the Committee wished to examine the representative of the Railway 
Department as regards the practice adopted in framing the Railway De-
tnands for Grants. 

7. l-'aragraph 6, ibid.-On the question of giving the Assembly an 
opportunity to discuss in general terms the Report of the Public Accounts 
Committee, the Financial Secretary explained that Sir Basil Blackett had 
tried to implement the promise made in this paragraph last year. The Pre-
sident of the Assembly first expressed the opinion that, if there WJlS any 
general desire amongst the members to raise a general debate on thp. 61'bt, 
motion for excess grants, he would have no objection but no such desire was 
actually evinced in March last, and later, he gave a ruling in the house to the 
effect. that no questions of policy can be raised on such occasions exeept in 10 

-ThiS J.'Dling was gives at the Second Meeting held on the 16th August 1928. 



29 

'far as such policy is brought before the House by the items CQntained in the 
demands presented. It was explained that steps were being taken in con-
nection with the deliberations of the Statutory Commission to pro"ide a 
con8titutional procedure which would meet the wishes of the Committee in 
the matter. Neverthel~ss, the Committee desired to reaffirm the previous 
year's recommendation. 

8. Paragraphs 9 and 10, ibid.-It was decided to examine the repre-
sentntivp of the Central Board of Revenue on these questions .. 

Paragraphs 12 and 15, ibid.-It was decided to examine a representa-
tive of the Department of. Industries and Labour on these questions. 

9. Paragraph 16, ~'bid.-The Auditor General informed the Committee 
that he had no observations to make with reference to the action taken by 
the Government of India in regard to the question of the grant to him of 
facilities for direct access to the Secretary of State. 

10. Pa'I'agraph 17, ibid.-The Financial Secretary informed the Com-
mittee that the discu.~ion of the proposals for codifying the financial powers 
of the Departments of the (}Qvernment of India had advanced considerably 
.and that the requisite action would probably be taken in the very near 
future. With changes in the constitutio:n impending, it was obviously not 
desirable to attempt a new codification of such powers, but interim arrange-
ment.s would probably be made in accordance with which financial sanctions 
issued by other Departments of the Government of India would be com· 
municn ted to Audit by the Finance Department. Audit would no longer 
have any difficulties in the matter as the responsibility for seeing that other 
Departments of the Government of India did not exceed their powers would 
theTl rest with the Finance Department. The Auditor General stated that 
he would be satisfied with the proposed arrangements. 

11. Paragraph 19, 'Ioid.-The Financial Secretary explained that, in 
connection with a concrete case relating to the extent of audit of t"eceipts, 
the Secretary of State had been addressed on the whole question of such 
audit. The Auditor General doubted whether the communication was 
comprehensive enough. It was stated that, in any case, the Government of 
India were not in a position to place their considered views before the 
Committee at the moment, and the Committee agreed that it did not appear 
pOSoc;;ible to reac.h a separate decision in the matter when the Statutory Com-
mission is still sitting. 

12. Paragraph 20, ibid.-The Financial Secretary informed the Com-
mittee that the further report referred to in this paragraph had heen re-
ceived from the Auditor General, but the considered opinions of Provincial 
Governments had also to be obtained, and a decision would take some time. • 

13. Paragraph 21, ibid.-The Financial Secretary told the Committee 
that a draft of the general principles and :procedure to regulate the en· 
forcement of responsibility for losses sustamed by Government througil 
fraud or negligence of individuals had been prepared and circulated to 
the Departments of the Government of India for their observations. He 
promised to show the draft to any member of the Committee who desired 
to see it. 

14. Paragraph 23, ibid.-With reference to the question of improving 
the audit on Company lines, the Audit()r General informed the Committee 
that he was engaged in working out a model scheme of audit applicable 
to both State lines and Company lines. 
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15. AppeRdU II.-The Committee desired to examine the representa-
tive of the Central Board of Revenue on items Nos. 1 and 5, and the repre-
sentative of the Railway Department on item No. ,24. 

] 6. Appendix III.-The Committee wished to record its appreciation 
of the trouble taken by the Auditor General to prepare his report on the 
quest~on of the preparation and maintenance of an inventory of Govern-
ment property, buildings, etc. (item 2 of the Appendix). It also wished to 
examine th~ representative of the Central Board of Revenue in regard to 
item 7. 

17. At this stage the Committee adjourned till 11 A.M. on Thursday, the 
16th August 1928. 

Proceedings of the Second lleeting of the Public Accounu OoDlllliUee' 
held on Thursday, the 18th August 1918, .t 11 a.m. 

PB112ENT : 

1. The Hon 'ble Sir Bhupendra Nath Mitra, CluUrma7l. 
2. lire S. C. :Mitra. 
3. Mr. Abdul Matin Chaudhury. 
4. lire T. A. K. Shervani. 
5. Mr. B. Das. 
G. Rao Bahadur M. C. Rajah. 
7. )Ir. W. Alexander. 
8. Khan Bahadur Mian Abdul Aziz. 
9. Sir Frederic Gauntlett, Auditor General. 
10. Mr. Jagat Pra~ad, Accountant General, 

Posts and Telegraphs. 

Mem1.Je,·s. 

11. l\Ir. S. P. Varma, Financial Adviser, P. 
and T. 

Were also present. 12. lIr. T. Ryan, Joint Secretary, Department 
of I. and L. 1 

13. Mr. P. N. Mukerjee, .Assistant Dir. General, 
P. and T. 

14. }Ir. B. Nehru, Assistant Auditor General. 
llr. P. G. Rogers, Director General, Posts and Telegraphs, Witllell. 

18. At the outset the Chairman expressed his appreciation of the work 
of Mr. Badenoch, t.he late Accountant General, P. and T., whose initiative 
an~ aRSi:rtance had largely contributed to the improvements noticeable in 
the Appropriation Accounts of tbe Posts and Telegraphs Department in 
various directions. The Committee then considered the Appropriation 
Accounts and the Report of the Accountant General thereon, together with 
the relevant paragraphs of the Auditor General's forwarding letter. 
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J,-9 ... 4.ppetJdiz I,to tke Beptwt.- ·The . Committee was inf.o~ that the 

pesiti,·OD as reprds .the various outstpding items of previous 1eaI'B Wa{I _ 
1aJlows :-

Item I.-Adjustments ,between the Posts ;andTelagraphs and .. other 
, Departments. The consideration afthe ease ;haswellatl. 

vanced, . and the case is expected to be settled in two or ,three 
months. . 

Item 2.-Credits due to the P. and T. Dept. for railway telegraphs. 
The presentation of claims by the P. and T. Dept. against 
the Railways has been met by counter-claim,s, and it may be a 
.considerable time before a final settlement is reached. 

item a.-Pensionary liability of the Department. The Government' 
Actuary has promised to take up the requisite calculatiol)S 
very sh«:>rtly and his proposals are awaited. 

It(;,m 4.--Separate Profit and Loss Account for the Radio DepartJp.ent. 
The question has been pursu~ steadily with reference to the 
conditions- of each wireless station. The principle has 'been 
accepted, ·but the :Nqui.site figures required by the Finance 
Department are .being eollected and it is· hoped that it will be 
possible to prepare a separate account for the ytar 1929-30. 
A reference to the Secretary of State wi!l be .:r:equired in this 
connection. ' 

Item 5.-Transfer of the control of the Indo-European Telegraph 
Dept. to India-t-"ide item 23 of Appendix II. 

Item 6.-Principles to be followed in the matter 'of disciplinary 
action-vilk item 8 of AppendiJt III, and also paragraph ] 3 
of these proceedings. 

Item 7.-Co-operation between the Railway and the P. and fro De-
partments in the matter of budgeting for certain works. 
Instructions have been issu{:'d with a view to securing closer 
co-operation, and their effect is being watched. 

Item B.-Improvements in the arrangements for purchases of stores. 
Action has been taken in various directions. The stores 
balance has been reduced considerably during the last few 
years, orders are being placed in accordance with regular fore-
casts of Directors of Tel{:'graph Engineering, and the pro-
gramme of purchases is subject to the scrutiny of the Financial 
Aaviser. The system of classification and stoeking is being 
overhauled. 

20. The Committee desired that the disposal of the outstanding ques-
tions should be expedited as far as possible. 

21. Paragraph B of the Reporl.-It was explained that the rates of de-
·preciation laid down by the Engineering authorities were provisional and 
~q t1ir~d revision in the light of experience. The Committee desired that 
.~e scrutiny of the rates should be accelerated and that alternatiye methGds 
of applying such scrutiny should be considered. It also commended ·for the 
consideration of the Government of India the question whdh~r·tile Depart· 
ment might not use its accumulations in the Depreciation Fund lor avoid-
ancE. of debt to the Government of India on account of eapit.ul outlay on new 
assets. 
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22. Pamgrap1r. ·9, ibid.-It was e:g>lained that the Master, Security 
Printing, does not manufacture with a view to maintaining reserves 80 
that the reserves are not so important as to. justify a separate calculation 
of' interPSt on this account. A percentage addition is made to the prices 
to cover interest as well as other general charges. 

23. Pa.rograp"h 11, ibid.-The Committee was informed that the pay-
ment by general revenues to the Post Office for undertaking savings banks 
and cash certificate business had since been increased with reference to the 
ealenlations made by the Accountant-General. 

24. Paragraph 13, "Did.-While the Committee recognised that the 
question of settlement of claims IPld counter-claims as between the Posts and 
TelegraphR and Railway Departments was a mattp-r of bargaining and 
would, therefore, take time. it desired that the question of enhaD<!ing the 
rents due from canals should be settled without any avoidable delay. 

25. Paragra.ph 14, ibid.-The Committee wished to record its appre-
eiation of the fact that the telephone branch, which previously worked at a 
bs, showed. a profit in 1926-27. It was informed that the apparent anoma-
lies 'in the rates for trunk calls were probably the result of a desire to 
popularise the Calcutta-Delhi line, and of an anticipation of larger traffic 
on that] tne. 

26. Paragraph 17 (b), ibid.-The Committee agreed with the Acc.~ount
ant General and the Auditor General that it was necessary to emphasise tile 
value, in preventing fl'8uds and financial irregularities of all kinds, of care-
ful ~lection of officers to be entrusted with responsibility, of conscientiolls 
supervision and obedience to rules, of deterrent punishment of those guilty 
of dishonesty or of deliberate or negligent disregard of rules, and of fre-
quent and thorough inspections. It was informed that, in promoting offi-
cers to the gazetted rank, their fitness to undertake the requisite respon-
sibility was carefully examined and that the particular instances were excep-
tions rather than the rule. 

27. Paragraph 19, lDid.-The Committee was told that, in the ease in 
whi(lh the Accountant General considered the disciplinary action as being 
inadequate, the punishment had since been adequately increased.. 

28. Paragraphs 20 atId 21, ibid.-It was pointed ou~ that, having 
regard to the very large number of men on comparatively low rates of pay 
who were handling cash in the Department, the number of mis-appropria-
tions was comparatively smalL and, as remarked by the Accountant 
General in paragraph 17 of the Report, the smallness of the loss was 
amazing. The question of risk insurance had been considered and given 
up, as it would be more expensive than the present arrangements. 

29. Paragraph 22 (b), ibid.-The Committee considered that the sug-
gestion of the Accountant General that inspecting officers should check a 
certain nnmber of pa.qs-books with the savings bank journals in the ('ourse of 
their inspections would involve considerable practical difficulties and would 
caJIse,annoyance to the public and need not be pursued. 

ao. Paragraph 92, lDid.-It was explained that the purchase of land 
"Well in advance of the construction of the building was due to the fact that 
tbeDepartment cOD.CJidered it desirable to obtain suitable sites at the favour-
able rates then prevailing-a procedure about which the Committee did 
not see anything unbusinesslike. At the same time it desired to endorse the-



Acc:ountant-General's suggestion that the building programme of the De-
partment should be prepared with a greater view to economical expenditure 
:)f publi(~ money. 'rhe Committee understood that the buildina was under 

t . CI 
~onstrllc Ion. 

31. Paragraph 34, ibid.-With reference to the inadequacy of the dis-
ciplinary- action referred to by the Accountant General in this ease, the COIn-
mittee was informed that the irregularity had been noted in the character-
sheet of the officer concerned, and it was assured that the point would be con-
sidered at the time of his promotion. The question whether an irregularity 
had or had not led to loss to Government was one of the factors taken into 
con8ideration in deciding the character of the disciplinary action, in regard 
to which the formulation of general principles was separately under the 
consid~ration of the Government of India (vide paragraph 13 of these 
progs.). 

32. Paragraph 39, ibid.-The Committee was informed that the de-
lays in qU(lNtion were due to the action of an Indian State, and that normally 
snell dela~rs should not recur. 

33. Paragraph 40, ibid.-On the very important question of the pro-
priet~' of Government Commercial Departments granting concessions to 
firms with which they had large commercial undertakings, the Committee 
considered that, while it was not unusual to grant such concession.; in ordi-
nary commereial practice, they should be given in future only by the Govt. 
of J ndia, who should scrutinise the cases jealously and communicate their 
sanc:tion~ to audit. 

34. Paragraphs 43 and 79, toid.-In regard to the large savings in the 
grant for capital expenditure, it was admitted that prior to 1927-28 the 
capital programme was neither carefully scrutinized. nor placed before the 
Standing Finance Committee. Since then, however it is subjected to very 
careful scrutiny by the Financial Adviser as well as by the Departmental 
authorities, and, further, the Finance Department insist on making lump 
cuts wherever they think that there is any over-estimation. Occasions for 
large lapses of the kind should, therefore, be rare in future. 

35. Paragraph. 45, ib1:d.-With reference to the suggestion made by the 
AN'ountn.nt General, viz. that the lump reductions in the revised estimates 
shollld have been carried down to the detailed heads, the Chairman explained 
tht!orocf"ss of estimating at length. In yiew of the fact that the final re-
vised estimate was not built up from below and was settled late in the year, 
the Cotn1nittee felt that the distribution of lump cuts, which were being made 
uIl.der minor heads under present arrangements, would be impraetieable 
and ·ovoulci confer no appreciable advantage. Revised estimates did not, 
nnd(·r the arrangements now ill force, represent modified appropriations, 
and there was no obligation on subordinate authorities to work up to S1lch 
estimates. In the circumstances. the Committee decided not to pursue the 
matt~r and the Auditor General agreed. 

36. Paragraph 49, ibid.-The Committee endorsed the view expressed 
by the Accountant General and the Auditor General that it was undesirable 
to multiply ~etailed account heads. 

37. Paragraph 51~ ibid.-The Committee desired to record its appre-
ciation of the very distinct improvement in the estimating of the total 



revenue .e~pellditure notieed. in :this .ar.agl"~h. As regards tbe lqe 
variation between .~timates and aetuals under" Repairs :to .blli~ ", 
the Committee was informed that the peal explanation was not over~ti
mating but a defect in the machinery for executing repairs. 

38. At this stage the Committee adjolU'lled till 2-30 P.K. 

PnoeedingB of the Third lleetmg of the hhlic .A.ocoUDU ao .. W-
held OD Thursda.y, the 18th AlIpIt 1811, at 2-80 polD. 

PBEENT: 

1. The Hon 'ble Sir Bhupendra Nath Mitra, OluJintaan. 
2. Mr. S. C. Mitra. 
3. Mr. Abdul l\Iatin Chaudhury. 
4. Mr. B. Das. 
S. Rao Bahadur M. C. Rajah. 
6. Mr. W. Alexander. 
7. Khan Bahadur lIian Abdul Aziz. 
8. Sir Frederic Gauntlett, Auditor ~neral. "') 
9. Mr. Jagat Prasad, Accountant General, 

Posts and Telegraphs. 
10. Mr. S. P. Varma, F. A., Posts and Tele-

graphs. 
11. Mr. T. Ryan. Joint Seeretary, Department I 

of Industries and Labour. 
12. ?tIro P. N. ~Iukerjee, Assistant Director 

General, Posts and Telegraphs. I 
13. Mr. B. Nehru, Assistant Auditor General. J 

.emb".,. 

Were aIBo present. 

Mr. P. G. Rogers, Director General, Posts and Telegraphs, Wittaell. 
39. The Committee resumed the consideration of the Posts and Tele-

rraphs Appropriation Accounts and the Accountant General's Report 
-thereon. 

40. Paras. 53-55 of the Accountant General's Report-The Committee 
examined the allegation that over-budgeting was serious under various 
heads and was informed that the position was as follows :-

Temporary establiskment.-Charges on account of oftieers on special 
duty were budgeted for under this head, but accounted for 
under " Pay of officers ". Steps have been taken to see that 
this does J¥)t recur. 

Stationery and Pri'1lting.-Some of the new Codes, which it WBA 
expected to finish in 1926-27, will not, as a matter of fact, be 



completed till 8O~e time in 1928-a ; in other- werds, the ex-
~diture which was expeeted to be inctmted &ad was b1Hlfet.-
ed for in the former- year has aetually been spreai over a 
series of yea18~ 

Radio Expenses.-The savings under this head were explained • 
due in a large measure to the shortage of supervising staff. 
(The Committee, however, did not consider this explanation 
adequate and desired that steps should be taken to avoid over-
estimating the expenditure under this head.) 

Liveries and Uniforms.-It was suggested that one reason for the 
sa viBgs was the fact that purchases were made throQgh the 
Indian Stores Department at cheaper rates tltan anticipated at 
the time of the pl'eparation of the budget, whicB contemplat.ed 
departmental purchases. Orders have since been _ned aoout 
the seales of liveries, etc., and it is hoped that variations of the 
kind would not recur. 

Travelling AllowaftCe.-The savings under this head were accounted 
for by the fact that Railways, which granted free. passes to 
Mail service subordinates, had latterly withdrawn the conces--
sion, and the overestimating was due to the absence of data 
at the time the estimates were framed. 

41. Para. 57, ibid.-On the important point raised by the Accountant 
General in this para., viz., that of the propriety of combining in one grant 
both capital and revenue expenditure, the Chairman pointed out that the 
capital expenditure in question was that which was charged· to revenue, 
that the practice was in conformity with that which prevailed in the 
United Kingdom for years, and that when the question was raised on a 
previons occasion, Sir Basil Blackett, with his experience of the English 
practicp., had definitely ruled out the suggestion. The matter was one 
which, under Rul<.> 44 of the Indian Legislative Rules, was for the decision 
of the Finance :Member, and involved no question of either convenience or 
principle. Tn the circumstances, the Committee decided not to pursue the 
ltOint. 

42. Para. 63, ,,"bid.-The Committee examined the varIOUS cases of 
defective budgeting brought to notice in this paragraph. It was explained 
in regard to the variation under "Direction-Contingencies " that the 
original intention was ro transfer the whole office of the Director General, 
Posts and TelegraphR. from Calcutta t~ Delhi in 1926-27, but that owing 
to lack of residential accommodation, a portion of the office had to come 
later in the followin~ )·ear. The variation was thus due to exceptional 
circumstances. The same fact accounted for certain other variations 
under" Travelling allowance." APi regards the lapse under" Repairs to 
apparatus and plant ", the Committee desired that steps should be taken 
to make a more adequate estimate of the credit on account of stores 
returned to stock in future. Generally, the Committee was of opinion that 
the defects brought to light deserved the careful attention of the autho-
rities responsible for framing the estimates. 



36 

43. Para. 70, ibid.-The Committee endorsed the opinion of the 
A-aditor General. that, while the total. under "Postal. expenses" as a 
whole indicated close budgeting, the considerable variations under many 
vf the detailed heads showed that greater knowledge of the progress 
of expenditure and stricter control of it on the part of controlling officers 
'Were desirable. 

44. Para. 79, ibid.-With reference to recoveries effected during the 
year on account of works done for other departments during the previou'J 
years, the Committee emphasized the importance of making a suitable 
allowance in the estimates for unrealised assets as well as for undischarged 
liabilities. 

45. Para. 80, ibid.-It was explained that the Committee referred to 
in thi~ paragraph worked from June 1926 to June 1928, met about once a 
month during the period, and dealt with obsolete and over-valued stores 
11) the extent of about 17 lakhs. The Public Accounts Committee noted 
with satisfaction that a larger proportion of stores was purchased in India 
in the year under review than in the previous one. 

46. Para. 83, ibid.-Here again the C4>mmittee was gratified to Bee 
that the working of the Indo-European Telegraph Department dur~ the 
year resulted in a profit of more than Ra. 3 lakhs against a loss of more 
than Rs. one lakh in the preceding year. 

47. Para. 88, ibid.-The Committee was informed that the Depart-
mental. authorities had since agreed to conduct, and were conducting, • 
detailed enquiry into the comparative cost of running the Indian Post. 
and Telegraphs Department and the Indo-Buropean Telegraph Deparl-
mente 

48. Para. 89, a.""bid.-The Committee endorsed the opinion of the Ac-
eountant General that more care is needed on the part of the Directors 
both in studying the progress of expenditure and in foreca.~ting the 
expenditure of the last few months. 

49. Para. 97, ibid.-The Committee was told that instructions had 
lIince been issued with a view to seeing that re-appropriations are effected 
l\ilere necessary and possible. 

50. The Committee finally examined the question of introducing .. 
Stores Suspense account for stamps (vide para. 61 of the Report of the 
Committee on the Accounts of 1925-26, and item 19 of Appendix II). It 
came to the conclusion that, although such an accoq.nt would have been 
necessary when stocks of stamps were obtained from England, it was Dot 
required in present conditions under which stamps 'Were -m~nufactured i" 
India and the stocks in hand generallv did not represent more than me~ 
till mODf'y. W 

51. At this Sbf~~ the Committee adjourned till 2-30 P.M. on Friday, 
the 17th August 1928. 
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~ of the Pourtll .. tiDe of 1ihe Public .A.occnmts CJom.mittee 
held on Friday, the 17th August 1928, a.t 2-30 p.m. .-

1. The Hon 'ble Sir Bhupendra Nath Mitra, Chairman. 

2. Mr. S. C. Mitra. 
3. Mr. Abdul Matin Chaudhury. 
4. Mr. T. A. K. Shervani. 
5. Mr. B. Das. Jiember •• 
6. Rao Bahadur M. C. Rajah. 
7. Mr. W. Alexander. 
8. Khan Babadur Mian Abdul Aziz. J 
9. Sir Frederic Gauntlett,. Auditor General.-1 

10. Mr. A. F. L. Brayne, Army Secretary. 
11. Mr. A. G. Barr, Director of Army Audit. 
12. Mr. B. Nehru, Assistant Auditor General. ) 

Were also pr_nt. 

Mr. A. Macleod, Financial Adviser, Military Finance, WitmSl. 

52. The Committee considered the Report of the ail hoc Committee 
(Appendix XIII) on the Appropriation Accounts for the Army, Marine 
and Military Engineer Services for 1926-27, and the Report of the DireetlOr 
of Army Audit thereon. It desired to record its appreciation of the 

. thorough manner in which the ad hoc Committee had dealt with these docu-
ments and expressed its concurrence in the conclusions and recommenda-
tions of that Committee subject only to the following observations. . 

53. Para. 13 of the ad hoc Committee's Report.-In regard to the 
application of general principles regulating the enforcement of respons-
ibility for losses, the Committee desired that if the general principles. 
which may be adopted for Civil Departments, are intended to be applied 
with any modifications to the Military administration, such modifications 
should be carefully considered by the Government of India before they 
are adopted. 

54. Para. 61 and ~nnexure ...4., ibid.-The Committee considered:that 
88 a matter of general principle, the fact that certain officers had been 
demobilised or had retired and had thus escaped punishment should not 
be made a justification for absolving those who were guilty but still 
remained in service. 

55. The Committee adjourned till 11 A.M. on Saturday, the 18th 
August 1928. 
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PM8_J_al_· ... ~ot·tJIf!ftWc ........ 0-=1_ ..... 
011 6farifat; die 1& Aurut 18, at· 11 a.lIt. 

PltEsENT : 

1. The Hon 'hIe Sir Bhupendra Nath Mitra, Chairman. 

2. Mr. S. C. llltl'a. 1 
S. Mr. Abdul lIatin Chaudhury. 
4. Mr. T . .A.. K. Shervani. 
5. Mr. B. Das .. 
6. ]tat). Baltadur M. C. Rajah. 
7. lIr. W. Alexander. 
8. Khan Bahadur Mian Abdul Aziz. 

9. Sir Frederic Gauntlett, Auditor General. 
10. Mr. J. M. Bartley, Accountant General, 

Railways. 
II. Mr. B. Nehru, Assistant Auditor General. 

Mr. A. A: L. Parsons, Financial commissioner,} 
Railways. 

Mr. P. R. Hau, Director of Finance, Railway 
Board. 

Were also present. 

Witnesses. 

56. The Committee took up the consideration of the AppropriatioJl 
Accounts of Railways in India for 1926-27 and the Report of the Account-
ant General, Railways. thereon~ together with the relathre parafrraphs of 
the Auditor General '8 letter forwarciing these documents. 

57. Paragraph 4 of the Accountant General's Report.-With reference 
to the savings noticed in this paragraph, it was explained that those in 
Grant No. 11 werf> due to incorrect adjustment by Railways of certain 
English payments, which would be rectified in the following year, and that 
Grants· Nos. '12 and 13 merely reprt>sented balancing entries. As regards 
the savings in Grant No. 14, the Committee was told that these were due 
to the closing of certain subsidiary workshops on the North-Western Rail-
way with a view to economy. In this connection it was pointed out that, 
while it was undesirable that expenditure not provided for in the budget 
should be incurred, there walol no reac;wm why ~avingH not pro,\yided for 
therein should not be secured. if it wa'4 pru;fiilihle to do so. As regaTM 
Grant No. 15 the MvingK were explained ftR haying arisen partly from the 
difficulty of getting- EnJ!li~h material owing to the filtrike at Home, and! 
partly from the difficulty of knowinf! when hills for Rnch materials would 
actually come in for pa~·ment. The Committee, however. WaR not satisfied 
about the need for ohtaining- a supplementary grant in this caRe. anel 
expreSfiled the hope that the Goyernment of India wonld devise suitable 
menns of RecuriTlg more !O;3t.isfSJptorv hll(l2'etar:v arrangements. 
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58. Asregatd.$·tJIe'iDsraneers:quoted in paarmp&·4 (b) of the Anditor 

Getteral"s letter, the· Pinaneial Commissioner' admitted that the present: 
budg~ary arrangetnents· on the Nortli-W~m Railway, were not qui.-
satisfactory. The Committee· thought that they indicated the: desirabiJ.i.tp" 
of effecting an impr()vement in the P1'e8elBt arrangements f()r watching:-
the progress of ex:penditure spiJiet app-ropriation, and: boped that it would;_ 
be p098ible for the Government of India to effect such improvement in the: 
near future-. 

59. Paragraph' 13 of the Accountant Gene,ral's Reporl:-The Commit-
tee was informed that the report of the special officer deputed to investigate 
and report on the system of preparing budget estimates by State-worked 
Railways would be submitted to the Railway Department and be con-
sidered by them very shortly. 

60. Paragraph 15, ibid.-The Committee shared the anxiety of the 
Auditor General that a speedy improvement should be attained in the 
Account office. It w&.~ told' that appreciable improvement had latterly 
occurred. ' 

61. Paragraphs 17 and 18, ibid.-It was explained that Company lines 
were being persuaded to joiB the clearing house. The Financial Commis-
sioner promised to circulate a memorandum on the whole subject (vide 
para. 135, infra). . 

62. Paragraph .21, 'f,'bid~-The Financial Commissioner stated that the 
Railway Board fully concurred in the remark of the Accountant General 
8R to the nece9rity for an extension of the scope of Government Examiners" 
audit and more frequent inspections by them of initial records. The 
Auditor General explained the action which he was taking in this connec-
tion. 

63. Paragraph .24, ibid.-The Financial Commissioner admitted the 
seriousness of the cumulative effect of the cases of finlincial irregularities 
relating to the B. N. Railway. !Ie stated that the great majority of them 
were under investigation and preferred not to be examined at present on 
suc.h cases. The Committee was 8&'lured that the next report of thfit 
Accountant General would show the result of the special action contemplat-
ed. In the circumstances, the Committee decided not to pursue the 
irregularities, relating to this particular railway, which haye been set forth 
in the present report. 

64. Paragra.ph 48, ibid.-With reference to the comparatively small 
ratio of the expenditure on replacements and renewals to gross earnings 
on the Bengal Nagpur Railway, it was explained that the Railway Board 
had taken up the question with the Railway Company and that Govern-
ment's power in this connection was necessarily restricted by the terms 
of the contract. " 

65. Paragraph 13 of the A1l.ditor General'~ letter.-With reference 
to the fact brought out by the Auditor General, t,iz., that a large number 
of irregularities occur in connection with contracts and the dealings of 
departmental officers with contractors, the Chairman pointed out that the 
Government of India had already accepted t.he principles suggested by the 
Public Accounts Committee last year, and that the question of issuing 
rules to rellulate the control of contracts \Vas under their consideration. 
The Committee desired that these general rules should also l'e applied t.o 
railways as far as DossiblA. 



66. PtJragrapks 14-15, ibid.-The Committee thought that the Govern-
ment of India should consider whether the risk of irregularities in connec-
tion with the taking of measurements and the upkeep of measurement books 
and other initial accounts could not be reduced by the issue of general 
instructions explaining the fundamental importance of these documents 
and impressing upon all officers the desirability of observing the rulea 
relating thereto. The same remark applied also to irregularities arising 
from a disregard of the financial interests of the railways, and the adoption 
of irregular procedure with a view to evading audit objections . . 

67. Paragraph 60 of the Accountant General's report.-It was explain-
ed that the delay in the accounting of salaries and the omission to make 
the requisite provision in the original estimate were due to an error on the 
part of two Accounts officers, and that steps would be taken to prevent a 
recurrence of such irregularities. 

68. At this stage the Committee adjourned for lunch till 2-30 P.lI. 

ProceediDgs of the SiDh IleetiDg of the Public Accounte CJommiUee, held 
OD Saturday, the 18th Augud 1828, at 2-80 p.m. 

PRESENT: 

[As at the 5th Meeting.] 

69. The Committee resumed the consideration of the Railway Appro- ' 
priation Accounts and tb(~ Aeeountant General's report thereon . . 

70. Paragraphs 63-65 of the A. G.'s reporl.-The Committee desired 
that steps should be taken to keep a careful watch on the progress of 
expenditure, as also on probable liabilities. 

71. Paragraph 68, ibid.-The Financial Commissioner admitted that 
the case dealt with in this paragraph had not been properly handled, but 
that action was being taken with a view to amending the form of agreement 
80 as to prevent claims of the kind in future. 

72. Paragraphx 71-72, ibid.-The Financial Commissioner explained 
how the additional allotments in these cases happened to be made, and 
stated that normally such allotments arc made only on the specific requests 
of Railway Administrations. 

73. Pa.ragraph.4J 74-75;ibid..-The Committee wa.~ gratified to note the 
further 8ub&1antial decrease in payments for goods lost or damaged. A 
statement of the number of actual claims which was subsequently produced, 
showed that there had been a considerable decrease in these also. 

74. Paragraph 82, ibid.-The Committee endorsed the remarks of the 
Accountant General and the Auditor General that accounts should aIlvays 
repreRent facts, and that a mis.-elas~iftcation of expenditure with a view 
to evading detection of an irregularity is a serious matter. 
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75. Paragraph 92, ibid.-The loss in connection with certain· stores 
.. brought out in this paragraph was explained as having been the result 
of a change in policy. The Committee was assured that the question of 
improving the procedure would be considered in connection with Sir 
A Tthur Dickinson's Report. 

76. Paragraph 97, ibid.-In the first of the two cases of defective 
agreements noticed in this paragraph, the Financial Commissioner explain-
ed that there was actually no loss. It was hoped that cases of the kind 
would not recur in future in view of the principles already accepted by 
t.he Government of India, one of which was that the conditions of contract 
must be clear and definite. 

77. Paragraphs 101 and 112, ... "bid.-It was explained that, when the 
system of lump cuts was first introduced on the railway side, the Railway 
Administrations were deliberately encouraged to spend without reference 
to such cuts, and that this was the first occasion when the system of over-
allotment had led to an excess. 

78. Paragraph 102, t.oid.-·The Financial Commissioner pointed out 
that the additional allotments referred to by the Accountant General had 
not really been made, and that the remark was due to a mis-apprehen-
sion. 

79. Paragraph 104, ibid.-The Committee considered at some length 
the question raised by the Auditor General whether the new construction 
works, referred to in this paragraph, should not have been regarded as 
" New services not contemplated in the Budget ", within the meaning of 
Rule 50 of the Indian Legislative Rules. The Auditor General agreed to 
inform the Committee later how similar eases were· dealt with according 
to the English practice (vide para. 294, infra). 

80. Paragraph 106, ibid.-The Financial Commissioner agreed. with 
the Auditor General that the 2nd Executive Engineer apparently mis-
repr~sented facts in this case. He stated that the officer was no longer in 
servIce. 

81. Paragraph 109, ibid.-The Committee was informed that the 
contractor in question had been debarred from further employment. 

82. Paragraph 110, ."bid.-It was explained that, having regard to the 
terms of the agreement, the case was really not one of over-payment, and 
that there was no case for disciplinary action. . 

83. Paragraph 115, ibid.-The Financial Commissioner stated that 
Railway Administrations had no power to make transfers between the 
Indian and English portions of the grants without the sanction of the 
Railway Board, and that the procedure adopted was in accordance with 
the principle~ accepted by the Committee last year. 

84. Paragraph 117, ibid.-It was stated that in this case the allotment 
had been made in anticipation of savings ; and that, in accordance with 



..., proeedure approved by the Committee last year, saviDp were not being 
~y Witl1draWD~ . 

85. Paragrap/& 118, ibid.-The Committee was informed that De 
decision had yet been arrived at on the recommendations of the Siat& Rail .. 
way Workshop Committee referred to in this paragraph. 

86. Paragraph 119, ibid.-With reference to the Accountant General'l: 
remarks. regarding the financial implications of contracts which provided 
for actual cost plus a certain percentage on account of profit, it was ex-
plained that normally no contractors of standiDg would take advantage of 
the terms so as to enhance the cost with a view to increasing their per ... 
centage of profit, as this would necessarily lead to 10HS of custom. The 
Committee did not desire to make any remarks on the point, but hoped that, 
if experience proved that the system was working against the ftnancial 
interests of Government, the Accountant General would bring the cases 
to notice in future reports. 

The Committee agreed with the Accountant General and the Auditor 
G~neral that conditions of contracts should be settled and reduced to writing 
before the works are started and that once a contract is signed, departures 
from its terms should rarely, if ever, be permitted .. 

87. Paragraphs 121 and 236 (iv), ibid.-On the question of the inclusion 
of the balances of materials lying unused at the site of works in the annual 
retum of stores, the Financial Commissioner informed the Committee that 11 
decision had been held up in connection with the consideration of Sir 
Arthur Dickinson's Report, but that he hoped to be able to issue instruc-
tions before the end of the month. 

88. Paragraph 128, ibid.-It was stated that, as a matter of fact, no 
firm offer had been received for the purchase of the building at Nagpur. 
The Committee desired that early steps should be taken to dispose of the 
building. 

89 .. Paragraph 129, tDid.-The Financial Commissioner explained tha~ 
the contractor, who was guilty of fraud in this particular case, had ful1iUeci 
previous contracts to the satisfaction of the Engineers. He promised to 
ascertain whether the defect in the shipping arrangements was due to a 
defect in the contract itself, and when exactly the fraud came to light. 

90. Paragraph 130, ibid.-The Financial Commissioner agreed that 
vacuum brake fittings should not have been stripped off the wagons if the 
wagons so fitted· were wanted elsewhere, and said that instructions had 
been issued to other Railway Administrations with a view to making the 
beRt possible use of the material. 

91. Paragraph 133, tDid.-The Financial Commissioner stated that 
the loss was due to a fault in the design of the traversers, for which the 
makers were not responsible. 

92. Paragraph 148 (i), ibid.-The Committee was informed that the 
Agent wa.q competent to sanction the new works in queRtion within the 



... tSf Ilia .-..n 1J8l\".eW, ea that the ~ei estnu,.t8J, whlchhad .beeIt 
sanctioned ~ after they were ~p.paren; proved :SelIiouly mexcess owing 
partly to a subsequent decrease in rates, and partly also to an attempt made 
to reduce the cost. 

93. Paragrfl4)h 152, ibid.-It was .explained that .the clerk responsible 
for the omission had a large amount of work, and that this was his only 
mistake ; and that, in the circumstances, no further disciplinary action was 
considered necessary. 

94. Paragraph 153, ibid .. -It was explained that in this case there was 
DO intention to defraud the Railway, and that requisite instructions had 

. been issued with a view to preventing irregularities of the kind. 
95. Paragraph .156, ibid.-The Financial Commissioner stated that 

this was not a.case of irregular allocation in order to avoid an audit objec-
tion, but that two works had been started in anticipation of the framing 
of estimates as they were both urgent; that it was expected that only one 
estimate would have to be framed, but that, as' a matter of fact, two 
were framed later, with consequent readjustments. 

96. Paragraph 158 (1), ",'bid.-The Committee was told that, of the 
,clerks responsible for the irregularities, one was dismissed and others were 
warned. 

97. Paragraph 159, ",1Jid.-Tbe Committee was informed that in this 
case most of the defects had already been remedied, and that the remain-
ing ones would be remedied in the near future. 

98. Paragraph 160, ibid.-It was explained that the quarters had been 
eonstructed and were being used mostly for departmental labour, and that 
only a small proportion was being used for contractor's labourers ; that 
it was economical for the Railway to house these men, as otherwise the 
contractor's rates would have to be increased, and that the concession was 
,not being allowed except with reference to such rates. 

99. Paragraph 161 (a), ibid.-It was stated that the omission to 
enforce penalty according to agreement related only to one Division; and 
that, as a rule, penalties were enforced. 

100. Paragraph 161 (b), ibid .. -The Auditor General promised to 
instruct the Chief Auditor to bring to notice in future reports, irregular 
eoncessions granted to contractors. 

101. Paragraph 163, t'bid.-TheCommittee agreed with the Auditor 
GeDeral that it was undesirable to employ staff on duties other than those 
for which they were sanctioned. It was informed that the Agent had 
already issued instructions in the matter. 

102. Paragraph 164, ibid.-It 'was explained that the previous practice 
of having a ~tanding imprest of ten lakhs of bricks at Lucknow had since 
been given 'QP, and that the case might be considered as closed. 

1.08. :AttbiB stage the Committee adjourned till 11 A ••• , on Monday, 
the '20th Auguat 1928. 
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ProoeediDp 01. the Seventh MeetiDg 01. the Public AocoaDU CJommmee, 
held on IIonday, the 10th Augut 1818, at 11 ..... 

PRmENT : 
1. The Hon 'ble Sir Bhupendra Nath Mitra, OhairmMl. 
2. Mr. S. C. Mitra. 
3. Mr. Abdul llatin Chaudhury. 
4. Mr. C. S. Banga Iyer. 
5. Mr. T. A. K. Shervani. 
6. Mr. B. Das. 
7. Haji Chaudhury Mohammad Ismail Khan. 
S. Rao Bahadur M. C. Rajah. 
9. Lieutenant-Colonel H. A. J. Gidney. 

10. Mr. W. Alexander. 
11. Sir Frederic Gauntlett, Auditor General. 
12. Mr. J. M. Hartley, Accountant General, 

Railways. 
13. Mr. B. Nehru, Assistant Auditor General. 

Mr. A. A. L. Parsons, Financial Commis- } 
sioner, Railways. 

Mr. P. R. Ran, Director of Finance, Rail-
way Board. 

Members .. 

Were also present. 

Witf&USu. 

104. The Committee resumed the further consideration of the Railway 
Appropriation Accounts and the Accountant General'8 Beport thereon. 

105. Paragraph 168 of the Accovntatlt GetaeroZ's Report.-It was re-
ported that the irregular practice of appointing labourers as daily-paid 
clerks had since been stopped. 

106. Paragraph 169, ibid.-It was explained that in this case also 
steps had been taken to prevent losses due to the cartage of coal being paid 
for without weighment. 

107. Paragraph 170, ibid.-The Financial Commissioner agreed with 
the Accountant General and the Auditor General that, unless expenditure 
is recorded by sub-heads of work under each sub-work and the quantities 
of work estimated for and actually executed are clearly recorded, it is 
impossible to watch effectively the progress of expenditure and to prevent 
or anticipate excesses therein. It was explained that necessary steps haw 
bum taken in this direction. 

108. Pcragraph 171, l"bid.-As regards clause (a), the Financial Com-
sioner agreed that to book charges against the sanctioned works penrliIlJ 
aanction of the work to which the expenditure is correctly debitable, 18 
improper. As regards clause (e), however, he explained that it was not 
a case of deliberate falsification of dates, the irregularity having arisen 
from a misapprehension in the Accounts office that bills received up to the 
31st March had to be incorporated in the accounts of the .closing year. It 
was exnlained that requisite in~tructionR bad been issued in the matter. 



109. Paragraph 172, t"bid.-On the question of the supply of inferior 
coal, the Financial Commissioner informed the Committee that there was 
no stipulation in the contract that coal should be supplied from a particular 
source, and that, as a matter of fact, the coal supplied was of the burning 
power contemplated. 

110. Paragraph 174, ibid.-It was explained that in this case the 
i~regularity was noticed only after the officer at fault had left the ser-
vIce. 

111. Paragraph 175, ibid.-The Financial Commissioner agreed th~.d' 
it would normally be advantageous to enter into lump sum contracts, and 
that departures from the terms of contracts should· not be sanctioned except 
by competent authority. It was reported the case was still under investiga-
tion. The Committee desired that the Accountant General should bring 
to notice next year the action taken on cases which had not yet been 
elosed. 

112. Paragraph 176, ibid.-The Financial Commissioner admitted that. 
it was not businesslike to purchase stores in drib1ets in the manner stated 
in this paragraph, that the remedy was to have annual indents and to 
place more articles on such indents, which was being done. With reference-
to the question of purchasing railway stores through the Indian Stores 
Department, he explained that, in respect of stores which that Department 
made it its business to purchase, the Railway Department would normally 
have no objection to hand over the work and, as a matter of fact, had 
latterly done so to a considerable extent. But it was not worth while 
handing over the entire work of purchase to the Indian Stores Department 
when the Railways had themselves a sta1f for the purpose. The ·Committee 
decided to pursue the question with the representative of the Department of 
Industri{"8 and Labour. 

113. Paragraph 177, ibid.-Here again the Financial Commissioner 
admitted that the revision of rates was unbusineMlike, but that more could 
not be recovered. 

114. Paragraph 183, ibid.-The Committee was informed that the pro-
portion in which the expenditure relating to the Railway Clearing Accounts 
Office should be borne by the various Railways had since been :fixed. 

115. Paragraph 186, ibid.-The Financial Commissioner stilted that 
the provision in the agreement under which one seer was taken as 
equivalent to two lbs. was deliberately inserted, as the climate at Quetta 
was dry and the weight of provisions was, therefore, subject to a slight 
reduction when transported to that place. He admitted, however, that this 
was a haphazard way of providing for the reduction in weight, but stated 
that the agreement had since terminated. 

116. Paragraph 187, ibid.-The Committee was informed that the over-
allotment in question was the result of the omission to withdraw savin~ 
which was in accordance with the plan" approved by the Committ~ l~ 
yE:ar. 



1:17. p ....... " 198, tbid~As ~ards.the,C~ ay ..... ,iIle OoJDmit. 
tM ~ told that ·the fBailw4Y ,Board had ,not eome ,to & ,fintLl deeisiofl:: .t ike ,scheme was still ,m an experimental.stage and .hadto be tried 
lor ·s ·longer time ··and on .more :railw~ befqre it could be ado.pted ... .-
permanent measure ; that to a large extent it did stop -_veiling ·without 
tickets, but, at the moment, seemed rather expensive, although no statistIcs 

..4!Ollld be made .available. The Committee desired that the ,AcooUlltant 
General might obtain from the Railway Board and give in his .report 
next year figures comparing the expenditure on the Crew System on the 
lines on which it was in force, with the recoveries made from passenger& 
. travelling without tickets. 

118. Paragraph l!N,ibtd.-The Committee was infonnedthat the re-
f!OIDIIlendations of the Indian Railway ·Conference Assoeiation regarding ,the 
design of railway -tickets had since been aeeepted by the jRailway Board. 

119. Paragraph 195, ibCd.-It was atated . that the report of the OfIicer 
cn Special Duty, who investigated the procedure obtaining in Departmental 
offices, had since been submitted and was under consideration. 

120. Paragraph 211,. .• oid.-With reference to the inadequacy of dis-
ciplinary action referred to by the Accountant General in this case, the 
Financial Commissioner explained that the Railway Aduiinistration could 
not prove definitely that ,particular individuals were guilty, that the Rail· 
way Board had accepted that "iew and that, in the circumstances, the action 
should not be considered as having been inadequate. 

121. Paragraph 222, ibid.-The Committee was informed that the 
agreed amount had probably not been recovered. 

122. Paragraph 224, ibid.-The Committee was told that the procedure 
in the Chief lIechanical Engineer's Office had since been improved. 

123. Paragraph 228, ibid.-It was stated that a new procedure had 
since been established with a view to seeing that tbe verification was pro-
.perly carried out. 

124. Paragraph 230, toid.-The Committee was informed that the 
defects noticed in regard to the check of the opening numbers of tickets had 
since been remedied. and that there had . latterly been eonsiderable improve-
ment in the matter. 

125. Paragraph 282 (a), 1oid.-The Financial Commi.~ioner explained . 
that formerly the check of invoices and overcharge returns was only a test 
eheck, and that since then additional checkers had been put on to the work, 
and it bad been arranged that supervising officers would review a portion 
of each man'8 work in future. 

126. Paragraph 233 (vi), ibid.-TbeCommittM was told that the 
.Firm's guarantee had since been ,obtained in the form ftCommended by th~ 
Railway Board. 

• 127. Parag,.ap~ 234, ibid.-As regards item (1) the Committee was 
info~ tha~nothmg eould be proved against the oftlcer concerned, who 
hadsmce retired, and that no iletion eould be taken against him for this 
;~&IIlOng others. .b'regards item (11), the 'Financial Commissioner 
admItted that the status of the cODtraeting firm had not been properly 
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ascertained, and that it went out of existence almost immediately after the· 
contract was given out ; the Accountant General explained that the pro-
cedure had since been changed and that a railway cashier would be present. 
at every auction and receive the sale proceeds. The Committee desired 
that the Financial Commissioner might ascertain the rules which were in 
force on the Army side, with a view to their being adopted if necessary. 
As regards item (13) relating to the question of investment of balances in 
the Depreciation and Reserve Funds, it was explained that the matter was 
still under consideration. 

128. Paragraph 235, ibid.-The Committee was assured that the 
requisite action had been taken in most of the eases referred to, and that 
similar action was being taken as regards the few remaining ones. 

129. Paragraph 236, ibid.-As regards item (viii) the Financial Com-
missioner explained that he was not anxious to adopt in regard to estab-
lishment charges the system of making a lump cut under the grant as a 
whole, but preferred to make the cuts, where nee~sary, under individual 
heads. As regards item (x), .it was stated that the absence of eo-ordina-
tion between estimating and accounting officers was receiving careful atten-
tion, and would be watched from year to year. 

130. Paragraph 237, ibid.-As regards item (9) relating to the form 
of the Demands for Railway Grants (vide item 24 of Appendix II), the 
Financial Commissioner explained that his practice was to place the whole 
R8ilway Budget before the Railway Standing Finance Committee before 
it was put before the .Assembly ; that the work was done under very great 
pressure ; that the documents were already complicated enough, and that 
it was really a question of putting the material inlo a more handy form. 
A decision had to be postponed pending the deliberations of the Commit-
tee which is to examine the question of sepa.ration of Railway accounts 
from audit. 

As regards item (17) ~ which referred to the effect of reduction in 
passenger rates, it was stated that it was not possible to be quite conclusive 
on the point, though the general conclusion was that a reduction of pas-
!Jeng~r fares, whtn it is substantial, has the effect of increasing railway 
earnmgs. /' 

131. Paragraph 96 of the A-ud;tor General's letter.-It was explained 
that the heavy savings referred to here were with reference to the gross 
amounts and did not allow for the lump cuts, which, on the whole, were 
fairly accurate. 

132. Paragraphs 129 and 130 of the Audito,. Gene,.al's lette,..-With 
. reference to the Auditor General's observations regarding defeetive 
budgeting generally, the F~nancial Commissioner admitted that the 
budgetary arrangements~ especially on the North-Western Railway, were 
not quite satisfactory, but hoped that there would, probably, be con-
siderable improvement in the matter when the Railway Board had an 
opportunity of considering the report of the special officer deputed to 
investigate and report on the system of preparing budget estimates. 
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133. The Committee th~n went through the ,=al'ious Appropriation 
Accounts and obtained the requisite explanations from the Financial Com-
mlSSlOner. 

134. The question of carrying lump sum cuts down to detailed heads, 
referred to in paragraph 4 of the Finance Department Resolution of the 
5th January 1928, was then discussed. The Financial Commissioner stated 
that lump cuts were being made only in capital grants ; that in 1927-28 
expendittlre had actually exceeded the grants, and that he was trying to 
get the Agents to make closer estimates as far as possible, and hoped that 
the necessity for lump cuts would gradually be reduced. 

135. The Committee then discussed the memorandum on the Railway 
Clearing Aecounts 0ffice (Appendix XII) which was presented by the 
Financial Commissioner with reference to paragraph 61 of these proceed-
IngS. 

136. The Committee then adjourned for lunch till 2-30 P.M. 

Proceedings of the Eighth Meeting of the Public Accounts Oommittee, 
held on Monday, the 20th Augud 1928, at S-3O p.m. 

PBBSBNT : 
1. The Hon 'hIe Sir Bhupendra Nath Mitra, C1t.aWm,tm. 
2. Mr. S. C. Mitra. 
3. Mr. Abdul ~Iatin Chaudhury. 
4. Mr. C. S. Ranga Iyer. 
5. :Mr. T. A. K. Sheryani. 
6. Mr. B. Das. 
7. Haji Chaudhury Mohammad Ismail Khan. 
S. Rao Bahadur M. C. Rajah. 
9. Lieutenant-Colonel H. A .• J. Gidney. 

10. Mr. W. Alexander. 
11. Sir Frederic Gauntlett, Auditor Gener~ .. 
12. l\lr. J. E. C. Jukes, Controller of CIVIl 

A.ceounts. 
13. Mr. G. Kaula, Accountant General, Central 

Revenues. 
14. :Mr. T. K. Rajagopalan, Officer on Special 

Duty, Finance Department. 
15. Mr. D. C. Campbell, Director of Commercial 

Audit. 
16. Mr. P. N. MukheJ'ji, Audit Officer, Indian 

Stores Department. 

JlMAbe,.,. 

• 

Were also present. 

." 

Mr. A. H. Lloyd, Member, Central Board of Revenne, WitftU8. 
137. The Committee took up the con.'Jideration of the Appropriation 

A.econnt~ relating to the Central Board of Revenue, topther with the 



relevant paragraphs of the Report of the Accountant General, Central 
Revenues, and of the Auditor General'8 letter in that connection. 

Grant lfi-Customs. 

138. Paragraph 35 of the Accountant General's Report.-Mr. Lloyd 
explained that this was the second Budget which the Central Board of 
Revenue had to prepare, and that, so far as they were concerned, lump 
cuts had not then been introduced. He hoped that later years would show 
considerable improvement. As regards control of expenditure, he stated 
that the Board had issued a circular on the subject' in May 1927, that 
the position had since improved, and that the question of the desirability 
of having Pay and Accounts officers for all Departments under the Board 
was being considered. 

Paragraph 129, ibid.-As regards item 8 relating to the internal check 
on customs receipts, it was explained that the Board had submitted pro-
posals to the Government of India, who considered them as being expensive 
and had returned them to the Board for re-consideration. 

Grant 17-Taxes on Income. 

139. Pages 119-121, ibid.-Here again Mr. Lloyd explained that 
t.he lump cuts had since been introduced, and that the position would 
normally show an improvement in the future. 

Grant 18-Salt. 

140. Paragraph 39, ibid.-With reference to the Profit and Lo...qs 
aecounts relating to the Northern India Salt :Revenue Department. 
Mr. Lloyd explained that, in principle, the Department should be self-
fmpporting, but that prices could not be altered every year with reference 
to the co,~t of production as ascertained from time to time, but that they 
bad to be fixed with reference to the normal or average cost of production 
over a series of years. The Committee desired that the figures of the 
Profit and Loss accounts for two successive years should be incorporated in 
future Appropriation Accounts. as also a statement for a series of yean; 
showing- th(> quantity produced and the cost of production at different 
sources. 

141. Paragraph 41, ibid.-The Director of Commercial Audit explain-
ed that, while the Trading and Profit and Loss Accounts showed the 
results of a single year, the Balance Sheet exhil]ited the cumulative resultfi 
and was very useful. The Committee understood that a balance sheet was 
Retually prepared by the Director, and. that being the case, it desired that 
it should be incorporated in future Appropriation Accounts. 

142. Paragraph 42, ibid.-The Committee was informed that the facts 
flf the ~aRe did not indicate inadequate knowledge of the progress of 



expenditure or lack of control over expenditure, but a mistake in the Com-
missioner's office, which overlooked the deduct entry in making re-
appropriations and surrenders. The Committee was told that the Commis-
sioner's attention had been drawn to this. 

143. Paragraph 43, ibid.-It was' explained that the orders of the 
Government of India did indicate the apparent primary cause of the loss, 
1Jiz., the incorrect specification, by reference to earlier correspondence, 
though not specifically. 

144. Paragraph 45, ibid.-}Ir. Lloyd explained that final measurements 
eouId not be taken until the works were completed and that delay in the 
completion of works was often inevitable. 

145. Pages 122-135, ibid.-The Committee went through the 
Appropriation Accounts and obtained the requisite explanations. 
Mr. Lloyd stated that, as in the case of the previous two Demands, the 
principle of the lump cut had since been extended to " Salt " as well. 

146. Page 121, ibid.-With reference to the Auditor General's point 
whether new work ... of the magnitude of those detailed here should not be COD-
sidered as "new services not contemplated in the Budget ", the Com-
mittee considered that, neither the safeguarding of a source of revenue 
(items 6 and 7) nor the substitution of one instrument of service for 
another (item 8), could be considered to be a new service. The question 
in 80 far as it related to item 9 was reserved for further consideration. The 
Chairman explained that the Government of India were taking steps to 
amend the Indian Legislative Rules with a view to enabling token vot-ecJ 
to be obtained in respect of expenditure required for new Hervices when 
such expenditure could he met by re-appropriation. 

147. Page 131~ ,"bid.-With reference to the remark that no verifica-
tion of the stock of salt was made by departmental authorities by physical 
stock-taking, Air. Lloyd explained that stock-taking of uncleared salt by 
actual weighment would be far too e.xpensive even if it was possible and that 
the Department was therefore concentrating upon checks on delivery into 
stock, speedy clearance of salt~ and estimation of stocks by external measUT~
ments, wherever practicable.-

148. Page 1tJ5, -ibid.-The Committee wu informed that the Central 
"Board of Revenue had since laid down a programme of' manulacture with 
a ,iew to reducing the stocks at Bombay to about one year's consumption, 
which represented the extent of normal stocks. 

149. Appendix 11, Item 1.-The Committee then d;At!ussed the memo-
randllJ.!l present~ by the Central Board of Revenue . (Appendix V) 
regardmg the results of the Electrification Scheme at Khewra with refer-
ence to parapaph 28 of the Committee of last year. The discussion had 
not yet termmated when the Committee adjourned till 11 A.V., on Tuesday, 
the 21st August 192R. 
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Proceedings of the Ninth Meeting 'of the Public Accounfa 
Committee held on Tuesday t the lIst August 1928, 

at 11 0,.'0'. 

PRESENT : 

1. The Hon'ble Sir Bhupendra Nath Mitra. OhtJirma,,,,. 
2. Mr. S. C. Mitra. 
3. Mr. Abdul Matin Chaudhury. 
4. Mr. C. S. Ranga Iyer. 
5. Mr. T. A. K. Shervani. 
6. Mr. B,.Das. Member,. 
7. Haji Chowdhury Mphammad Ismail Khan. 
S. Bao Bahadur M,. C. Rajah. 
9. Lt.-Col. H. A. J. Gidney. 

10. Mr. W. Alexander. 
11~ Sir Frederic Gauntlett, Auditor General. l 
12. Mr. J. E. C. Jukes, Controller of Civil Accounts. 
13. Mr. G. Kaula, Accountant General, Central 

Revenues. Were also present. 
14. Mr. T. K. Rajagopalan: Offi.ceron Special DutY'J 

Finance Department. 
15. Mr. B. Nahru, Assistant·Auditor General. 

Mr. D. ~acfarJane, Superintending Engineer, Witnesses. 
Mr. J. L. Sale, Chief Engineer, Delhi P. W. D. } 

Simla Imperial Circle. 
100. The Committee took up the consideration of the Appropriation 

Accounts relating to the Department of Industries and Labour. 
Grant 22.-Irrigatimt, etc., charged to Revenue. 

151. Page 161 of tke Accountant General' 8 Repon.-The Committee was 
informed that instructions had since been issued with a view to making budget 
provision on the basis of actuals and not on average rates of pay. 

152. Page 162, ibid.-The Accountant General explained that it had since 
been arranged with the High -Commissioner that a distribution of English 
charges should be made by circles of a.ccount. 

153. Page 163, ibid.-The Committee was informed that the system of 
lump cuts had since been extended to this grant also. 

154. Page 164, ibid.-It was explained that the establishment charges 
appeared disproportionately high as compared with the works charges for the 
reason that the canals were working canals and works expenditure did not 
entirely represent the cost of construction, and further that the share of estab-
lishment charges was calculated with reference to the established rules. The 
Committee left it to the Auditor General to initiate the question of reconsidera-
tion of the system of pro-mta distribution of establishment charges. 

With reference to the Accountant General's remarks relating to the 
incorrect preparation of Part II-A of the Demand for this Grant, the Committee 
was assured that steps had been taken to prevent a recurrence of similar errors. 

M127Fin. 
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fhnt 69.-DitJil Woril. 

155. Paragmpu 72-73, ibid.-The Committee was informed that the 
question of issuing supplementary ~~ futancial rules as well as administrative 
orders under the Fundamental Rules relating to the provision of residences for 
Government servants was still under the consideration of Government, and that 
the analogous questio~ ~la~ to the provision of residences for members of the 
Indian Legislature in Simla was under correspondence with the Secretary of 
State. 

156. Paragraph 74, ibid.-The Committee endorsed the decision of the 
New Capital Committee that the question of the adequacy of rente charged for 
Governmellt residential buildings in Delhi should be reviewed after another 
year. 

157. Paragmph 75, ibid.-The Committee was informed that the surplus 
furniture in question would be required for furnishing additional quarters for 
members of the Legislature, and that there was, therefore, no question of ita 
disposal. 

158. Paragmph 76, ibid.-It was stated that no decision had yet been 
~hed on the question of the incidence of the expenditure on the residences 
and furniture of His Excellency the Commander-in-Chief. 

159. Pamgmph 77, ibid~-The Committee was told that it had since been 
decided to recover from Commercial Departments, with effect from the 1st April 
1929, rent in respect of office buildings supplied to them by the Public Works 
Department, and that the analogous question of recovering from those Depart-
ments the loss incurred in connection with residential buildings had been 
referred to the Departments of the Government of India for their observations. 
The Committee expressed the hope that early orders would be issued in this 
latter case as well. 

160. Paragraph 123 (3), ihiil.-The Committee had no co~nts to make 
at this stage on the form of the statement of expenditure on important new 
works appearing on pages 342 to 352 of the Report. 

161. Page 338, ibid.-It was explained that theconaiderable savings on the 
total voted appropriation under this Grant were largely due to the fact that 
certajn items of expenditure had been transferred from the voted to the non-
voted category during the course of the year, e.g., expenditure relating to 
ecclesiastical works amounting to about Ra. 711aklts, travelling allowance of 
officers whose pay was non-voted, etc. 

162. Page 339, ibid.-With reference to the question raised by the Auditor 
General, namely whether expenditure on a new service not contemplated in the 
Budget could properly be incurred out of the provision made in the budget 
under the head " Reserve" in the Civil Works Grant, the Chairman explained 
that the question had been raised in paragraph 51 of the Report of the Public 
Accounts Committee on the accounts of 1928-24, and that, in paragraph 28 of the 
Finance Department Resol~tion of the 1st June 1926 on that Report, it had 
been decided that allotments from the reserve should not be made except to 
cover lapses in grants in previous years. 
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163. Page 3§3, WUl.-As regards stocks which were in excess ()'l actual 
~equirementB, it was explained that efiorls had been made to sell them. by 
auction, but that no satisfactory prices were forthcoming, and that, in the 
circumstances, the stocks were being worked ofi as opportunity arose. 

Gmnt 91.-Delhi Capital {)utJn,y. 
164. Paf'01}raph 98, ibid.-The large savings in the total net grant were 

explained as having been due partly to changes of policy or of allocation, 
partly to legal difficulties and partly also to the desire not to hamper the 
progress of the work as a result of want of funds in view of the fact that the 
contract with the architects was terminating shortly. As regards control of 
expenditure, it was stated that payments were made by cheques, 80 that there 
was no difficulty about the watching of cash transactions. The real difficulty 
was in connection with the watching of liabilities, and in this respect a detailed 
circular letter has since been issued, and additional stafi has been provided and 
suitable registers have bet3n prescribed with a view to facilitating control of 
expenditure. The Accountant General was requested to notice in the Report . 
for the year 1928-29 how far ~provement had taken place. 

165. Paragraph 99, ibid.-The Collll!rittee was informed that stocks had 
been reduced from about Rs. 431akhs on the 31st March 1924 to about Rs. 18 
Iakhs on the 31st March 1928; that the loss expected to be incurred in connec-
tion with the. dispOsal of surplus stores was about Rs. 12! lakhs, but that, 
having regard to the fact that Government had made money in this connection 
in other directions, there was really no loss on the whole. It was also explained 
that some of the losses were not due to defective supervision or defective 
custody, but to defective contracts, as also to want of adequate arrangements 
for accounting. In view of the action which the Government of India were 
taking in regard to the control of contracts generally, the Committee did not 
consider it necessary to pursue the matter, but expressed the hope that care 
would be taken not to incur expenditure on stores, much in advance of actual 
requirements, if such expenditure was likely to prove unprofitable to Govern-
ment. The Committee was assured that action was being taken on the lines 
suggested in paragraph 121 of the Auditor General's letter forwarding the 
Appropriation Accounts of the Central Government (Civil) for the year 1925-26. 

166. Paragraph 100, ibid.-The Committee expressed the hope that the 
Capital and Revenue accounts of residential buildings in New Delhi would be 
prepared as soon as possible. 

167. Paragraph 103, ibid.-With reference to the Orthodox Bachelor 
Clerks' Quarters at New De~hi, it was admitted that the cost of construction 
was excessive in comparison with the probable return, but that they were being 
let out in the best way possible having regard to circumstances. 

168. Paragraph 104, ibid.-The Committee considered at length the 
Memorandum (Appendix IX) furnished by the Auditor General regarding the 
loes or risk of loss in connection with the collection of marble in New Delhi. It 
agreed that the contract was most unbusinesslike, and that, if similar defects 
should be noticed in contracts in future, steps sbould be taken forthwith to 
revise them in a suitable manner. 

169. The Committee then adjourned for lunr.h till 245 P.JrI. 

• 
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boceediDgs'of the 'l'eath Meeting of the PubUc Accouats 
Committee held on Tuesday, the list Aupst lH8, at 
2-45 p. m. 

PRESENT : 

1. The Hon'ble Sir Bhupendra Nath Mitra. 
2. Mr. S. C. Mitra. 
3. Mr. Abdul Matin Chaudhury. 
4. Mr. C. S. Ranga Iyer. 
5. Mr. B. Das. Members. 
6. Haji Chowdhury Mohammad Is~ail Khan. 
7. Rao Bahadur M. C. Rajah. 
8. Lt. -Col. H. A. J. Gidney. 
9. Mr. W. Alexander. 

10. Sir Frederic Gauntlett, Auditor General. 
11. Mr. J. E. C. Jukes, Controller of Civil Accounts. 
12. Mr. G. Kaula, Accountant-General, Central 

Revenues. Were also present. 
13. Mr. T. K. Rajagopalan, Officer on Special Duty, 

Finance Department. 
14. Mr. P. N. Mukherji, Audit Officer, Indian Stores 

Department. 
Mr. J. L. Sale, Chief Engineer, Delhi P. W. D. 1 
Lt.-Colonel F. C. Shelmerdine, Director, Civil 

Aviation. 
Lt. -Col. K. M. Kirkhope. Chief Controller of 

Stores. Witnesses. 
Mr. S. Lall, Deput~r Secretary~ Department of 

Industries and Labour. 
:Mr. Tin Tot, Under Secretary, Department of 

Inrlustries and IJabour. 
170. The Committee resumed the discussion of the Appropriation Ac· 

counts relating to the Department of Industries and Labour. 
Grant 91-Delhi Oapital Outlay-contd. 

171. Paragt"aph 105 of the Accountant-Getteral' 8 Repcwt.-The Committee 
was informed that the departure from the terms of the original contract in thiR 
case was connected with the transactions of an Indian State. In the circum-
stances it did not desire to pursue the matter. 

172. Paragraph 106 ibid.-The discrepancies in the accounts of bricks 
were stated to be due to mistakes in the prej,aration of the Stock account and 
had since been cleared up. It wa.'I al'iO stated that the deficiency in the q uan-
tity of ballast had sinc-e been made good by the contractor . 

.173. Paragraph 108 ibid.-Mr. Rajagopalan explained. that, as Finance 
member of the New Capital Committee, he always tried to ensure that audit 
objections received prompt attention. The Committee desired, however, to 
emphasise the importance of taki~ general action, which would ensure their 
prompt disposal. 
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174. Paragraph 131 ibUl.-The action taken with reference to items (3) 
(12) and (13), which had been outstanding from the Audit and Appropriation 
Accounts for 1924-25, 'was explained to the Committee. 

175. Page 679 ibid.-The Committee was informed that all certificates 
relating to verification of stores had been received from the executive officers 
concerned. 

(kant 60-·Aviation. 
176. Colonel Shelmerdine gave the Committee the information which 

certain members asked for on points connected with aviation generally. 

(kam 39-Deparlment of Industries ani/, Labour. 
177. Paragraph 57 of the Accountam-General' 8 Report.-The Committee 

was assured that steps had been taken to remedy the defects in the administra;. 
tion of the Grant noticed in this paragraph. 

178. Page 194 ibid.-It was pointed out by the Auditor-General that the 
savings in this Grant, as also in the other Grants relating to General Adminis-
tration, were partly due to the inclusion in the budget of provision for convey-
ance allowance from Raisina to Old Delhi which became unnecessary owing 
to the location of the Secretariat at New Delhi during the year. 

Gram 47-Meteorology. 
179. Page 221 ibid.-It was explained that the system of lump cuts had 

since been extended to this Grant. 
(kant 62-Emigration Internal. 

180. Page 300 ibid.-It was explained that the excess under this Grant 
was a very small one and was due to the late receipt by the Department of 
information relating to the promotion and leave allowances of certain officers. 
It was decided to examine the Financial Sect:.etary on the question of the omis-
sion to regularise the allotment made from the reserve at the disposal of the 
Finance Department by presenting a supplementary demand to the Legis-
lative ARsembly. 

(kant 6(j-1 ndia"" SfMes Department. 
181. Page :109 ibid.-The Committee was informed that the excess under 

" Inspection Circles-Supplies and Services" was due to the change in classi-
fication referred to by the Accountant-General, which was decided upon in 
October 1926. It de..qired to reiterate the principle accepted by the Government 
of India as early as 1924 that no change in classification should ordinarily be 
brought into efIect except at the beginning of a financial year if such change 
will have the effect of accounting for expenditure under a head other than that 
in which funds have been provided for it. 

182. The Committee then proceeded to ·discuss at some length the question 
of co-ordination of ,purchases for various Departments and making the Indian 
Stores Department self-supporting (vUle paragraphs 20 and 21 of the Report of 
last year, and paragraph 15 of the Finance Department's Resolution thereon). 
It. was gratified to hear that the loss on the working of the Department in 1927-
28 would be only about half a lakh of rupees. It was informed that the pur-
chases of the Department for the Railways, whic,h had hitherto stood at about 
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Ra. 75 lakhs per annum, would be mclssed to about Ra. 21 erores under the 
arrangements recently arrived at with the Railway Department. On these 
purchases the Department would receive a commission of 1 % for the first 175 
lakhs, f% on the next 25lakhs and i% on any excess over these amounts, 
the percentage being exclusive .of any charge for tests and inspection and the 
whole position being subject to review after a period of 3 years. It was also 
stated that the Army Department, which hitherto had been the biggest cus-
tomer, gave the Indian Stores Department orders to the extent of about Ra. It 
crores per annum. The Committee desired that, as in the case of the Northern 
India Salt Revenue Department, the net results of the Profit and Loss accounts 
should be shown in the Appropriation Accounts for a period of two successive 
years. The members also desired that copies of the Admjnistration Report of 
the Indian Stores Department, as also of similar other Reports which were 
likely to be useful in the course of their deliberations, should be supplied to them 
infutul'e. 

Gmnt 71-Statiunerg and Printing. 
183. Paragmph 83 of the ACCQUntant-Generaf 8 Repon.-The Committee 

was informed that the amalgamation of the Simla Central Press and the Mono-
type Press was under consideration in 1923 when the supply of the spare parts 
in question had already started and could not be stopped. 

184. Page 361 ibid.-The large savings in the provision in the Grant for 
"Stationery Officf-SupplieLZ and Services" were accounted for by the fact 
that, under the procedure in force at the time when the budget was framed, 
the cost of production of railway tickets was being paid for by the Stationery 
Offic.e in the first instance and eventually recovered from the Railways. As a 
matter of fact, however, Railways, with one exception, made direct payments 
with the result that the greater portion of the provision was not utilized. Th~ 
matter was presumably being discussed during the course of the year 1926-27 
and orders regarding direct payment were actually issued in July 1927. 

185. This closed the examination of the Appropriation Accounts relating 
to the Department of Industries and Labour, and the Committee resumed the 
discu88ion of the Memorandum presented by the Central Board of B~venue 
(Appendix V) regarding the results of the Electrification Scheme at Khewra 
(vide paragraph 149 of these proceedings). It finally decided that the-matter 
need not be investigated further, but desired that in future, whenever a scheme 
of importance is taken up, careful attention should be paid to the probable in-
crease in the extent of output and also in the cost of production. 

186. The Committee then adjourned tillll A.M. on Wednesday, the 22nd 
August 1928. 



ProceediDgs of the BleveDth 1leetiD.g of the PubUc Account.-
. Committee held On 'Wednesday, the 2nd August 18ie. --

at 11 a. m. 

PRE~ENT' 

1. The Hon'hle Sir Bhupendra Nath Mitra, Ohairman. 
2. Mr. S. C. Mitra. 
3. Mr. Abdul Matin C1uI.udhury. 
4. Mr. C. S. Ranga Iyer. 
5. Mr. T. A. K. Shervani. 
6. Mr. B. Du. Members. 
7. Haji Chowdhury Mahammad hmail Khan. 
B. Rao Bahadur M. C. Raiah. 
9. Lieutenant-Colonel H. A.-J. Gidnev. 

10. Mr. W. Alexander. W 

1 I. Sir Frederic Gauntlett, Autiitor General. 
12. Mr. J. E. C. Jukes,'Controller of Civil Accounts. 
13. Mr. G. Kaula, Accmmtant General, Omtral Were also pre~nt.

'RR\enues. 
14. Mr. B. Nehru, Assistant Auditor General. 

!\fr. K. Sanjiva Rmv, Assliztant Secretary, Foreign 
and Political Department. • 

Rai Sabib Chuni Lal, Foreign and PoJitical Depart-
ment. 

Rai Sahib Rama Nand. Foreign and Political De-
partment. 

187. The Committee took up the consideration of the Appropriation. 
Aceonntp reJating to the Foreign and Political Department. 

Om",t 30-Foreign and Political J)epc.rtment. 
188. Paragraph 54 and page 179 oftl1e Accountant General's lcep(:Jf'l.-·lt was 

explained that the expenditure in March ar.tuall:v turned out to be larger than· 
was anticipated at the time the snrrenders were made. The Committee was 
Dot satisfied as to the reasons which led to the exces~ under " Allowances," 
and desired that tne Department should make adequate arrangements to con-
trol expenditure against the grant and to obtain additional grants, if necessary, 
in good time. 

(hant 7·5-North:' West /t'ront-ier Proriuce. 
189. Page 41.), ibId.-The Committee was informed that the decision 

to malte a grant-in-aid to the new Provin(·ial Hospital at Peshawar was arrived 
at in June 1926. The Committee agreed that under the Auditor General's 
interpretation of the tenn 'New service not contemplated in the Budget, t 
this grant-in-aid should be treated as such, but left over the general question-
for further con~ideration. 

190. Page 419 ihill.-It was explained that in this case the orders of the·' 
Government of India regarding the am-ar payment of overhead charges OD" 
stamps were issued during the course of the year 1926-27. 



191. PageB 421 mtil427, ibid.-The Commit~ considered that the question 
whether provision should or should not be made for annual increments in the 
Budget was a debatable one in view of the over-estimating usually noticed 
under establishment charges. The Auditor General stated that he was await-
ing a decision of the Government of India in the matter. 

192. Paqe 428, ibid.-As regards the excess under" Arms and ammuni-
tions," it was explained that the Departmental figures and the Accountant 
General's figures did not~, but the Committee desired that the liabilities 
mould be rJlrefully -watched. As regards the exC888 under 'Contingencies' 
which arose from the fact of the provision for certain works having been made 
under a different head, the Committee wished to draw attention to the instruc-
tions contained on the subject in paragraph 17 of the Finance Department 
Resolution of the 5th Mav 1927. 

193. Para.l.U (25}, ibid.-The Committee was informed that disciplinary 
action had since been taken against the officers through whose lack of super-
vision the mis-appropriation was rendered possible in this case. 

76-Bal'joh~al'. 

194. Para. 8-j; ibid.-- "\\Tith reference to the suggestion made in audit 
that collection should be required to be directly deposited in the Treasury, 

.. it was explained that the distances were great and the people backward, 80 that, 
if the money was not teeeived when it was ~ndered, there was the possibility 
.of itA not being paid to Government at all. The question of revising the 
procedure was nevertheless under consideration of the ~l Administration. 

195. PQ!Je 444, ibid.-The heavy expenditme on :iCCOunt of en~rtain· 
ment charges on the occasion of Sir Frederick Johnston·s impending departme 
from Baluchistan was explained as having been neoe88&IY in accordance 
"ith tribal cuRtom, and that the departure of the officer had not been fore~n 
.at the time of the 'Bndg~t. 

78--Aj mP.!T-M er7i"I'!'a. 

196. Pog':Jt 478-479, ib;d. - With reference to certain variations noticed 
here, it was stated that there were differences between the figures of the COB-
trolling and accounts officers, and that a system of reconciliation had been 
introduced with effect from the year 1927-28. 

P ,.. I o·:ttwa, . 
197. ParOJ}raph 94, Wid .-The Committee was informed that the q ues-

tion of the audit of secret service expenditure was engaging the attention of the 
Government of India, and that a Despatch on the subject was expected to 
be issued to the Secretary of State in a month or two. 

1'98. Paragraph 9.5, ibid.-The Committee was informed that the Resi-
dency building at Gwalior was constnlcted more than 15 years ago, and the 
ooncessional rate of rent was due to the fact that the building includes a large 
Durhaif:room int.endf'..d mainly for public purposes. 
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199. Paragraph 131 ibid.-The position as regards the outstanding item 
relating to the Foreign and Political Department was explained as follows :-

Item (9).-The claim against the Persian Government is still under 
discussion between them and His Majesty's Government. 

Item (lO).-The outstandings against the Indian States have been con-
siderably reduced, although satisfactory accounts are not ye~ 
being received from one of them. 

Item (11).-Most of the claims against Foreign Governments in respect 
of subjects interned at Ahmedabad during the War have been 
settled, while others are under correspondence between the 
Secretary of State and His Majesty's Government. 

Territorial and Political Pensions. 

200. Page 542, ibid.-The excess under "Nizamat Fam ily Pensions' 
was accounted for by heavy. arrear p,yments in two Provinces. The expen-
diture was being watched by the Accountant-General concerned . 

• Western India StaWl Agency. 
201. Page 556, ibid.-The excess Imder "Allowances" was due to 

expenditure on passages, some of which could not be foreseen in time, and 
there was also a change in the claSsification during the course of the year. 
That under " Establishment charges recovered from other Governmenta, etc." 
arose from the fact that the Agency Office, which had been formed only in 
1925, was under the erroneous impression that an additional grant was not 
necessary to cover an excess caused by short recoveries. The Committee 
was informed that necessary instructions had since been issued in the matter. 

202. Paragraph 129 ibid.-With reference to item (1'Q relating to the 
question whether the staff of the Aitchison College, Lahore, should be treated 
as on foreign service, it was stated that in the analogous case of the Rajkumar 
College, Rajkot, (item 8 in paragraph 130 of the Report) the staff was stated 
to have been treated as tln regular foreign service, and that the point would 
be pursued with the AccOlmtant-General. 

203. The Committee then considered paragraph 19 of the Home Auditor's 
Report upon the accounts of the Secretary of State. It was informed that the 
refugees in question had found their way into India from various quarters. 
that the absence of information as to their nationality had led to the accounts 
of expenditure being kept together for all nationalities, which in turn resulted 
in delay in the settlement of the claims with certain of the Foreign Govern-
ments concerned, and that the matter was receiving attention. 

204. The Committee adjourned tillli A.M. on Thursday, the 23rd August 
1928. • 
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~ of the Twelfth .. tiD&" of \he Public Aooounta CJommitiee, 
held on Thursday, the 23rd Augut 1918, at 11 a.m. 

PRESENT: 

1. The Hon 'ble Sir Bhupen,dra Nath Mitra, OhatrtI'IMI. 

2. Mr. S. C. Mitra . 
.3. l\Ir. Abdul Matin Chaudhury. 

4. Mr. C. S. Ranga Iyer. 
5. 1.Ir. T. A. K. Shervani. 
,6. Mr. B. Das. 
7. Rao Bahadur 1.1. C. Rajah. 

8. Lieut.-Col. H. A. J. Gidney. 
9. ~Ir. W. Alexander. 

10. Sir Frederic Gauntlett, Auditor General. 
11. }Ir. J. E. C. Jukes, Controllcr of Civil 

Accounts. 

Members 

• 

12. Mr. G. KanIa, Accountant General,. Central 
Reyenues. 

Were also present .. 
13. Mr. T. K. Rajagopalan, O1Ieer on Special 

Duty, Finanee Department. 
14. Mr. D. C. Campbelt Director of Corrtlnerc;al 

Aud1t. 
15. Mr. B. Nehru, Assistant Auditor GemeaI. 

Mr. A. B. Reid, Joint SecretaTY. Depan- Witneu. 
ment of Education, Hcalth and Lands. 

205. The Committee took up the consideration of the Appropriation 
.A~COuntK relating to the Department of Education, Health and IJands. 

Orant 46-8urvey o/India. 

206. Paragraph. 61 of the Accmmtant-General'I Beporl.-The Com-
mitt~ was informed that the question of the form in which the accounts 
relating to the Mathematical Instrument Office, Calcutta, should appear in 
the Appropriati~n Accounts bad very recently been referred to the Finance 
Department and was under consideration. 

207. Pages 210-15, ibid.-It was pointed out that the exp(mcliture 
relating tt) " Survey PartieR-Genpral " ano " Rnrvpy Parti~--Wol'king 
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for the Provineial Governments, etc." should l>e considered together, and • 
that for the head as a whole it was rather difficult to frame accurate esti-
mates as. a considerable portion of the work was done for Provincial Gov-
ernments from whom recov.eries had to be effected. , 

208. Pages 216-17, ibid.-It was explained that the Dir~ctor of C(lm-
mercial Audit had since taken over the audit of the store aCI~Ol1Jlt of the 
lIathemnticaI Instrument Office and would see that the stores are re-
v-alued periodically. 

Grant 49-Botanical Survey. 

209. Paragraph 131 (6), ibid.-The Committee was told that the 
Director of Commercial Audit had submitted a report to the Government of 
Bengal in l"egard to·the system of keeping cinchona accounts on a com-
mer(~jal basis. The question of keeping similar accounts in respect uf the 
GoverDlllcnt of India's transactions was closely connected with the analogous 
question reJating to Bengal, as also with the recommendations of the Agri-
eultural Commission on the whole subject of cinchona plantations. It was 
stateel t.hat the matter was under consideration of the Government of India 
and would be discussed very shortly with the Government of Benga1. 

2] O. Page 229, ihid.-With reference to the Auditor General's remarks 
regardill;; t1;e large stocks of quinine sulphate, it was explained that the • 
GO"f"rnmeni. of India had to purch8~ quantities sent in by Mes~r~. Howard 
& Co. lAnder th~ contract entered into with them by the Secretary of State 
in 1918 ; that it was not quite certain that it would be possible t~ terminate 
the contract in 1928 in view of its conn~~tion with the firm's own contract 
with the J av" producers, and that the policy had been to increase the stocks 
to 450,000 lbs. At the same time the Department bore in mind the necessi1y 
for inc! t'8sing' Indian production consistently with the terms of the contract 
and the Royal Commission on Agriculture had also made recommendations 
on this question. The Committee desired that the Government of India 
sh')uld talte steps to terminate or modify the contract so as to avoid further 
Oyel"· stocking. . 

211. Page 226, ibid.-The Committee considered that the form of 
the certificate of verification of stock was not satisfactory. It understood 
from the Director of Commercial Audit that the arrangements for stOflk 
verification at Mungpoo were capable of improvement and desired that the 
Government of India should consider the question with a view to placing 
matter.l on a satisfactory footing. 

Grant 57-Agriculture. 

212. Page 259, ibid.-The Committee was told that the system of lump 
cuts had since been extended to this grant. 

213. Page 256, ibid.-It was stated that the Supply Grant for works 
at the Sugarcane Station, Coimbatore, was based on the Engineer's estimates, 
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but that the whole buildi!lg programme could not be completed during 
the year. 

214. Page 257,libid.-The Committee was jnformed that 72 cow~ died 
~ a result of intravenous injections and that the officer concerned had 
been duly ceilsured. 

215. Page 258, ibid.-The large savings in the grant for Anand Cremery 
were due to the raising of the question of closing down the concern 
us early as possible as it was not self-support}ng. 

216. Pages 266-267, ibid.-The Committee desired that the net results 
of the Trading and Profit and Loss Accounts should be given in this ClWe 
also for two successive years in future Appropriation Accountt;. It 
decided to leave the examination of the loss on the Kamal Farm to the 
l'ommi~ of next year, who would have later figures for purposes oi 
comparIson. 

217. Page 285, ibid.-As regards the loss shown by the Anand Cremery 
it was stated that the institution would probably be closed in about 3 
"ears . . 

Grant 58-Civil Veterinary Services . 

218. Pm'a(iraph 67, ibid.-The Committee desired that the audit irregu-
larities and connected question8 relating to the accounts of the Imperial 
In~itute of Yeterinary Research and Dairy at Muktesar should be disposed 
of by the Govf>rnment of India as early as possible. It was explained in th'8 
connection that the selling price of milk had since been raised and that 
the accounts for 1927-28 showed a profit . 

./ 

219. Pa"rtgrap'h 68, ibid.-The Committee desired that steps should 
be t.aken to improve the adminih1ration of the Grant. 

220. Page 288, ibid.-It was stated that the savings in the Orunt were 
due to Hpecial reasons, of which the more important ones appeared in 
the Appropriation Accounts in explanation of the variation under " Pur-
chase of (~hemicals and apparatus ", and that there did not appear to be 
any j1l8tiiieation for a lump cut. 

Grant 72-Miscellaneous. 

221. Page 394, ibid.-The omission to distribute the Supplementary 
appropriation in respect of the expenditure of the Agricultural C01lUl1i8sion 
before the close of the year was explained as having been due to the UH1181 
difticulty of obta~ing detailed budgets from Commissions. 

222. At this stage the Committee adjourned for lunch till 2-30 P.lI .. 
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Proceedinp of the 'lhirteenth Meeting of the Public Accounts Oommit-
tee, held on Thursday, the 23rd August 1928, at 2-20 p.m. 

PBESENT: 

1. The Hon 'ble Sir Bhupendra Nath Mitra, Chairman. 
2. Mr. S. C. Mitra. 
3. Mr. Abdul Matin Chaudhury. 
4. ~fr. C. S. Ranga Iyer. 
5. Mr. T. A. K. Shervani. 
6. Mr. B. Das. Jfr-Jl1,bers. 

7. Rao Bahadur}1. C. Rajah. 
8. Lieut.-Col. H. A. J. Gidney. 
9. l\fr. W. Alexander. 

10. Sir Frederic Gauntlett, Auditor Gener91. 

11. Mr. J. E. C. Jukes, Controller of Civil 
Accounts. II 

12. Mr. G. KauIa, Accountant General, Central 
Revenues. W p-re also present. 

13. Mr. T. K. Rajagopalan, Officer on Special 
Duty, Finance Department. 

14. l\Ir. D. C. Campbell, Director of Commercial 
Audit. 

Mr. Ram Chandra, Depy. Secy., Dept. of 
E. H. & L. 

Mr. J. A. Woodhead, Joint Secy., Commerce 
Dept. 

Mr. G. H. Spence, Joint Secy., Legislative 
Dept. 

AIr. A. H. Lloyd, l\Iember, Central Board 
of Revenue. 

iv itness6S. 

223. The Committee resumed the discussion of the Appropriation 
Accounts l'elHting to the Dept. of Education. Health and Land~. 

Grant 21-F'orest. 
224. Paragt'aph 50 of the Accountant GencmJ. 's Report.-Th~ Com-

mittee obseryed that greater care was necessary in controlling expenditure 
against r.ppropriation and estimating the requirements of the closing months 
of the year . 

225. Para[lraph 52. ?":bid.-The CommittPf' suggested that the Govt. 
of India should ,consider the question of is~ming an up-to-date edition ()f 
M127B'in D 



the Forest Dept. Code without waiting for the recommendations of the 
Statutory Commission, though these might affect the future administration 
of the Deparlment. 

226. Para!]raplt 53, ibid.-It was stated that the question of framing 
a set of rules governing the procedure regarding advances to ministerial 
subordiliates of the Department to meet current expenses entrusted to 
their charge was under correspondence with minor Local Government'i and 
would be settled in the very near future. 

227. Page 157, ibid.-The Committee was told that the omission to 
cover the excess under" Temporary establishment on daily labour" was 
due to a misapprehension on the part of the Inspector-General of Forest.s 
and that hiR attention woUld be drawn to it. 

228. Page 158, ibid.-As regards the outstandings under suspense on 
account of timber shipped from Burma and placed with the timber agents 
in Londl'n for disposal, it was explained that the High Commissioner had 
been asked to settle the accounts with the agents and that he would be re-
mindoo in the matter. 

Grant 55-Medical Services. 

229. ParfLgraph 63 (a), ibid.-The Committee was informed that the 
proposal to transfer the administration of the X-Ray Institute at Dehra 
Dun to the :Military Department was under consideration and that a dpci-
sion wou...d be reached in the near future ; further that debits were at pre-
&eDt being rai~ed against that Department for supplies made to it. although 
the qr.efOtion of readjusting the cost of the supplies made in t.he years 
lS22-23 and 1923-24 was still under the consideration of Government. 

230. Para. 64, ibid.-With regard to the variations in the receipts 
from paying patients credited to the Institute and their alleged connec-
tion with the private practice set up by a former Superintendent, it was 
stated that settlement of the question had been kept pending a decision 
on the question of the transfer of the administration of the Institute to 
the Military Department, but had recently been taken up. The Com-
mittee desired that the Government of India should consider whether 
the system of allocation of fees should not be stopped and whether the 
officers should not be debarred from private practice, a suitable compensa-
tion being given, if necessarY-

231. Para. 65, ibid.-It was explained that this was a case of 8 
ditference of opinion between two experts in regard to the utility of the 
apparatus in question. 

232. Page 241, ibid.-The excess under" Grants-in-aid to non-U09,1cm. 
m~t . Medical Institutions" was explained as having been due to the 
ODll88lon on the part of the Simla llunicipality to claim the payments for 
1923-24 and 1924-25 at the proper time with the result that they had 
to be made later. The savings under " Grants for Medical Services" 
were due to certain expenditure having been recorded by the Accountant 
General under a different sub-bead subsequently opened. 

L.._ 233. Page 244, ibid.-With reference to the disposal of surplus and 
0~1ete ~ at the X-Ray Institute, it was stated that, in consultation 
with the Dire~r General, Indiall Medi~ Service, ~rders had reeentlf 
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been issued with a view to making them over to local Governments who 
needed them. 

Grant 77-Delhti. 
234. Page 475, ","bid.-The Committee was shown the Audit Report 

0!1 the account~ of the Lady Hardinge Medical College, Delhi, which had 
SInce been receIved by the Government of India. 

This concluded the discussion of the Appropriation Accounts relating 
to the Department of Education, Health and Lands and the Committee 
took up those relating to the Commerce Department. ' 

Grant 45-Porls OInd Pilotage. 
235. Page 209, ibid.-It was explained that the savings in this grant 

were due to special circumstances, including the withdrawal of the Royal 
Indian Marine Vessel" Clive" and the non-completion of the work of 
converting the " DWferin " into a training ship before the close of the 
year, and that there was no justification for making a lump cut. 

Grant 61-Cof1?,mercial Intelligence and Statistics. 
236. Page 297, ibid.-It was stated that, although Provincial Gov-

(!rnments had a right to put forward claims in respect of Frontier Trade 
Registration, they had not actually done so, which led to considerable 
r;avings in the Grant, and that the provision on this account had been 
reduced in subsequent years. 

Ecclesiastical. 
237. Para. 92, ,"bid.-The Committee was informed that the revision 

of the Ecclesiastical Rules was under the consideration of the Govern-
ment of India. 

238. Page 529, ibid.-It was explained that the savings occurred 
largely in the pay of Bishops and Chaplains and compared favourably 
with the savings in previous years. The question was raised in this 
connection whether Ecclesiastical charges incurred for the Army should 
not be charged to the Army Department. It was decided to examine the 
Financial Secretary in this connection. 

Grant 72-M tsceUaneous. 
239. Page 992, ,"bid.-It was admitted that the. omission to distribute 

the Supplementary Grant for the Tari1f Board under the appropriate sub-
heads was a pure mistake. 
Orant 84-Expenditure in EngZatnd under the control of the High Com-

, missioner for India. 
240. Para. 15 of the Home .Auditor's rep01ot.-The Committee was 

informed that no final decision had yet been reached in regard to the 
outstanding balance of the advance made to the Taj Mahal Trading Com-
pany. 

241. This concluded the discussion of the Appropriation Accounts 
relating to the Commerce Department. The Committee then considered 
the Grants pertaining to the Legislative Department and obtained certain 
explllDntions on general points. Finally, it too~up once again the Grants 
:relating to thc Central Board of Revenu~. 
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Granf 18-8alt. 

242. Para. 131, ibid.-As regards item (1), the Committee was in-. 
formed that final orders had been issued in June 1928 in connection with 
advances drawn for the purchase of blasting powder and that the officers 
concerned had been censured. As regards item (2), which related to the 
loss due to the introduction of the mechanical haulage system in connec-
tion with the Sambhar Improvement Scheme, it was stated that orders of 
the Government of India had been issued, but that they would require 
modification in the light of Mr. Emerson's report. 

Grant 19-Qpium. 

243. Para. 49, ibid.-It was explained that the withdrawal of the 
fixed monthly allowance for the purchase of stationery had sinee been made 
absolute. 

244. Page 138, ibid.-With reference to the large savings in this 
gra'nt, it was explained that a substantial portion was due to short 
deliveries of opium as a result of climatic conditions, which could not be 
foreseen since the opium crop ripened only about the month of April. 
and that a small portion was also due to a reduetion in priee, which again 
was decided upon after the Budget had been framed. The Dew export 
policy accepted in principle by the Assembly in March 1926, also aeeounted 
for 8O~e of the savings, which, as a matter of fact, were a novelty, seeing 
that there had been excesses for a number of successive year.; in the 
pat. 

Grant 20-8tamp •. 

245. Pages 149-50, loid.-The more important variations between the 
Grants and the expenditure under the different sub-heads were explained 
to the Committee. The amount recovered from the Posts and Telegraphs 
Department was actually larger than estimated because the Budget had 
omitted to provide for the cost of carriage of stamps-a defect which has 
&inee been put right ... The amount paid t.o t.he Security Printing Press 
for stamps supplied was again considerably less than the f'.stimate as t.h£. 
requirements of the Calcutta Depot proved to be much below the original 
foreeast-a matter which will be pursued by the Central Board of Revenue. 
On the ~ther hand, the smaller recOVerif'R from Provincial Governments 
arose from the decision of the Government of India to charge them at the 
Nasik rates and not at the English rates-a decision which was not com-
municated till August 1927. The estimate in this case was based on the 
figures supplied by the various Accountants-General and the Finance 
Department have recently issued instructions which will minimise varia-
tions between estimates of central credits and of corresponding Provincial 
debits in fnture. The excess under " Works expenditure " was actllall~ 
covered by reappropriation. It was stated that this WaH the first year 
of working of the Security Printing Press, and that the net excess in the 
(hant 88 a whole was practically represented by the 1088 on the working 
of the Press. It was ~ea t~t th~ loss would be wiped out in the verr neat' future. . . 
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lfflIJnt "4-Beftmds. 
246. Pagt 405, ibid.-As regards the delay in the communication, to 

the Collectors of Customs, of the refunds made at the Frontier Treasuries, 
the Committee was informed that the delays arose from the fact that the 
jtems had to be passed on through the accounts of Kashmir and the Punjab 
to the Accounts office~ concerned and that a circular letter had been issued 
in August 1927, from which it was hoped that some benefit would result. 

247. The Committee then adjourned till "II A.M. on Friday, the 24th 
August 1928. 

-

ProoeediDgs of the Fourteenth Keeting of the Public Accounts Oom-
mit1iee, held on Priday, the 24th August 1928, at 11 a.m. 

PRESENT : 
1. The Hon 'ble Sir Bhupendra N ath Mitra, Ohairman. 
2. Mr. S. C. Mitra. 
3. Mr. Abdul Matin Chaudhury. 
4. Mr. C. S. Ranga Iyer. 
5. Mr. T. A. K. Shervani. 
6. Mr. B. Das. 
7. Rao Bahadur M. C. Rajah. 
8. Lieut.-Col. H. A. J. Gidney. 
9. Mr. W. Alexander. 

10. Sir Frederic Gauntlett, Auditor General. 
11. Mr. J. E. C. Jukes, Controller of Civil 

Accounts. 
12. Mr. G. Kaula, Accountant General, Central 

Revenues. 
13. Mr. D. C. Campbell, Director of Commercial 

Audit. 
14. Mr. P. N. Mukherji, Audit Officer, Indian 

Stores Department. 
15. Mr. B. Nehru, Assistant Auditor General. 

Mr. A. H. Lloyd, Member, Central Board I 
of Revenue. L 

Mr. A. G. Khan, Assistant Director (Inspec- J 
tion), Indian Stores Departmellt. 

Member •• 

Were also present. 

WitMssel. 

248. The Committee examined Mr. Lloyd on certain important ques-
tions relating to the Northern Il1dia Salt Revenue Department. 

249. Paragraph 10 of Ft'nance Department Resolutioft, dated the 5th 
January 1928 (Appendix I) .-The Committee discussed the financial posi-
tion and prospects of the whole scheme of salt supply from the Sambhar 
]Jake and Khewra. Th~ Chairman explained that the accounts had been 
commercialised and that future Appropriation Accounts would show the 
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tost price of salt at its source ; that, if the cost price showed a progressive 
fall, the hopes expressed by the Government of India would be justified ; 
but that; if it showed a progressive rise,· the Public Accounts Committee of 
the future would have reason to examine the matter further. In the cir-
emnstances, the Committee agreed that no further action was necessclIY 
on its part at the moment. 

250. Paragraph 45 of the Committee's Report for 1925-26 (Item 5 of 
AppeMU II}.-The Committee next considered the Memorandum (Ap-
pendix VI) presented by the Central Board of Revenue on the question 
of an alternative method of supplying power at Sambhar Lake, as also 
Mr. I.litkeathly's report (Appendix VII) on the same subject, copies of 
which had since been supplied to the Members. It desired that, in this 
particular case, Government should take necessary action on the lines of 
the specific recommendations contained in paragraph 10 of ?\Ir. Pitkeathly's 
report, and try to run the whol(· concern with a view to reduc~ing the cost 
of production as far as possiblt~. 'fhe Committe~ hoped that such reduc-
tion would be effected. In regard to schemes of importance generally, it 
desired that careful attention should be paid, when they are taken up, to 
the probable increase in the extent of output as w~ll as in the cost of 
production. 

251. This concluded the examjnation of the Central Board of Revenue, 
and the Committee adjourned for lunch till 2-30 P." 
ProceediDp of the Pifteemh ....., of the Public AcoolDlfi1 Oommittee, 

held on Priday, the Mtih .&q1IIt 1918, at 1-80 p.m. 

PBlIBBNT : 
1. The Hon 'bIe Sir Bhupendra Nath Mitra, C1wJirmaft. 
2. Mr. S. C. Mitra. 
3. Mr. Abdul Matin Chaudhury. 

I 

4. Mr. C. S. Banga Iyer. 
5. Mr. T. A. K. Shervani. 
6. Mr. B. Du. 
7. Rao Bahadur M. C. Bajah. 
8. Lieut.-Col. H. A. J. Gidney. 
9. Mr. W. Alexander. 

10. Sir Frederic Gauntlett, Auditor General. 
11. Mr. J. E. C. Jukes, Controller of Civil 

Accounts. 
12. Mr. G. Kaula, AccolDltant General, Central 

Revenues. • 13. Mr. T. K. RajagopaIan, OfBcer on Special 
Duty, Finance Department. 

:Mr. J. D. V. Hodge, Deputy Secretary,} 
Home Depa$nent. 

:Mr. Bishen Sarup, Delhi Administration. 

.ember,. 

Were also present. 

Witnesses. 
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252. The Committee took up the cOD8id~ration of the Appropriation 

Accounts relating to the Home Department. 

Grant 27-Staf/, Household and AllO'Walnces of the GO'IJemOf"-Ge'll6ral and 
Grant 28-Executive Council. 

253. Pages 176-77 of the Acc"ountant-General's reporl.-The Commit-
tee was informed that detailed instructions had been issued to the officers 
concerned with a view to making systematic attempts during the course of 
the year to evaluate the cost of tours. 

GrOlnt 31-Home Department. 

254. Page 181, ibid.-It was stated that no secret funds were placed 
at the disposal of the Bureau of Public Information. 

Grant 43-Administration of Justice. 
255. Page 200, ibid.-It was explained that the law charges repre-

sented payments made in arrears to the Bombay Government, and that the 
amount finally settled and paid was less than the amount claimed by 
them. 

Grant 77-Delhi. , , 
256. Page 469, ibid.-The Committee was informed that the savings 

in the grants for scholarships' and for grants-in-aid for buildings, etc., 
were due to the non-fulfilment of the prescribed conditions, to the absence 
of scholars, etc. 

Grant 79-Andamans and Nicobar Islands. 

257. Paragraph 87, ibid.-The Committee understood that the qUE*ltion 
oi the form in which the pro-forma Profit and Loss Account in respect of 
S. S. " Maharaja " should be prepared, as also that of placing the Com-
missariat Department on a commercial basis and of maintaining suitable 
pro-forma accounts in this connection, were under correspondence with the 
Chief Commissioner., 

258. Paragraph 88, ibid.-It was explained that it was difficult to 
watch the progress of expenditure in this case as shipping service between 
India and the Andamans was not very regular, and the clerical staff was of 
a comparatively poor quality. It was also stated that the system of 
returns prescribed in order to facilitate the work of watching the progress 
of expenditure had been in force only for less than a year. The Com. 
mittee desired, however, that the Government of India should consider 
the desirability of instituting a local Pay and Accounts Office with refer-
ence to the needs of the situation. 

259. Pages 489 and 490, l.Did.-The Committee was informed that, as 
a result of a recent change in policy, the penal settlement was being 
gradually closed down, and that steps would be taken to secure better 
budgeting in future. The Committee desired, however, that the Govern-
ment of India should consider the feasibility of showing under a separate 
flub-head the expenditure relating to the l\Ioplah Settlement. 
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260. PtJrtJgrapk 12 of th.e Home A.'Uditor'.~ Report Oft the High Com,. 

taissiOfter's Accounts.-With reference to the mis-classification of the pen-
bion of a Judge of a High Court. referred to in this paragraph, the AuditoI 
Geuera1 stated that the question would be taken up by t.he Accountant 
General, Central Revenues. 

261. The Committee then adjourned till 11 A .. M., on Saturday, the 25th 
August 1928. 

Proce.iinp 01 the 8iDee~ Meeting of the Public Accounts Committee, 
held on Saturday, the 15th August 1918, at 11 a.m. 

PRESENT : 

1. The Hon jble Sir Bhupendra Nath Mitra, Chairman. 

2. Mr. S. C. Mitra. 
8. Mr. Abdul Matin Chaudhury. 
4. Mr. C. S. Ranga Iyer. 
5. :Mr. T. A. K. Shervani. 
6. Mr. B. Das. 
7. Rao Bahadur M. C. Rajah. 
8. Lt.-Col. H. A. J. Gidney. 
9. Mr. W. Alexander. 

10. Sir Frederic Gauntlett, Auditor General. 
11. Mr. J. E. C. Jukes, Controller of Civil 

Accounts. 
12. Mr. G. KanIa, Accountant General, Central 

Revenues. . 
13. Mr. T. K. Bajagopalan, Officer on Special 

Duty, Finance Department. 
14. Mr. D. C. Campbell, Director of Commercial 

Audit. 
15. Mr. B. Nehru, Aaaistant Auditor General. 

Mr. E. Burdon, Financial Secretary, WitneB8. 

Member,. 

Were also present. 

262. The CoJnmittee took up the consi4eration of the Appropriation 
Aeeounts relating to the Finance Department, as also other outstanding 
poiBts. 

263. Paragraph, 3 and 8 of tke Auditor General', Zetter.-With refer-
ence to the excesses in certain Grants and savings in others brought t.o notice 
in these paragrapbs, the Financial Secretary explained that steps were being 
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taken to strengthen the superior staff of the Finance Department in order 
t~at there ~i~ht be machinery for correlating the Appropriation AccounLs 
lnth the orIgInal estimates, and that the question of making lump cuts 
more adequate would receive due attention. 

264. Paragraph 6, ibid.-The Committee suggested the issue of general 
orders emphasising the fact that it was for the controlling officers to prove 
to the Accountant General, before the accounts of the year were finally 
closed, that his figures were incorrect and thus induce him to correct IWi 
figures, so that the discrepancies at the time of the preparation of the 
.Appropriation Accounts might be obviated as far as possible. 

265. Paragraph 7, ibid.-It was explained that the large savings in the 
Grant for advances to the Provincial Loans Fund (Grant 93) were due to 
the fact that Provincial Governments reduced their requirements with refer-
ence to the remission of provincial contributions announced in the Budget; 
that the head was one under which it was difficult to frame an accurate 
estimate ; that, in fact, the last year'8 Committee recommended that the 
necessity for submitting outgoings to the vote should be examined ; and 
that this examination would be made in connection with· the deliberatioilS 
of the Statutory Commission. 

266. Paragraph 10 (a), ibid.-The Committee expressed the hope that, 
as a result of the orders contained in paragraph 4 of the Finance Depart-
ment Resolution of the 5th January 1928 (Appendix I), future Appropria-
tion Accounts would show better results. 

267. Paragraph 10 (b), ",oid.-On the question of additional provision 
in the Budget for leave salary as well as for increments, the Financial 
Secretary reported the measures taken from 1925 onwards and stated that 
the intention was to issue final orders in the matter after the results of the 
next Budget have been scnltinised. 

268. Paragraph, 11, ",oid.-It was explained that the omission· to obtain 
supplementary grints in respect of certain Grants, to supplement which 
allotments had been made from the Reserve at the disposal of the Finance 
Department, was due to the fact that the revised procedure was not outlined 
until after the close of the year (vide Finance Department Resolution of 
the 5th lIay 1927), and that the decision had been reached only on the eve 
of the presentation of the Supplementary Demands for 1926-27. Of the 
four cases mentioned by the Auditor General, that relating to Census was 
an omission, but the excess was under Rs. 2,000, and in the remaining 3 
cases the allotments from the Reserve were made after the Supplementary 
Demands had been presented t.o the Assembly. The Committee agreed that, 
in cases of the kind just mentioned, a fresh set of Supplementary Demands 
need not be presented to the Assembly when the Assembly's general pro-
gramme of work did not readily permit this, unless of course a question 
of principle was involved. 

269. Paragraph 24 of the Accou.fIfanf General's Report.-The Com-
mittee decided that cases of authorisation of expenditure, in anticipation 
of the approval of the St.anding Finance Committee or of provision of funds, 
need not be detailed in the Aecountant General's Report in future when 
such approval wa.q either not neceR.qary or had subsequently been obtained, 



ind when a. stippienientarygrant was found to be n~esglU'y and had S\ib" 
sequently been obtained. It agreed that the cases to be shown in th.e 
Report should be those only in which Audit considered the approval of 
the Standing Finance Com~it.tee was necessary, in accordance with the 
principles laid down by that Committee, but had not actually been obtained. 

270. Paragraph 33, ihid.-It was stated that an amendment to the Gov-
ernment of India's Supplementary Rules had recently been issued with 
a view to the check on the charges for carriage of pe=rsonal effects being 
made more effective. 

Gra""t 25-I""terest Oft Debt and Reduction or Avoidance of Debt. 
271. Page 169, ibid.-It was stated that, although this was the first 

occasion on which a Discount Sinking Fund was instituted in India, it was 
the normal practice with the Secretary of State to institute such funds in 
CODJ.).ection with the Sterling loans raised by him. The practice in India is 
to resort to this method only when the revenue position does not permit of 
the entire discount being charged to the revenues of the year. 

G~nt 26-11Iferest Ott Miscellaneous Obligatiom. 
272. Pages 170-73, ibid.-The Financial Secretary explained that the 

entire excess in the voted expenditure was explained by larger payments to 
the Post Office for Savings Banks and Cash Certificate work, which were 
calculated among other things with reference to the number of transactioD.1J 
and number of accounts, and that the excess could not be foreseen in time ; 
that the variation in the interest on General Provident Fund was small ; 
that the authority responsible for watching the progress of expenditure was 
the Audit Officer himself ; and that instructions had since been issued with 
a view to securing greater co-operation between Pay and Accounts officers 
and the Accountant General, Central Revenues, in the work of estimat.ing. 

Grant 35-FiMnce Department. 
273. Page 187, ibid.-\Vith reference to the Auditor General '8 observa-

tion regarding the failure to foresee in the Budget estimates the reduction 
of expenditure on conveyance when the location of the .offices was changed 
from Old to New Delhi, the Committee waH informed that the change in the 
location was not known at the time the estimates were framed. 

Grant 67 -Currency. 
274. Paragraphs 69 and 70, ibid.-The Financial Secretary admitted 

that the embezzlements in the Burma treasuries presented a disquieting 
phenomenon, but that the Government of Burma bad asked what effective 
steps could be taken without incurring a considerable increase in the cost 
of the management of treasuries. The Auditor General did not agree that 
the verification of balances should be made part of the responsibilities of 
Audit, and the matter was receiving attention. The Auditor General'8 
suggestion that writes-off of 10SHe8 in connection ,,,itb Central transactions 
conducted by Provincial Governments as agentR of the Central Government, 
and directly due to the neglect of the servants of the agents, should be 
a provincial charge, raised important constitutional issues, but the Com-
mittee commended it for the careful consideration of the Government of 
India. 

275. Page. 317 and 318, ibid.-It was stated that the amount required 
for " Pay of Establishments " and " Contingencies " was a matter of eon-



''79 

mderable tilicertainty, .as it depended, to a considerable extent, oh the 
character of the seasoIi, the volume of remittances and the exigencies of 
storage accommodation. The Financial Secretary stated however that a 
lump cut would be made in future, if necessary. ' , 

Grant 68--Mint 

276. Paragraph 71, ibid.-The Committee hoped that a final decision 
in regard to the form of Profit and Loss Account and Balance-sheet of the 
Mints would be reached in time for these to appear in the Appropriation 
Acoounts next year. 

Grant 70-Superannuation Allowances and Pensions. 

277. Paragraph 82, .oid.-The Financial Secretary stated that a c1raft 
set of rules regarding contracts had been circulated to various authorities 
for their opinions .; that these would enunciate general principles, but would 
be followed up with a :M:anual of Detailed Instructions indicating the powers 
of various authorities in .respect of different kinds of contracts, and pre-
scribing rules to govern points connected with or arising out of agreements j 
and that the points raised by the Accountant General had been noted anti 
would be covered by the rules or instructions. 

278. Page 360, ibid.-lt was stated that the excess of net voted expendi-
ture was comparatively small and was more than explained by the very large 
extra expenditure-under " Superannuation and Retired Allowances " ; that 
the large differences under gross expenditure and deductions were due to 
an error ; and that the Audit officers themselves were responsible for watch-
ing the expenditure, which is distributed over all provinces. As regards 
the defective arrangements in the Central Provinces for estimating and con-
trolling expenditure, it was stated that a report was awaited from the 
Accountant General. 

Grant '12-Jiiscellaneous. 

279. Page 396, ibid.-It was explained that the fact that provision :(01' 
payment of rates and taxes on military buildings had been included in the 
figure, which was supplied by the Accountant General, was not known at 
t.he time to the Finance Department, and that provision has since been 
correctly made. 

280. Page 398 ibid.-It was pointed out that the Revenue Reserve Fund 
really represented a purely balancing entry, and that the small difference 
of about Rs. 131 lakhs between the estimates and actuals was a matter for 
congratulation. 

Graftt 85-Capital Outlay on Security PritlU.'ng. 

281. Paragraph 97 ibid.-It was stated that the question of the form 
in which the accounts of the Security Printing Press, should appear in the 
A ppropriation Accounts was still· under consideration, and that a decision 
wlJuld be reached in the near future. 
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282. Page 562 ibid.-It was pointed out that the excess in the votet t 
expenditure was so small that it could hardly have been foreseen; and that, 
as a matter of fact, this was an instance of very close budgeting. 

Grant 89-Ca.pital Outlay an Vizagapafam Harbour. 

283. Pages 566-67 ibid.-It was stated that in this case the construc-
tion work commenced only in 1925-26, and that in framing the estimates for 
1926-27, not even a year's past actuals were before Government ; that it was 
difficult in the case of large constnlction works to estimate expenditure 
during the first year or two until matters had settled down ; and that lump 
cuts would be made in future if past actuals justified such a course. 

Grant 9O-Commuted Value of PemioflS. 

284. Page 569 ibid.-It was pointed out that the difficulties in this case 
were similar to those in the case just mentioned, as 1926-27 was the first 
year in which commutations of pension began to be charged to capital. 

Graftt 92-Interest Pree Advataees. 

285. Page 582 ibid.-The Committee was informed that the surplus 
stocks of nickel were due to the extensive purchases which had to be made 
during the War, when there was a shortage of silver, and that a conh'act 
had been entered into with a certain Company for the disposal of 1,500 
tons, which represented nearly all the surplus, and woutd leave a balance 
which would suffice for the coinage requirements of about 10 years, fIG 
that further purchases would not be neccs.'Wry in the near future. 

Gratat 93-Loans afld Adv4ftCf'-I Bearing Ifttereat. 
286. Paragraph 112 ibid.-With reference to the Supplementary Memo-

randum (Appendix X) forwarded by the Auditor General regar(ling the 
working of the Provincial Loans Fund, the Financial Secretary explained 
that the reduction in the rate of interest on advances granted in 1921-22, 
was not inconsistent with the terms on which the advances were originally 
SIUlctioned, and that the questions, referred to in paragraphs 4 and 6 of thc 
]{emorandum were receiving the attention of the Government of India. 

Secretary of State's Accounts. 

287. Paragraph 2 of Section I of the Home Auditor's Report.-The 
Committee understood that mistakes in the classification of pensions arose 
from erroneous entries in Last Pay Certiiicates. It desired that the Finance 
Department should issue general orders with a view to obviating such 
mistakes. 

288. Paragraph 3 toid.~The Committee was informed that the com-
prehensive settlement of the variou~ claims and counter-claims as between 
the Government of India and the War 011100 had not yet been made. 

289. Paragraph 22 t."bid.-The Financial Secretary stated that it wOt&ld 
be diftlcult to make a lump eut in the Secretary of State'8 estimates. 
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Hig]" Oommissioner's Aocou.nts. 
. 29~. Paragraph 19 of Section I of the Home Auditor's Beport.-The 

FInanCial . Secr~tary s~ated that there would be no difficulty in making a 
lump cut ill this case In future if the figures indicated the necessity. 

. 291. Paragraphs 111-112 of the Auditor GentJral's letter.-The Com-
mIttee expr~ssed the hope that, in future, provision would be made in the 
Budget agaIDst the head under which the expenditure would be booked in 
the accounts, and that lump cuts under the head " Establishment " would 
be made wherever this was considered desirable. 

292. Paragraph 113 ibid.-The Financial Secretary explained that in 
according sanction to the write-off of the loss due to the embezzlement of 
stamps, the Central Board of Revenue did not wish to criticise the discipli-
nary action taken by the Government of Bombay-a view in which the 
Finance Department concurred; that in a matter of this kind the Govern-
ment of India should not, in his opinion, interfere with their agents, whose 
servants were concerned ; and that the Government of India had already 
forwarded to Local Governments copies of their letter of September 1927 
to the India Office detailing the measures taken for checking the growth of 
fraud and embezzlement of public revenues. He agreed that, when the 
general principles regulating disciplinary action were settled by the Govern-
ment of India, they should also be communicated to Provincial Governments 
for information. 

E cclesia.dical. 
293. The Committee next considered the question of. the incidence of 

Ecclesiastical charges incurred in connection with the Army. It was 
informed that the question had been raised by the Retrenchment Committee 
and carefully considered by the Government of India, who decided in 1925 
that any change should be left over until the whole question of Chaplains 
and Churches could be dealt with comprehensively after the In_4ian Church 
Measure was adopted. As this measure came into operation from the 1st 
January 1928, the Committee desired that the Government of India should 
take up the question. 

294. Finally the Committee considered the question as to what kind:i 
of expenditure should be held to be " New services " within the meaning of 
nde 50 of the Indian Legislative Rules. The Chairman stated that the 
rules would very shortly be amended in order to enable token votes to be 
obtained in respect of new services where the expenditure involved could 
be met by re-appropriation. The Committee was inclined to agree with the 
conclusions set forth in the Memorandum (Appendix XI) furnished by 
the Auditor General on the subject, although it did not desire to commit 
itself definitely thereto. It agreed with the Auditor General that, as in 
England there should be no cast-iron rule and that the application of the 
term to ~oncrete cases could best be goyerned only by the evolution ofa 
body of case-law. It desired that. in placing cases before the Standing 
~'inance Committee the Government of India should state whether the 
expenditure was in' respect of a new service ; and that, if audit held. a 
different view in particular cases, such cases should be brought to the notice 
of the Committee through the Appropriation Accounts. 

295. This concluded the examination of the Appropriation Accounts, 
and the Committee adjourned till 11 A.M. on Saturday, the 1st Septeml)et 
1928. 
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Proceedings of the Seventeenth IleetiDg of the Public ACC01Ulti 
Oommittee held on Saturday, the 1st September 1928, at 11 a. In. 

PBEsENT : 
1. The Hon 'hIe Sir Bhupendra Nath Mitra, Ohairman. 

2. l\lr. S. C. Mitra. 

3. Mr. Abdul Matin Chaudhury. 
Alembers. 

4. Rao Bahadur M. C. Rajah. 

5. Mr. W. Alexander. 

6. Sir Frederic Gauntlett, Auditor General. Was also present. 

296. The Committee considered the draft Report and accepted it with 
eertain additions and alterations. 
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VI-APPENDICBS. 
APPBIDIX L 

I'iDance Department Beaolution 1'0. D./3648-A., dated the 6th lanDllJ 1928. 
The Governor General in Council has taken into consideration the Report of the 

Public Acoounts Committee on the &Ccounts of the year 1925.26 and desires in the first 
instance to express his appreciation of the industry, ability and discretion which mark the 
Committee's performance of the very important duties entrusted to them. In the time 
which has elapsed since the Report was presented it has not been possible to oome to a deci. 
sion on every recommendation made but definite conclusions have been reached on severa] 
matters of importance and it is thought advisable to announce these without delay, by 
means of the oustomary reRolution, since it is in the interest of the finanoial administration 
of the country that the recomm~ndations of the Committee which have been&Cr'.epted 
by Government should be given effect as early as possible. 

2. The Govemor General in Council observes that if Loans and Advances are 
excluded the percentage C'f savings compares favourably with tl1&t in the previous year. 
The Committee have drawn attention to the f&ct that the savings under voted grants are 
larger than those under non-voted grants and to the suggestion that this may be due 
to a tendenoy to overestimate, in apprehension that exoessea under voted grants, requiring 
&8 they do the P.&llotion of the Assembly, may not always be readily &Coopted by that 
body. ThE' Go't"('mor General in Council has not so far noticed such a tendency in any 
Department, but he agrees that the possibilit.y of its arising cannot be ignored. and wishes 
to impress on all Departments that deliberaY· over-estimation cannot in any circum. 
stance be justified and should be scrupulously avoided. 

3. The Committee recommend that in regard to disbursements under Loans and 
Advances tle nec&lsity for suhmitting th~ outgoings to the annual vote should be 
examined. and that the limits of votability in regard to them should be made clear in 
accordance with the procedure adopted in England in regard to similar transactions. 
Rimilarly, in commenting on the exceSl! under .Appropriation to the Reserve Fond in the 
Railway Department, the Committee ovserve tt.at the practioe of treating such items &8 
expenditllrt' is unreal and confusing, a.nd suggest that the proced&re of submitting excess 
grants for the vote of the Aflsembly in respect of excess payments under this and other 
heads, which do not represent real expenditure, should be reviewed. The Govemor 
General in Council is aware of the anomaJies in the existing procedure, which arise out 
of the wording of the exi~tiDg Section 6; -A of the Government of India Act, and is exaDllD.· 
iog the question of altering the 8OOtion in a suitable ma.nner in connection with any 
revision of the Act after J 929. 

4. The Governor General in Council notes with interests that the system of lump 
oats introduced in the civil estimates during the year 1925·26 has been j118tified by 
results. He hopes that by a larger and more judicious use of the system not only in the 
oivil Department but in other Departments &8 well it will be possible to present estimates 
to the LegisIative Assembly which will approximate closely to the final outturn of the 
year. He agrees with the C.ommittee that wherever possible the necessary red.uctionin 
the estimates should be made under the various detailed heads. On the other hand it is 
observed, with regret, that the importance of estimating works expenditure correctly 
baa not been suftioientlv realised, and it must once more be impressed upon all ofticera 
and Departments concemed that a careful calculation of requirements in respect of such 
expenditure is imperative 80 that, as pointed out by the Committee, the estimates under 
other heads suoh &8 Interest and Establishments may not be widely disturbed. 

8. The Governor General in Council has carefully examined the causes of the excesses 
under the various voted grants which have been briefly explained in pa.ragragh 10 of the 
Report. He &~S with the Committee that excess votes under 'tour expenses , oa.n be 
awided by making more Aystematic attempts during the coul'8e of the year to evaluate 
the 00lt of probable tours. He aooepts the suggestion tb~t ~n regard iic? payments to 
Provincial Govemments for a share of the cost of the Provmol&l Secretariat on a.oeount 
01 the administration of AgeDoy subjects, for which budget provision baa been made 

KlI7:rmD • 
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on all estimate of the expenditure likely to be incurred during .e coming year, tho pay. 
ment should be reStricted to the Budget provision, and that any excess payable balled 
on the actuaJs of the year should be provided for and paid in the fonowing year. The 
Govemor General in Council is gJa.d to note that the Central Board of Revenue have 
taken steps as suggested by the Committee to watch liabilities on account of Customs 
refand~The general question of modifying the system of large annual adjustments 
in accounts that are now made, and substituting a.r.counts arrangements which will 
represent improved machinery for watching liabilities concurrently with events, is 
being carefully examined by the Finance Department in consultation with the Auditor 
General and the other Departments of the Govemment of Jndia. . 

6. The Committee have drawn attention to the debates which took pJace when the 
demands for the excess grants for the year 192'-25 were pIa('ed before the Legislative 
Assembly, and to the strong deairetben expressed that anopportunity should be given 
to the Assembly to discuss in general terms the Report of the Public Accounts Committee. 
The Committee sympathise with this natural desir6 and recommend that the Govemment 
should cODBider the best method of affording such opportunity. The Governor General 
in C.()1lJlCil observes that during the debates on the motion for an excess grant under the 
head 'Indian Posta and TelegraphR Department' on the 9th of February 1927 the Finance 
Member undertook to request the Leader of the Hou~ to give time for the general 
discussion of the Report of the Committee. if there was a general desire on the part of the 
House on any ooca.sion to have such a discussion. The proposal is being carefully 
examined with. a view to an opportunity beinggiven during the fort~coming session 
for a general discussion in some suitable form, if time permit. of the more important point. 
in the &-port. 

7. After studying the elaborate set of rules prepared by the Treasury for the pJa.cing 
and control of contracts in England, and after sifting the Audit and Appropriation Accounts 
and the 'evidence of depKtmenta.J witDesses, the Committee have in paragraph 13 of the 
Report auggested the iDcorpomtion in the rn1ea to be issued by the..Finanoo Department 
of certain broad. fundamental principles. The Govemor General in Council accept. 
those principles and hopes that it wiJI be poasible to issue, at an early date, rules t.o 
regulate the control of contracts in India, a measure which has long been in contelQ· 
pJation. 

- 8. The Committ~ have studied with evident care and thoroughnees t.he results of 
the investigation into the a.ocounts of the Delhi Stoft!8 and the Delhi StOlleyard. The 
Govemor General in Council agrees with their conclusions that in normal conditious 
the BOlUld rule in paragraph 360 of the Public Works Department Code, re~lIlating t.he 
purchase and manufacture of reeerve stock, should be rigidly fonowed. He obeervea 
with _tisfaction that steps belieVPd to be adequate haTe been taken to guard agaiDat 
the recurrence of irregularities similar to those brought to light in the MCOUDts of the 
8toDeyard. 

9. The Committee have given considerable attent·ion to the qnestions relating to the 
Sambhal" Improvement Scheme which had been reaetved by the Committee of 1926. 
While they endorse the action taken by Govemment iu regard to the departme8 from the 
rule! made by the Executive Engineer, the Committee regret that they bavenot been 
able to carry out a "thorough investigation" of the whole oaae aR enjoined upon them by 
thcir predeceaors. The accounts of the Scheme have been tlubjected to a thorough 
and searching scrutiny, by the Audit Department ~ the Govemment of India themselvea 
havc acknowledged that all the criticisms of the Auditor are substantially COJTOOt, and 
in these circumstaDoee the GoVf"fD.OJ' General in Council considol'8, 1M ving aaride 
the question of the propriety of Buch a coone, that a fresh audit of the wholf' ACheme 
ab initio by the Public Accounts Committee-for that is in euence what iH propoaed-
would hardly be pmcticable and if undcrtalwn would 8e"~ no WJeful purpoHe. 

10. The Commitu,e further suggest that the financial position and proepeotM of tho 
whole Boheme of Salt Supply from the Sambbar Jake and Khewra should be comprelten-
sively examined and placed on a buai.net!III footing. In this C'onnection it is important 
to note bt various reform.. and economies have in fact recently been inWOduced in 
the worldng of the Northem India Salt Revenue Department as a reault of a cJoee iDveati. 
ption oonduated by all oIiaer on special duty workbaJ ~y UDder tbe Oentral Board of 
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Revenue. Savings in t.he expenditure on establishment ha.ve been eftected as a result 
of improved methods of administration. In consultation with the Audit Offi3~r. now 
arrangements have becn devised to enable the General Managers an ithe Commissioner 
to exercise a roal control over expenditure. Formerly the department used to excavate 
and manufacture the maximum amount of salt possible irrespective of the volume of demand : 
this has been replaced by a new policy of working up to a definite output every year based on 
ascertained demand and existing stocks. Periodical verifications of stocks are now made, a 
system of payment by weight has been prescribed, some portions of the ambitious development 
sohemes approved by the Standing Finance Committee as early as 1922 have been abandoned, 
and by these and other 'means definite efforts have been made to improve administratively 
and financially the system of salt ~upply in the Northern India Salt Revenue Depart-
ment. The possibility of further economies and improvements i.R receiving the un-
remitting attention of the Central Board of Revenue, and the Governor General in Council 
trusts that succeeding audit reports will show unmistakable evidence of these efforts. 

II. The Comm:ttee have expressed a hope that every endeavour will be made to 
expedite the revision of the Sea Customs Act. The Governor General in Council is glad 
to note that the a.mending BiU will bo ready for introduction in the Legislature during the 
comin~ session. 

12. 'J'he question of p~'CAentjng a true profit and loss account of the Posts and Tele-
graphs Department has engaged thJ attention of the Committee and they trust that 
when the next Appropriation Account..~ are presented all the necessary inter-departmental 
adjustments will have been determined and carried out and that the statement of profit 
and loss presented will then be more illuminating. The matter is one of some complexity 
but it is understood that the need for an expeditious sett.lement of the outstanding 
·8Sues is full", recognised bv the Department. 1 • • 

] 3. Steps are being taken to acceJerate the opening of the separate Accounts Office 
at Peshawar. The position at present is that the Military Authorities have offered to 
transfer to the Finance Department, for the new Acoounts Office, the buildingf1 now 
occupied by the office of the ControJler of Military Accounts, Pcsha war, and a new 
office building will he constructed 8S a charge against the civil estimates at Rawalpindi 
for th~ use of tle Military Accounts Department. The Chief Commissioner of the North-
West Frontier Province has been asked to include in his statement of demands for new 
civil works for 1928-29 the necessary provision for the proposed building at Rawal-
pindi. 

14. The Committee next refer to the preparation and maintenance of an inventory 
of all Government property, an arduous task which had been undertaken by the Auditor 
General and lope that he will be able to report to the next Public Accounts Committee the 
result of his labours. The Auditor General has submitted a report whicL. is now under 
oonqideraticn in the Financfl Department. 

15. The Committee refer to t1.e satisfactory reslllt~ achieved by the Indian StoFeR 
Department from year to year. They observe that recourse to the Department is not 
yet compulsory and that the co·ordination of purchaSt'S for various Departments may 
make it possible to conduct the operations of the Stores Department more economically 
than at present. The Governor General in Council notes that the proposal to institute 
a standing committee for the purpose of such co-ordination is receiving careful consider-
ation at th~ hands Of the Industries and Labour Department in consultation with the 
Army and Railway Departments which are the largest purchasi~ Departments. A sug-
gestion of the Committee is that the account of the non-commerCial portion of the work of 
the Stores Department, connected with the development of Indian Industries, should \ 
be exhi hited separately. This iinportant suggestion is being examined in the Department 
of the Government of India concerned in consultation with the Audit Officer. 

16. In paragraph 23 of their Reportthe Committee, while recording their conclusion 
that the question of the grant to the Auditor General of facilities fer direct access to the Sec-
retary of State is one which should properly be left for examination by the StatutoOl'Y Com-
mission, have suggested that, in the meantime, in cases where the Auditor Genttl'a.I.requil'e8 
the Governm~nt of India to obtain the orders of the Secretary of State the referenoe should 
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be made with reasonablE promptitude. This ia obviously desirable and the nee_...,. 
instruotions have already been issued. 

17. The Committee bave oonsidered in paragraph 25 of their report the question of 
modifying the financial powers of Departments of the Govemment of 'India and the means 
by which audit may discharge its normal function of ensuring that these powers are not 
exceeded. TbeCo~mitteehaveobservedtha.t there appears at preeentto be someoon-
ftict of view as to the apportionment of responsibility in this matter, as it has been contended, 
on the one hand, that it should be a matter of the internal economy of the Government of 
India. to ensure that Departments other than the Finance Department obtain the con-
o1U'l'ellce of the latter in cases where such concurrence is necee8a.ry; whereas it would 
appear, on the other hand, that the Public Accounts Committee cannot electively per-
form its duties in regard to expenditure incurred under the powers in question without 
receiving the information and aid which audit alone can provide. The Committee have 
left it to the Finance Department to examine the question which they have thus raised. 
This will be done and further material on the subject will be placed by the Finance Depart-
ment before the next Public Accounts Committee. 

18. The Committee draw attention to the advantages and diaadvantagea of the 
system of net grants at present applied in the case of military expenditure. They rightly 
point out that as & permanent arrangement it would impair the full exerci8e of Parlia-
mentary control over public expenditure. At the same time they are ready to recognise 
that, in the present abnormal situation when important deficiencies in equipment, etc., 
have to be made good, the system encourages economy and makes it possible for special 
demands for expenditure 01;1 improving the efficiency of the Army to be met without die-
turbing the general equilibrium of the budget of the Government of India. The Com-
mittee therefore do not suggest the immediate abolition of the existing system. The 
GoTernor General in Council concurs in this conclusion of the Committee. 

19. The Committee have examined in some detail the question of introducing a more 
aystem&tic audit of receiptS and stores than obtains at present. They have investigated 
the existing position in reguu to this matter and have specially considered the possibility 
m applying such systematic audit generally to the operations of some of the large revenue 
ooIJecting departments of the State. They have however appreciated the difficulties in-
volved and have left it to the Government of India to aacertain from the Compt ,'Oller 
and the Auditor General in England the procedure obtaining in that country, and desire 
that the Government of India should present their considered views on the BUbject to the 
Public Accounts Committee next year. Enquiries to t,his end have already been put in 
train but it is unlikely that it will be possible to a.rrive at a final decision in the immediate 
future. 

20. Like the Committee of 1925 their BUooe88Ors have evinced great interest in an 
-.rJy decision on the question how 10lJ8e8 of revenue due to fraud, defalcation, etc., should 
be exhibited in the accounts. They ha\-e recommended that the procedure adopted in 
England in this matter should be followed in India also. Since the preII8Dtation ~ the 
Report the Auditor Gen~ after a careful scrutiny of all the itelll8 of I ... and compen-
sations entered in the British Appropriation Accounts for 1924-25. has formulated pro-
poaJs baaed on what appear to be the guiding principles which govem the exhibition of 
loases in the British Report, that is to say, under separate heads in the accounts proper 
01" merely in the general notes appended to the various votes. He baa abo apeoifioally 
_ed the Comptroller and Auditor General in England whether his interpretation of the 
practice followed is correct. Meanwhile his proposals were recently diacuaaeci at the 
Conference of the Financial Repreeentatives of Provincial Governmentl, and they, while 
agreeing to the general principle on which the Auditor General has 10 far proceeded. 
have undertaken to examine the proposals in detail in aU their practical upeot& The 
Governor General in Council awaits a further report from the Auditor General and 
the result of the further examination by the ProvinciaJ Governments. 

21. The desirability of formulating general principles to regulate the enforcement of 
reaponsibility for loaaes sustained by Government through fraud or negligence of indivi-
duals baa enga,ed the attention of the Committee who have endeavoured to uoertain the 
baais <?D ~ch the decision to impose or waive penalties baa been taken in ewry oue of 
fin laC1a) irregularity brought to their notice. The Committee reoopiaed that the oornot 
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&sgessment of responsibility must depend very largely on theindividuarmerit8 of each case, 
that the factors to be taken into account may be numerous and of great variety, and that 
cOllBl'lquently it is difficult, if ·not impossible, to formulate rules of general application. 
They, however, emphasise the desimbilityof laying down some broad criteria with a view 
to avoiding conspicuous and apparently invidious differences of treatment. They recom-
mend that this aspect of the matter should be thoroughly examined and the conclusions of 
the Government placed before the next Public Accounts Committee. The Governor 
General in Council observes that in the Army Department certain general principles are 
being followed in dealing with cases of losses involving the enforcement of responsibility 
by disciplinary action or the imposition of some other penalty. He agrees with the Com-
mittee that it may he desirable to consider whether, without laying down any ha.rd and 
fast rules, some practical formulre can be devised for the general guid::t.nce of departments 
and their officers. The matter wiJI receive the careful attention of the Government of 
India. 

22. The Committee refer in paragraph 39 of their Report to the evidence which they 
have received to thc effect that responsible officers have been found to give receipts and 
certificates which do not accurately represent facts. They express the hope that heads of 
departments will visit with severe displeasure and penalty all cases of laxity in signing 
c~rtificates. The Governor Genera.l in Council has no hesitation in endorsing the view 
which the Committee take of such practices, where they exist. It is imperative that every 
public official should entertain the most scrupulous sense of his responsibility in respect 
of his signature on documents of financial importance, and that failure to do so should be 
regarded as a serious breach of duty. 

23. The Governor General in Council before concluding this Resolution wishes to 
refer briefly to two further matters of importance dealt with in paragraphs 68 and 71 of 
the Report. He is glad to note the assurance of the Auditor General that the serious cues 
of fraud brought to light in the Audit and Appropriation Accounts of the Military Services 
belong to the period of the War and the period of disturbance which followed the War, 
and hopes that with the return of normal conditions such cases of fraud will rarely ocour in 
future. As regards the question of improving audit on Company lines by increasing the 
staff of Government examiners, the Governor General in Council understands that this 
has been examined by the Accountant General, Railways, and that his recommendations 
are now being considered by the Auditor General. 

24. The action taken by the Governor General in Council on the other recommenda-
tions of the Committee, not mentioned above, and specially on those contained in Section 
IV Df the Report will, as usual, be communicated to the Public Accounts Committee at 
their next meetiBg. 
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APPBImIX De 

statement sbowiDg the actiOD taken or propoaed to be taken OIl the JOiDta 
which have been noticed b, the Public Aooolmti Committee ill tbeir Beport 
on the accounts of 1825-28 but which have not been dealt with in Pfnanoe 
Department Beaolution No. D.-8H8-A., dated 6th 1&D1I&I7 1918. 

Recommendations 01' observa-
No. tiQllB m'ide by the Public 

Accounts Committee. 

Reference 
to 

Report. 

1 Examination of the working Report. of 1927, 
of the Khewra Electrification para. 28. 
Scheme. 

2 Ellquiry whether the certifi· 
cate regardiDg aecret 8el'Vice 
expenditure fumiahed by 
the Secretary of State is in 
the same form 88 that pre-
scribed by the Public Ac-
counts Committee in Eng-
Janel. 

3 Enquiry regarding the correct· 
ness of· the rate of exchange 
used for convenion of gold 
marks into sterling in rea-
pect of the amount due to 
India under the Dawes 
Scheme. 

• 

Report of 1927, 
pal'&. U. 

Report of 1927, 
para. 42. 

A memorandum by the Central 
Board of Revenue is being 
oirculated to the memben 01 
the Public Accounts eo.· 
JDittee. (Appendix V). 

It baa been aaoeriained that 
the form of. certificate fur. 
nished by the Secretary of 
State for India ill respect of 
88Ol'et service espenditure 
incurred by him is the aame, 
tJl.t&lGliI "'~, as that 
given by the ~er Beare· 
tariee of. State in accord· 
auce with the prooedure 
approved by the Public 
Accounts Committee in the 
United Kingdom. 

Th«- Secretary of State has 
decided not to take any 
action on the suggestion of 
the Home Auditor, vttle 
paragraph 13 in Section I of 
the Auditor's Report on the 
Secretary of State's accounts 
fOf 1926·27 • 

4: Proposed institution of an Report of 1927, The Central Board of Revenue 
audit of the store accounts para. 45. sub. are considering the queatioD. 
of salt. 1 para .. 

5 Question of the high cost of 
generation of electric CUf. 
rent at Sambhar and the 
poMibility of effecting 800-
nomiee. 

\ 

Report of 1927. 
para. 4n. lub· 
para. 2. 

1 

A memorr.ndum by the Central 
Board of Revenue il being 
oireuJated to the memben of 
the Public Account. Com-
mittee. (Appendix VI). 



Recommendations or observa-
No. tioDS made by the Public 

Accounts Committee. 
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Reference 
to 

Report. 
Remarks. 

8 Advisability of the retention Report of 1927, The entire stock has since been 
in the Calcutta depot of Ex- para. 4:6. destroyed. 

7 

pediticmary Force stamps. 

TraDllfer of the control of the 
roads and buildings in the 
North-West Frontier Pr0-
vince from the Military 
Engineering Services to the 
Public Wo.rka Depariment. 

8 Alteration in the form of the 
tradmg accounts of the Im~ 
perlaj Cattle BreedinI Farm 
80 as to oonform to tie type 
adopted by the Director of 
Commercial Audit, omitting 
lUDleOefJ8&l"y details. 

9 Examination by the Public 
Aceourts Committee of 
1928 of the irreguilarities 
brought out in the audit 
and inspection report on the 
aeoOtlJlts of the Imperial 
ID8tituie of Veterinary Re-
search and Dairy for 1925-
26. 

to Observation that special care 
should be taken by high 
oftioiala not to ask for fur-
niture whioh is inadmissible 
under ralea. 

Report of 1927, 
para. 47. 

Report of 1927, 
para.. 48. 

Report of 1927, 
para. 49. 

Report of 1927, 
para. 50. 

The question was considered 
by a Committee which sub-
mitted a report in March 
1927. The report was sub-
sequently forwarded to the 
Chief Commissioner, North-
West Frontier Province, who 
has deferred the submission 
.of his views pendiilg con-
sideration by the Govern-
ment of India of certain pro-
poaaIs in connection with 
the North-west Frontier 
Province and Baluchistan 
Irrigation Surveys. 

The forms of these accounts 
have been revised in con-
sultation with the Auditor 
General and are appended 
to the Appropriation Ac-
count in respect of Grant No. 
57-Agriculture for 1926-27. 

To ensure satisfactory main-
tenance of accounts in future 
the Agricultural Adviser has 
been directed to visit the 
Institute at least twice a 
year with a view to super-
vising more closely the ad-
ministration of the Institute. 
As regards the minor irre-
gularities noticed in the 
report, the orders of the 
Government of India are 
under iaaue. The accounts 
of the Dairy attached to the 
institute have since been 
prepared on a commercial 
basis. 

Neoessary instructions have 
been iSBued by the Industries 
and Labour Department (P. 
W.Branoh). 



RecommendatiODS or obaerva-
No. tiODS made by the Publio 

11 

Aooount.s ColllDlittee. 

Impropriety of (\ntr1l8tin$l a 
cle-rk who is I't'8ponsible for 
the maintenance of accounts 
with the dis bursement of 
money. 

12 Examination of the question 
whether tht" Central Gov-
emment cannot inolude in 
its budget as a reoeipt from 
a Provincial Government a 
sum equivalent to the 
corresponding expenditure 
budgeted for by the latta. 

13 Unreliability of the figurea in 
the statements sLowing 
progress of realisation and 
the store aooount of the 
Oentral Publication Brauch, 
Caloutta, for 1925-26 and 
incom!ct method of show-
ing the value of boob isBued 
on book debit. 

14 Communication of an irregu-
larity to an oftioer siDce 
tlaDSfened eJsewhere. 

15 Deputation of an offioer by 
the Chief ComnUseioner, 
Deo1hi, to ..mat the Home 
Department repftlIIentative 
in &D8weriDg queltiona uk-
ed by the P. A. O. in reprd 
to Delhi expenditure. 

16 Examination of the DOOeIfHity 
for the continuance of the 
fixed contract grant uno-
tioned for Central IDCtia. 

84 

Reference 
~ 

Report. 

Report of 1927, 
~51. 

Report of 1927, 
para. 52. 

Report of 19~7, 
pan.. 53. 

Report of 1127, 
pan. M. 

Itt-port (If 1927, 
para. 65. 

Report of 1927, 
para. 68. 

Inst.ructjons have been issued 
by the Department of Edu· 
cation, Health and Lands in 
oonformity with. the wishea 
of the Committee. 

burtruotioDS have been issufld 
by the Fma.uoe Depr.rtment 
with a view to aohioviDg the 
desired result. 

su,ps have been taken to en-
sure that the Central Pu bU-
oatioll Branch prepares and 
submits in future to the 
Exa.m inel', Government 
Press Aooounts, for audit 
oo.neot atatements aooom-
panied by necBS_ry detaUa. 
Under the head "Value of 
Boob issued on Book 
Debita" the figures baaed on 
the avmqe of illuell made 
duriDg two months Of the 
year were fumiahed through 
a miappreheDaioD. Actual 
fipmI for the whole year 
will be given in future. 

The <Iaiel Oommiasioner, N. 
W. F. P., .... tHen oeoe .... ry 
aotioD. 

Neoe •• uy aotioa hu beaa 
taken by the Home Depari-
ID8Dt. 

It .... been decided to diIoc.I-
tinue the grant with eIeot 
from 1919-10. 

----~-------------------------------------------------------
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Recommendations or observa-
No. tions made by the Public 

17 

Accounts Committee. 

&commendation that a.n op-
portunity RbouId be given 
to the P. A.. C. or the Lt-gis-
Jative Assembly to express 
their views before the Gov-
ernor-General dec1&ree as 
non-votable an item of ex-
penditure which bas been 
votahle. 

18 Amplification of the informa-
tion regarding the capital 
position of the Posta and 
Telegraphs Department in 
the AppfOJ!riation Accounts. 

10 Consideration of the question 
of introducing a stores BUB-
pense aooount for stamps. 

20 Alteration in the form of the 
Demands for Grants, the 
accounts maintained by the 
Aooountant Genera~ the 
Appropriation Aoooonts 
and the FiDanoe and Reve-
nue Accounts in oonformity 
with the scheme of organi-
sation and oontrol in. the 
Posts and Telegraphs De-
partment. 

21 Need for co-operation be-
tween the P. and T., Rail-
way and other Depart-
ments 80 as to gq+' • oloser 
estimate of OODItruotion 
of telegraph lines. 

22 lbero~ of a oheck ovt\r cur-
rEt purchases of stot'l'6 80 
&8 to make aure that they 
are made with good judg-
ment and to see whether 
eziatin; arrangemeuts for 
pul"Ohasee cannot be im-
proved. 

80 

Reference 
to 

Report. 

Report of 1927, 
para. 59. 

Report of 1927, 
para. 60, sub-
para. 2. 

t ._. 

Rema.rks. 

The question will be cODlrldered 
in connection with the En-
quiry by the Rtatutory Com-
mission. 

The wishes of the P. A. C. ba VB 
been noted by the A. G.~ P. 
and T. and steps taken to 
C'.omply with them. 

Report of 1927, The question is under consi. 
para. 61. deration. 

Report of 1927, 
p6l'a.62. 

Report of 1927, 
para. 64. 

Report of 1927, 
para. 65. 

With effect from the aooaunts 
for 1927·28 there will be 
complete correspondenoe 
between the Budget grants, 
the Appropriation Ac-
counts, the accounts main-
tained by the A. G., P. and T. 
and the Finance and Reve· 
nue Accounts. 

Heads of Engineering Cirolea 
have been asked to impre88 
upon the local Railway and 
canal authorities the desir-
ability of following the 
authorised procedure for 
the preparation of the fore-
cast and for the provision of 
funds for works required by 
them. 

The principle which is now 
followed in the P. and T. 
Department in the matter 
of control over the puroha.ae 
and manufacture of TeJe. 
graph Stores bas been stated 
in para. 6 of the Memoran-
dum which forms AppeDdbt 
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--'~-------------------r----------~--------------------

Recommendations or observa-
No. tioits made by the Public 

Accounts Committee. 

Reference 
to 

Report. 
Remarks. 

.--1------------1-------1------------

23 Examination of the q1lfJ8tion 
of transferring the control 
of the Indo-European Tele-
graph Departm~nt to In-
dia. 

24- Revision of the form of the 
demands for Railway 
grants on the lines of the 
Appropriation Aocounts 
in oonsultation with the 
Standing Fina.nce Com-
mittee for RaiJwa~. 

lIS Indication in the table compar-
ing the allotment and the 
expenditure in grant No. 7-
Capital-New construction, 
of the actua] allotment 
sanctioned by the Legis-
lative Assembly and not 
the allotment distributed 
by the Railway Depart-
ment. 

26 Question of issuing general in-
structions to raihray admi-
nistrations with a view to 
curtailing the scope of 
private work orders in 
workshops. 

27 Steps to be taken for the pre-
vention of loss to Rail-
ways owing to defective 
weighment of goode. 

!8 Travelling allowance drawn 
in excess by a Ra.i1way Offi. 
cer by the use of plUl8e8 
not acknowledged in his 
travelling allowance bill 
and queetion of dis-
ciplinary action. 

Report of 1927, 
para. 66. 

XXIII to the P. A. C.'s 
Report on t.he accounts of 
1925-26. The Committee'. 
suggestion is being met- as 
orders are placed according 
to the definite requirement. 
of the Department. 

A dNpatch to the Secreta .. y of 
State for India on the Bub 
ject is under preparation 
and will be sent shortly. 

Report of 1927, The (l.tion is under COli-
para. 69. sideration. 

Report of 1927, 
para. 70. 

The recommendation has boen 
given effect to in the Repm t 
on the Appropriation 
Accounts for Railways for 
1926-27. 

Report of 1927, The question is under consi· 
para. 72 (sub- deration. 
para. 1). 

Report ~ 1927, 
para. 72 (aub-
para. 2). 

Report of 1927, 
para. 74. 

Ditto. 

Ditto. 

------------------------~------------~-------$-----.-~-.-



APPENDIX m. 
Statement showing the recommendations or sugestionl made b)' the Pu'blic 

Accounts Committees 01 1928, 19M, 1915 and 1128 on _hielt action is still 
outstanding • 

. - I 
I Recommendations or obeerva-I 

tions made by the Public ! No. 
Accounts Committee. i 

I 

Reference 
to 

Report. 
Remarks. 

1 Desirability of amending the! :Report of 1924, The question is under consi· 
leave rules which seem to! para. 33. deration. 
be unnecessarily com- I 
plicated. I 

2 Preparation and maintenance I &>port of 1924, i The Public Accounts Com· 
of an inventory of all Govern-! para. 35. . mittee adverted to this in 
ment property, buildings, i para. 19 of their Report of 
etc., and the question ofthe ! 1927. The Auditor General 
adeq UMY of the existing 8yB- i has au bmitted I; report which 
tem of checking dead stock II i l! now under the considera. 

i registers. i tion of the Finance Depart-I ' ment. 
3 ! Introduotion of the system of I Report of 1925, I The Government of India sub· I token votes whereby new ! para. 20 and I' mitted their proposals to the 

! and important items of ex- I Report 9f 1926, Secretary of State who has 
! penditure not contemplat-! para. 12. raised certain points which 

ed when the original as- I are under oonsideration. 
timates were framed and i 
of which the cost oan be I 
met from savings within 
the grant should be brought 
to the notice of the As-
sembly. 

, Establishment of a separate Report o~ 1925, Steps are being taken to 
Accounts Office at Peeha-. para. 28. accelerate the opening of the 
war for the N.-W. F. Pro- offioe. 
vince. 

Use of the reBerve plaeed at . Report of 1925, 
the dispouJ of the Finance i paras. 30·33 
Department and the ques-! and Report of 
tion of creating a Civil Ii 1926, para. 12. 
Contingencies Fund on I 
the English model. , 

8 Treatment of lOEl8e8 of reve-
nue due ro fraud, defalca-
tion, etc., M a fonn of ex· 
pp.nditure, thereby bring. 
iDg them to the notice of the 
Public Accounts Committee 
through the Appropriation 
Aooounte. 

I 
Report of 1925, 
para. 38. 

Same remarks as against 
item 3. 

The Auditor General lias for-
mulated oertain roles which 
are under the considera-
tion of the Government of 
Judi", 



o , • 

R«JnmmendatiODS or obaer-
No. vatioDs made by the Public 

Aooounte Oommittee. 

7 Introduction of a system of 
internal check on Customs 
receipts, which will ensure 
an efficient acrutiny of the 
collection of such dues. 

8 Question of enforcing discip-
linary action on an oftioer 
who has retired between 
the date of committing an 
irregularity and the date of. 
its discovery. ' 

9 Formulation of. rules to regu-
late the placing and control 
of contracta in India. 

10 Question of imp!OriDg the 
prooedllJe for ~ 
technical 8D e.JI over 
Public Worb granta _118-
ed by the diftioalty of esti-
mating aecurately the 
I'l'lBUIt of tJIe fI'O ,. cti8tri-
bot.ion of joint .tahlilh· 
ment and UJoJe aod pJaat 
cba.rgee over indiriduaI 
graDta. 

Reference 
to 
~ 

Report of 1925, 
paras. 40-41 
and Report of 
1926, para. 29. 

Report of 1925, 
para. 4:3. 

Report of 1920, 
para. 4:9 and 
Report of. 1926, 
para. 18. 

Report of 1_ 
para. •• 

11 Exhibition of working expen. Report of 1926, 
Bell of commercial depart- parae. 10-11. 
menta in the accounts and 
estimat.. 

The Gmtra] Board of Reve-
nue are considering this 
in consult&tion with the 
Oftioer on Specia1 Duty. 

The Public Accounts Commit-
tee adverted to the more 
general question of recovery 
01. loaaee and diaoiplinary 
action in paraa. 38-38 of 
their Report G 1927 and 
the whole q ueation is under 
the consideration of the 
Government 01. India. 

The Public Aooounte Com-
mittee adverted to this 
question in para. 13 of their 
Report of 1927 a.nd suggest-
ed the incorporation of cer-
tain broad principles in the 
rules to be i8Bued by the 
Fina.noe Department. A 
draft reaoIution embodying 
thoee prinaipl .... prepar-
ed and oircuJated to eeveral 
Deputments replies from 
IIOme 01. whom are sti1l 
awaited. 

Orders -.uotioniDg a fixed per-
oeDtase of departmental 
oJa&raee have been iIIued in 
the cue of United Pro-
vmoes and Ifachu. As 
reprda the other provinoeB, 
the q1lBltion is under OOD· 
aideJatioD.. 

Propoea1e 1t'a'8 laid before the 
8eoretary of State in 1927 
who hu deaided to poetpoDe 
oonaider&tion pending re-
oeipt. of the Report of the 
8tAtutory Commi_oa. 

12 Beviaion of the Sea CutoID8 Report G 1926, The anumdjog Bill hu been 
~ G 1878. pan.. 80. dIafted. 

-,--~----------------~----------~--------------------
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P..eoommenda.tions or obeerva-
No. tions made by the Public 

Accounts Committee. 

Reference 
to 

Report. 

13 Direct access of the Auditor Report of 1926, 
General to the Secretary of para. 33. 
State. 

14 Desirability of redrafting 
Fundamental Rule 45. 

15 Amendment of the Govern-
ment of India Act ill the 
manner suggested in the 
Auditor General's memo-
randum No. T.-517, dated 
30th July 1926 (Appendix 
VI in Report of 1926) 80 88 
to remove the anomalous re-
lations between him and 
the Auditor of Indian 
Home Account&. 

J6 Question of making the In-
dian Stores Department 
self-supporting by obtaining 
more employment for it. 

Report of 1926, 
para. 37. 

Report of 1926, 
para. 41. 

Report of 1926, 
para. 57. 

'';' 

Remarks. 

The Public Accounts Commit-
tee adverted to this question 
in para. 23 of their Report 
of 1927. The question has 
heen left for examination by 
the Statutory Commission. 

The Fundamental Rules have 
been revised but the revision 
of Supplementary, etc. 
Rules is under considera-
tion in the I. and L. De· 
partment (P. W. Branch). 

The question has been referred 
to the Statutory Commis-
sion for examination. 

In paras. 20-21 of their Report 
of 1927 the Committee ad-
verted to this subject which 
is still under the considera-
tion of the Department of 
I. andL. 

---~-------------.----------~--~------~-------- -------------8 



APPBlIDtt IV. 

8ta&ement ~ 8Q8Ilcimr. with paata Jar 1918-27. 

EXPlIlmlTUBB V.'JI· 
PABD WITH GlUNT. 

Number and n&me of Grant. Grant. Expenditure. 
Lell More 
than than 

Granted. Granted. 

Ra. Ra. Ra. R8. 
PART I.-CML. 

A.-EXPDDtTlJRZ CRAMIID TO ovum. 

rVoted . , 71,IM,oeo M,IJe,J88 1,33,712 · . 16. CuetomJ · , · . t N on-tded .. 13,34,8$6 13,26,1&3 8,122 · 
rVoted . , 63,64,010 57,86,006 3,71,994 , . 

17. Taxes ou Income · 'tNOII-~ " 2,81.81JO 2,81,160 6,160 , . 
{Voted .. 99,00,000 81,53,598 17,'6,402 · . 18. Salt , , 

NOII-~ " 42,90,100 42,68,100 22,tJOO · . 
.. {Voted .. 1,52,96,000 99,08,~ 63,87,156 · . 19. Opium · . 

N on-f1OI«l •• 16,400 76,116 .. 376 

· . {Voted .. 1,89,000 2,18.127 · , 89,127 
20. Stamp · . 

N Ofl..fJOI«l •• 84,000 . . 84.,fJ()O · . 
·foted .. 8,69,000 6,81,790 1,87,210 · . 21. Forest · . N ____ •. 4,OO,1U8 3,MJ,uJ 41,10s · . 

{Voted .. 1',7',000 12,63,720 2,10,280 · . 22. Irrigatio~ Navigation, 
1.1,68,693 19,201 e te. N (lJl,-fJOI«l " 13,87,900 , . 

215. _lOot on onlinary {Voted .. s.,.o,OOO 93,27,463 1,12,337 · . Debt and Reduction or 
Avoidance of Debt. Nqn..fJOkd .. 10,79,28,000 10,91,13,703 · . 11,86,701 

{Voted .. 23,96,000 24,70,283 · . 7usa 26. Interest on MiaceJlaDe-
oua Obligationa. N qn..tJOIed •• 4,88,79,018 4,66,38,223 23,41,296 · . 

27. Stal, Houaehold and rVoted •• 10,00,000 3,78,123 6,J3,875 · . allowance. of the GOV-l emorGeneral. . Nora-tJOIed •• 9,97,061 10,02,701 · . 66,US 

· . {Voted " 62,000 1,04.801 · . a,tJO) 
28. Eucutive Council 

N~ •. 4,82.810 4.8J.JU · . 614 
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ExPDDITUB'& COM· 
PARlIlD WITH GRANT . 

Number aud name of C:rnnt:. Hrant. }4~xpenditt1re. 
... -

Le. More 
than thaD 

Oran~d. Granu-d. 

---
Rs. RB. Rs. 1U. {Voted .. 1.88,000 1,26,965 61,046 

• Administration of JOB-aoe. NOft-rotffl •. · . . . · . · . 
• .. {Voted .. 2,10,000 1,66,690 43.410 · . 

· Police .. 
N Oft.-fJOI«l •• · . 2,21)6 · . ~.'llj6 

rVoted . . 26,27.000 21,21,21'1 5,05,783 · . 
· Ports and Pilotage · . L N oa-tJOIed " 12.01~60 11,83,039 18.221 · . 

··foted .. 30,40.000 28,~805 1,86,195 · . • Survey of India 
N OfI-f1OI«l •• 8,10,460 7,81,941 28,019 · . 

4'1 foted .. 9,17,000 8,10,atl 1,06.4'19 · . 
• Meteorology • • N OfI-wIt.tl .. S1~ 49,819 1.481 · . 

f- .. 2,12,000 1,80,141 51,869 · . Geological Survey 
• • N oa-fJOI«l •• 4,()9,478 3,97,1MJ 1$,348 · . 
··f- .. 6,86.000 3,81,318 3,24,682 · . • :Botanical Survey 

Noa-tdetl •• U,IJ(J() U.l14 486 · ·f- .. 1,4:6.000 1.~ 2,lfiO · . • Zoological Survey 
N OfI-f1OI«l. •• 26,780 !tJ.lll 469 · . ··r- .. 18,10,000 16,80,262 39,748 · I. AIchaology 
N~ .. 61,1)00 6IJ~ MIl · . ··r- .. 1,73,000 1,49,961 23.039 · . 

• Minea .. 
N __ f1OI«l. •• 1,oS,316 1,(J4.9M1 319 · . 

n..{Voted .. 3,19,000 3.1~13 587 · . • Otber Scientific 
partmentA. N ora.-f1O#.et1 •• · . . . · . · . r- .. 7,00,000 8,93,0'18 6,924- · . 

• Edueat.ion . . 
• • N qn..fJOttJd •• 1,670· 1,660 80 · . 

{Voted .. '1,98.000 7,8'1,296 30,705 · . JrIedieel8emcea 
• • N OR-fIOkd .. 2,67,D48 2,67,881 9,18'1 · . 
.. JVoted . . 10,9'7,000 10,M.OOO 43,OGb · . Public Health 

16,811 I LN~ .. 1,41,414 1,11,," · . 
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ExPmmITUBB OOM-
PARBD WITH GRANT. 

Numl>t'r a.nd Ila.mf' 01 Grant. Orant. Expenditure. 
Less More 
than than 

Granted. Granted. 

-.----~.--

Ra. &. RB. RB • 

57. Agriculture .• . . {Voted .. 15,29,000 12,78,230 2,50,770 · . 
N on-tJOted •• 2,19,645 2,07,3!l0 12,165 · . 

rom.! .. 6,77,000 6,05,596 71,404 · . 68. Civil Ve~rinary Ser-
vioes. Non-roted •. 71,000 66,397 4,603 · . 

{Voted .. 43,86,000 43,29,686 56,314 · . 5a. Industries · . 
N on·voted .. 41,28,900 38,25,498 3,03,408 · . 

(Voted .. 14,89,000 13,03,440 1,85,560 · . 80. A nation · . .. LNon-ooted .. 4,000 366 3,634 · . 
{Voted .. 2,47,000 1,95,802 51,198 · . 

61. Chmmercial Intelli-
gence and Statistics. N on-ooted .. 41,537 44,742 · . 3,205 

{Voted .. 45,000 46,045 · . 1,045 
02. Emigration-Intemal. 

Non-ooted .. 40,245 40,528 · . 283 

r oted .. 85,000 T1,841 7,159 · . 63. Enligration-External. 
N on-tJOIed •. 35,522 35,250 272 · . 

{Voted .. 1,35,000 1,38,364 · . 3,364 
64. Joint Stock (',ompanies 

Non·tJOWl •• 4,566 3,566 1,000 · . 
{Vot.d .. 2,47,000 2,16,64.0 30,360 · . 

f,6. Miaoellaneous Depart-
ments. Non-tJOWl .. 76,700 69,445 '1,255 . . 

{Voted .. 16,27,000 15,30,136 96,864 · . 
86. Indian StoreR Depart-

ment. N on-tJOtt:d .• 59,200 55,984 3,216 · . 
.. {Voted .. 60,79,000 58,49,6.1)3 2,29,347 · . 

67. {''urreney · . Non-tJOIM .. 1,58,'100 1,56,369 2,331 · . 
·foted .. 15,71,060 14,44,993 1,26,007 · . 

68. Mint · . 
N Of&.ovolM •• 86,000 84,919 ' 1,081 · . 

.. {Voted .. 1,61,94,000 1,49,07,3fi6 12,86,644 · . 
00. Civil Works . 

N Of&.orol«l •• 41,24,943 40,28,272 96,611 i .. 
I 

){)27PiDD 
. . 
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Number and name of Grallt. 

(Voted .. 
10. Superannuation Allow· .. 

..noes and PeI!lBions. lNon.1JOCed .. 

rVoted .. 
71. Stationery and Print-l mg. l N OII·voIed •• 

(Voted .. 
'1J. MisceUaneoUB 

· ·1.NmM~M. .. 

'13. Adjustment with Pro- {
Vo1H .. 

vincial GovemmentB. N OII-t1OIetl •• 

• . {Voted .. 
N-..voUtl .. 

{
Voted .. 

7fJ. North-West Frontier 
Pruvinee. K-..voCe!l •. 

7ft. Baluchistan · . {Voted .. 
N -..fKJIetl •• 

77 'Delhi 

'71 Ajmer·)(enrara {
V«Jk,d •• 

•. N-.tKMil .• 

{
Voted •. 

79. A:04amaM and. Nieoba.~ 
Islands. N __ tXIU.d •• 

BO. RaJputana .. {VO~d .. 
N Oft·f1OCed •• 

.. {Voted .. 
N Ml-fK1ted •• 

81, Central India 

.. ~. Byderabad. 
(Voted .. 

. 'l N on-f1tJI«l •• 

. : .• j .. z 

Grant. 

R~. 

37,06,000 

!~,84,OI8 

34,60,000 

60,833 

3,03.42,000 

31,13,176 

8.00000 

7604000 

t 1.;,53,317 

1,13,81,000 

1,10,78,164 

27.22,000 

U,11,S90 

36 74,000 

141,118 

14,81,000 

IM,8SO 

40,72,000 

1,1f},.';61 

5,36,000 

145.600 

690,000 

6,53000 

77,000 

1,90,6f)() 

Expenditure. 

RB. 

37,34,694 

!,!4,(J8,970 

31,03,713 

62,621 

3,08,64571 

36,66,698 

4,62,896 

69,23,361 

2,03.16,343 

1,11,93,4JO 

1,0890,173 

26,16,128 

43,98167 

34,89,647 

I,U 948 

13,71,722 

1,48,808 

37,03903 

190,629 

4,89,099 

1,61456 

6,49,352 

6,11,816 

48,990 

!,76,880 

EXPBNDITURE COM. 
PARBD WITH GlUNT. 

Lees 
than 

Granted. 

Ra. 

76,048 

3,66,287 

48,678 

1,47,104 

6,80,639 

11,76,914 

1,87,590 

1,87,891 

1,06,872 • 

13233 

84,353 

8,186 

1,09,278 

1,612 

3,68,097 

19,9:~2 

68,901 

40648 

M,126 

28010 

14,610 

More 
than 

Gr&Il~d, 

Ra. 

28,594 

522,1;71 

.0 

.. 

f1 SoO 

t . 
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Grant. 

Ra. 

a. BqIeDdi_ in Eopod {Voted .. 17,47,000 
under th control of 
the Secretary of State N on-'VOI«l •• 16,63,000 
for India. 

K. Expendi_inEng. {Voted .. 16,43,000 
land under the control 
of High C'A>mmialioner N o,..t1OIetJ, •• 41,69,160 
for India. 

Ecclesiastical · . · . · . 30,'14,030 

Political · . · . · . 1,78,22,697 

'ferritorial and Political Pensions · . 31,27,116 

Bangalore · . · . · . 12,26,786 

We.tem India States .Agency · . 12,40,100 

Census . . · . · . · . . . 
{Voted .. 18,90,38,000 

Total .. 
• • N o,..tJOWl •• 27,91,86,776 

B.-ExPBNDITUB.. OIUBGBD TO CAPITAL. 

U. Capital outlay on Security Printiug .. 16,72,000 

UA. Capital outlay on {VOted .. 8,31,000 
Currency Note Print. 
ing PreIS. . So,..voted .. 30.600 

M. Irrigation works-Not oharged to Re- 1,000 
venue. 

D. Capital outlay on Vizagapatam Har. 48,70,000 
bour. 

80. C'A>mmuted VaJue of r°ted .. 20,00,000 
PeDsions. 

N on-fJOWtl, •• 15,00,000 

· . {Voted .. 97,48,000 
II. Delhi Capital outlay 

Non-fIOWl •• 6,35,650 

-{Voted .. 1,91,22,000 
Total 

• • N .. t1OIt.d •• 21,66,250 

Expenditme. 

Ba. 

1~67,950 

14,83,468 

13,93,168 

40,98,109 

29,98,660 

1,74,62,636 

30,60,699 

11,96,909 

12,21,402 

1,991 

17,31,74,124 

27,49,90,792 

16,49,855 

8,35,839 

30,662 

-70,632 

31,86,465 

22,87,124 

5,98,098 

66,20,906 

6,42,211 

1,34,09,567 

12,10,871 

Le_ 
than 

Granted. 

Rs. 

2,79,050 

79,632 

2,49,_ 

61,041 

76,370 

3,70,162 

66,411 

29,817 

18,698 

.. 
1,66,27,352 

64,83,270 

22,145 

· . 
38 

'71,_ 

16,83Ji36 

· . 
9,01,902 

42,27,OM 

· . 
60,0.,4.06 

9,01,940 

, 

, 

-

BI. 

· . 
•• 

.. 
· . 
.. 
.. 
.. 
· . .. 
1,991 

7,63,476 

12,88,286 

.0 

4:.83U 

· . 
· . 
· . 

2,87,m 

.. 
· . 
6,111 

2,91._ 

6,,1 
1--
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E%:PBlfDrruBB 00.-
PABlID WM1I GRAlft'. 

Number and DaIIl8 of Grant. Grant. Ezpendfture. 
Leu Ifore 
than than 

Granted. Grauted. 

-

e.-DJsBUBSlDDIlft' OJ' LoAlQl AlQ) AD- Ba. Ra. Ra. RI. 
TAl'OE. 

_ Interest Free Advancel .. · . 1,02,85,000 1,07,10,746 . . 4,25,7.a 

II. I.ous and ~d"fUlC88 beariDg IDtel'88t 9,10,72,000 7,43,00,783 1,67,71,2UJ .. 
Total wted · . 10,13,67,000 8,GO,11,~1 1,67,71,218 4,26,7" 

Total Ci"ril · . G9,08,89,026 1)4,78,66,876 4,57,88,183 27,76,031 

Voted · . 30,96.17,000 27,18,96,212 3,N,02,973 14,81,181 

N....., .. 28,U,52,O!8 27,62,61,668 68,86,210 12,94,84' 

I 
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EXPDDITUBII 001f-
PARED WIT1I GBAln'. 

Number and name of Grani. Grant. Expenditme. 
Less More 
tha.n than 

Granted. Granted. 
. -

Re. Reo &S. &. 

PART U-POSTS Ah"D TELEGRAPHS . 

.A.-EXPIINDITUBII OIUBGIID TO RBVlINUlI. 

{voted .. 10,29,4:8,000 10,00,89,172 28,58,828 o • 
13. Indian Posts and Tele-

graphs Depanment. Non-~ . 0 72,08,000 64,60,478 7,47,522 · . 
{Voted .. 33,29,000 24:,86,359 8,42,641 · . s.. Indo. European Tele-

graph Depmment. N Oft-fIOleJj •• 13,$3,023 11,89,829 1,63,194 · . 

{Voted .. 10,62,77,000 10,2lJ,75,531 37,01,4:69 o • 
Total 

N on-trOtcd •• 85,61,023 76,50,307 9,10,716 · . 

lJ.-Exl"DDITl7BII OIUlIGE TO CAl'lTAL. 

{Voted .. M,89,OOO 34,2lJ,136 26,63,864 · . 
17. Capital outlay on Indian 

Poets a.nd Telegraphs. Non-t7OIed 0 • 8,000 4,231 3,769 · . 
{Voted .. -I,6lJ,OOO -1,70,237 5,237 · . 

IS. Capital outlay on Indo. 
European Telegraphs N on-fKIIttl o. . . . . . . .. 

.. {Voted .. G9,24,000 32,54:,899 26,69,101 · . 
Total 

Non-woWl •• 8,000 4,231 3,769 o • 

ToW POIIta aDd Telegrapbl .. 12,07,70,023 11,34:,84:,968 72,85,055 · . 

.. ~Voted •. 11,22,01,000 10,58,30,4:30 63,70,570 · . 
Total l N on-wMtl •• 85,69,023 76,54,538 9,14,485 · . 
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- -
EumcDITtJJIB OOM-
1'.AlUID WlTJI GJU.ft. 

Numbe'l and name of Grant. Grant. &penditure. 
. UBI liON 

than thaa 
Granted. GraD.d . 

. 
Ra. RI. RI. Ba. 

PART IV-MILITARY. 

A.-~mmrruu ClUllGE TO RBVDU •• 

.. {~ · . 45,49,88,246 46,17,82,446 · . 67.94,111 
~1 .. 

· . 9,76,04,000 9,66,88,426 8,16,674 · . 
.. f Itttlia · . 48,78,430 46,16,997 2,62,433 · . MNiDe .. 

lE"flatttl · . 19,60,000 19,17,484 42,616 · . 

fodia · . 4,32,46,328 4,37,67,696 · . 6,11,268 
)fiJitary Engineer SeniON 

4,00,000 1.941 B,.,14t&d · . 4,01,940 · . 

ToW MiIitar7 .. N oa-fIOItd •• 60,21,77,003 60,91,63,889 11,20,623 'f3,07,4IJI 

Gand TotAl · . 2,69,46,40,062 2,69,28,78,732 11,47,~,761 1,80,82,44.1 

Voted .. 1,49,74,56,000 1,40,82,83,M2 9, 36,27,M3 ",16,181 

N~ .. 1,19,70,84,062 1,18,46,96,090 2,11,16.218 86.n,266 

I 

-



101 

APPEImD: V • 

• emorandum furnished by the Central Board of Revenue with reference to 
paragraph 28 of the Beport 01 the Public Accounts Committee on the 
accounts 01 1921-28. 

When giving evidence before the Public Accounts Committee in August 
1927, Mr. Lloyd, Member, Central Board of Revenue, promised to give the next 
Committee a statement or report showing the result of the Electrification 
Scheme at Khewra. This report is accordingly submitted herewith. The 
subject was not raised in the Audit and Appropriation Accounts upon which 
Mr. Lloyd was being examined in August 1927, and he had not had occasion 
to study it closely for a considerable time before that date; he now wishes it to 
be understood that all that he then said on the subject is superseded by what 
is stated in this report. 

2. The need for electrifying the Khewra Mine had been felt at least since 
1913. Electricity was found necessary for various objects: firstly, to light the 
mine and to ventilate it ; secondly, to get rid of oil engines ~th their exhaust 
fumes and steam engines with their smoke, both of which pollute the air in the 
mine; thirdly, to enable salt to be worked at greater depths which beCQIJleB 
necessary as the more easily accessible deposits have been exhausted; and lastly 
to mechanize, consistently with economy, haulage within the mines, transpod 
from the mines to the Depot and loading there. The practice of running steam 
locomotives into the mine was objected to years ago by the Chief Inspector of 
Mines and was originally only tolerated as a war-time concession. 

3. There has been no doubt at any time as to the need for electricity. In 
regard to that expert opinion has been unanimous. Whatever delay there may 
have been in the past, or whatever difIerences of opinion there may have beeu 
among the technical advisers of Government or the officers of the Salt Depan-
ment, have related only to details of the scheme, the designs and specifications 
and the extent to which difIerent processes should be electrified. 

4. The Scheme has not yet been fully given efIect to. Two important parts 
of the Scheme, viz., traction both within the mines and between the mines and 
the Depot, and the loading at the Depot have not yet been finally settled. The 
delay is due to the examination of alternative designs with a view to economy 
in operating costs. It is hoped that a final decision will be reached soon. 

The following is a complete list of purposes to which it has at any time 
been suggested that electricity should be applied at Khewra :-

1. Haulage in the mine-

(a) to raise salt from the low levels; 

(b) to bring loaded tubs from the lines near workings and from the tops 
of haulage inclines to the marshalling stations in the mine wheDCR 
they go in rakes to the depot; 
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(c) to bring empty tube back from thoee stations to the workings and the 
tops of inclines ; 

(d) for haulage from the marshaJ1jng stations to the depot (railway yard) 
over a mile away, and back again. 

2. Air-compressors to drive)he drills used in development work. 
s. Working v~tilation!fans in the mine. 
..Running the workshop. 
5. Pumping in the mine and (latterly) from the subsidence. 
6. Lighting of mine. 
1. Lighting and fans-

(a) in oijice and workshop; 
(b) in bungalows and quarters. 

8. Mechanical cutters. 
All the above items, except 1 (Haulage) and a minority of the mine pumps 

under 5, are now electricaJly worked. Item No.8 may also be added to these 
for the present, since the cutting machines are out of action. 

An expert estimate in 1924 of the demand on the power station (excluding 
locomotives), which gave the total gross number of kilowatts 88 1)12, divided 
this as follows :-

(A) Items 1 (excluding locomotives) and 8,130+40=110 K. W. 
(B) Items 2 to 1, 200+15+25+25+11 +16=342 K. W. 

The power required for the locomotives would be (say) 45 K.W. 
Details as to pumps in mines are not available but we might transfer 10 

K. W. from (B) to (A) because only the "majority" of the pumps are electrified. 
Thus, out of a total of 557 K.W., uses (A) representing 225 K.W. (40 per cent.) 
uenot yet adopted and those representing (B) 332 K.W. (60 percent.) have been 
adopted. 

It may be explained that the adoption of item (a) under 1 above (Transport, 
raising salt from low levels) was regarded as a matter of urgency in 1913 and 
during the War, because the more 8Cce88ible salt was being worked out and 
horizontal development was prevented by lack of labour: due in the main to the 
use of the compressed air installation, a more scientific development of the mine 
has become possible, horizontal development largely taking the place of the 
easier vertical working, and the need for power to raise salt from lower levels 
being thereby postponed. 

5. It was recognised from the beginning-as early as 1916-t.hat the Elec-
trification Scheme would make it necessary to raise the price of salt. As will 
have been seen, the objects of Electrification were BUch that its introduction 
was necessary, irrespective of the financial results. The only financial considera-
tion before Government therefore has been all along how to keep as low .. 
poaeible the additional cost that was inevitable. -

6. There are as yet no adequate data for estimating the financial effect of 
the &heme. What bas been carried out was completed only in 1926, and it 
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ia IJtill by no means complete. We do not yet know the results of its workill.g 
during the year 1927-28, since the accounts of that year have not yet been cl~
~ by the Audit Officer. Overhead chargeB that, when the Scheme has beell 
fully given effect to, will be light, are now comparatively heavy. Moreover, 
it should be remembered that the financial results depend to a large extent on 
output. Under the influence of the impression creat.ed by the shortage of salt 
during the war, this Scheme at Khewra was al~o regarded, like the Sambhar 
Scheme, partly as an insurance against a possible shortage of salt in India as a 
whole during a crisis. The Scheme has therefore been designed to cope with 
an output very much larger than it is necessary to produce under normal 
conditions. As a consequence the Khewra Mines are being indirectly saddled 
with a fairly substantial debit which should really be bome by general reve-
nues as representing a premium paid to insure the country as a whole agains1i 
a shortage of salt. Further, it has been the policy of the Board to limit the 
output of the various sources to actual requirem.ents-a matter to which suffi-
cient attention had perhaps not been paid in the past. It would be easy 
enough, but clearly not financially sound, to reduce the cost per unit very largel! 
by recklessly increasing production. 

7. For the reason given above, the results of the year 1926-27, which is 
the latest year for which we have figures, are misleading. With the help of the 
Audit Officer, however~ the Central Board of Revenue has prepared an estima~ 
of cost of production in a normal year for the Salt Range Sources as a whole 
(not for the Khewra Mines alone). This estimate is of course hypothetical. 
According to it the cost of production works out at As. 4-11 a maund after tak-
ing into account all direct and indirect costs. This shows an increase of 2i 
anDas a maund over the average cost of production in 1921-23 when miners' 
wages were last raised at Khewra. Of this increase of 21' annas, 1 anna 10 
PIes is accounted for as below :--

Leave, pension and audit charges (not taken into account before or 
insufficiently taken into account) .. 0 0 3 

Supervision (not taken into account before) .. 0 0 3 
Interest and Depreciation (Depreciation not allowed before and In-

terest only on a sm.all capital) .• .. 0 1 0 
Weighment charges (not included before) .. 0 0 4 

o 1 10 

The increase in the cost of production is therefore largely apparent and not 
real. It is due to the inclusion in the cost of items that were formerly excluded; 
in other words, it is due merely to an improvement in methods of accounting. 
Part of the 8 pies a maund that stilI remains to be accounted for is due to D:tcrease 
in salaries and additional establisbments ; this cannot be accurately est1lD.8.ted 
but about 2 or 3 pies a maund may be set against ~ cause. Another p~rt, no 
doubt, repreE.mts the extra cost of working deposIts that become steadily less 
aecessible. This cannot be easily estimated. A part of the balance of a few 
pies may represent increased operating costs on account of the introduction of 
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electricity, but until we have fuller data, no definite conclusion is possible as to 
whether the operating costa have- really been higher after electrification than 
they were before. It is conceivable that operating costa are pow lower than 
before the electrification. Any additional operating costs, as well as a part of 
the Interest and Depreciation charges, should perhaps be regarded, 88 already 
stated, 88 a form of national insurance to be bome by the general tax-payer, 
and not by the consumer of Khewra salt. The Audit Officer estimates this 
figure at 5 pies a maund. 

8 . .As already stated, however, the above figures are all estimates based on 
• hypothetical output in a normal year. The figures for the diiIerent sources 
in the Salt Range Division have not been hitherto kept separately and it is there-
fore impossible t.() work out the true cost of production at Khewra. The 
accounts have been kept separately for each source since 1st April 1927 and 
when the Central Board of Revenue is in possession of the results of the year 
1927-28 it will study the necessity for any change in th ~ sale price of salt and the 
possibility of effecting further economies in the mines. The figures are ex-
pected to be received from the Audit Officer in August-Sep~mber. 

9. The question of reducing expenditure and improving methods every-
where in the Salt Department is under the constant attention of the Central 
Board of Revenue. In 1927 the Board reduced the establishment at Khewra 
by 2 Superintendents and appointed 4: Inspectors instead who cost much less. 
Quite recently it has decided to alter the basis of payment to miners, thus in-
troducing an eftective cross check (which was formerly absent) between issues 
of salt and payments to miners. It is largely due to the Central Board of Reve-
nue's insistence that no ambitious schemes of mechanization should be under-
taken without clear demonstration of the advantages to be secured, whether in 
the form of economy or otherwise, that the remajning parts of the Electrifica-
tion Scheme have not yet been introduced. and are still under examination. 

10. It may be added that the electrification of the mines has providentia1ly 
proved most helpful in connection with the recent subsidence. If there had 
been no electricity, it would have been difficult to provide the large power thai 
was unexpectedly required for working the pumps and to convey it to any 
threatened point according to circumstances; and in any case steam or oil 
engines would have been unsatisfactory, clumsy and more expensive to work. 
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APPElIftX VI. 

1lem00000dum furnished by the Central Board of Bevenue with reference to 
paragraph 41 of the Report of the Public .Accounts Committee on the 
accounts of 1925-26. 

In paragraph 45 of their Report on the Accounts for the year 1925-26, 
the Public Accounts Committee made the following remarks in regard to the 
Electrical Installation at Sambhar Lake :-

"In view of the fact that the generating plant -is in operatIon only 
during a year of scanty rainfall, and then only for about six 
weeks, we consider that the Board should examine whetner 
some other ~thod of supplying the power cannot be devised, 
the present Electric Power House being dismantled. " 

This remark is based upon the following passage in the Report of the 
Accountant General, Central RevenueS', on the Audit and Appropriation 
Accounts for 1924-25 (paragraph 89, pa&e 66) :-

"The main reason for the installation of the Electric Power House 
was to work the machinery for pumping brine from the Lake 
to the Main Reservoir. The period during which this pumping 
operation lasts is about 6 weeks during a year of scanty rainfall, 
whereas in a year of heavy rainfall no pumping operations are 
necessary. " 

2. The question has now been· thoroughly examined with the assistance, 
the value of which the Central Board desires gratefully to acknowledge. 
of Messrs. Pitkeathly, Kirkhope and Khan of the Indian Stores Depart-
ment. 

3. In the first place, as has already been explained by the late Finance 
Member, Sir Basil Blackett, in his speech in the Legislative Assembly on the 
20th March 1928, the statements above quoted from the report of the Account-
ant General, Central Revenues, are not in accordance with the facts. The 
Mem ber of the Central Board of Revenue who gave evidence before the Public 
Accounts Committee on the 8th August 1927 wishes to express his regret 
that he failed to correct this misunderstanding when the opportunity of 
doing 80 was afforded to him, having allowed himself to reply too hastily to 
a question (No. 407) which took the accuracy of the Accountant General's 
statement for granted. 

4. The facts are, as Mr. Pitkeathly has pointed out, that in 1926-27 
the pumps consumed about 30 per cent. of the energy generated. and in the 
first 10 months of 1927-28 about 44 per cent. In 1926-27 the pumps were 
worked throughout the year, the proportion of the electricity generated that 
they consumed varying from less than 10 per cent. in September to 50 per 
cent. in January. In the first 10 months of 1927-28 also the pumps were 
used every month, and the proportion of the electricity generated t.ha.t they 
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consumed varied from 23·23 in JunWtto 62~ 17 in November. The percent-
age used out of the total number of units (lCCOUnied for was of course a goad 
deal higher. 

5. Though the question raised was thus due to a complete lnisunder-
standing~ it may be well briefly to state the answer to it. This is, shortly, 
that it would be an extremely extravagant, and in every way injudicious 
course to scrap the Power House as suggested and replace it by a system of 
separate prime-movers for each pump or other consumer of energy. It would 
indeed be surprising were this otherwise, seeing that the electric scheme W&8 
deliberately introduced after careful consideration by the expert advisers 
of the Government to replace a smaller scheme in which pumps were driven 
by separate engines. 

6. As matters stand the only possible alternative to the present scheme 
~according to our experts--a system of individual oil-engines. These 
would be, they consider, more economical thE steam-engines, and more 
suitable in other ways. It must be remembered that the soil of Sambhar is 
extremely treacherous, and that it is dUicult to transport stores about the 
lake area. Coal. and fire-wood wo)1ld be troublesome to transport as well 
as expensive. The difficulty of obtaining water that is not brackish affects 
both steam-engines and internal-combustion engines. Brackish water is 
unsuitable for the boilers of the former and the cooling-jackets and radiators 
of the latter. 

7. The estimated cost of the installation of a system of separate-units 
consisting of internal-combustion engines is Ra. 4,52,216. This includes, 
as it necessarily must, an estimated loss of Ra. 1,64,000 on the value of the 
existing plant to be scrapped. This figqre represents the original cost-
Ra. 4,36,473--0f the portion of the installation to be dismantled. less the 
depreciation already written off, and the estimated sale proceeds which Mr. 
Pitkeathly says would not exceed Ra. 80,000. Having thus incurred an 
additional capital expendit~ of over 4! lakhs and sacrificed certain services 
that the Government 88 benevolent employers cannot regard as unimpor-
tant, namely the electric lighting and ventilation of the Oftices and official 
quarters, as well 88 the possibility of lighting the Kyars with electricity 
should it become necessary in sea&ODR of intensive working, not to mention 
the general facility and flexibility that an electric installation affords for 
dealing with break-downs, replacements and the installation of tempora.ry 
plant in emergencies, also all the advantages of centralised control and 
consequent ease of supervision, would the Government find the balance of 
advantage redressed by large economies in operation 1 The answer is that 
they wou'd not. The new separate-unit installation wou'd cost Re. 10,778 
per annum more to run than the existing installation. 

It therefore seems to be su1ficVIWtly obvious that this subject should not 
be~~ . 
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APPEImIX VB. 

$eJ011 b Mr. Pitk.thl;r with reference to paragraph 4& of the Report of the 
Puhlie Aooomts Committee on the accounts of 1926-28. 

I must express my deep regret that I have not been able to deal with this 
case before now; but I have been very fully occupied with many urgent 
matters, and I have found it impossible to find time to deal with the question 
raised in Mr. Tottenham's note of the 1st October 1927. 

2. The first question on which I am asked to express an opinion is the 
suggestion made by the Public Accounts Committee that the advisability of dis-
mantling the present electrical plant at Sambhar and replacing the same with 
some other kind of prime movers and pumping plant should be considered. 

3. When this suggestion was made by the Public Accounts Committee, 
it appears that they were given the impression that the pumping plant at 
Sambhar was only used for a short period during years of unfavourable rain-
fall. This is not the case. It may be quite true that some individual pumping 
units at Sambhar are only used for short periods of the year; but I do not 
think the fact that one cog of a machine is only called upon to work at inter-
vals is a good reason to condemn the whole machine. It is essential to consider 
the pumping scheme at Sambhar as a whole, as the entire scheme is part of 
the machine for the production of a certain commodity, and it is entirely 
wrong to judge the scheme by the amount of work done by the individual 
units of the scheme. In order to see to what extent the electrical energy 
produced in the Power House at Sambhar is used for pumping and for other 
purposes, I visited Sambhar in March last, and from the records available in 
the General Manager's Office I obtained some figures which will help us to 
obtain a correct perspective of the position. 

4. I append to this note two statements (I and II), in which I have shown 
the units generated month by month from April 1926 to March 1927, and 
from April 1927 to January 1928. I have also sbown the units consumed 
for pumping and for other purposes on the works during the same periods. 
tt will be noted that the total number of units generated in 1926-27 amounted 
in 433,205, and of these 133,565 units were used in the pumps. The units 
consumed by the pumps over the whole year represented .approximately 
SO per cent. of the total units generated. It will also be seen that throughout 
"he whole year the power station was called upon to supply energy for pump-
ing. This demand varied between wide limits. In September 3,267 units, 
or less than 10 per cent. of the total units produced, were used in the pumps 
against a consumption in January of 19,961 units, or 50 per cent. of the total 
units produced. During the first te!l months of ~he year 1927-28, 381,340 
units were generated and 167,335 umts, or approxunately 44 per cent. of the 
total units generated, were consumed by the pumps. During this year the 
Power Station was called upon to supply energy for pumping purposes in 
every month. The demands varied from 6,456 units in June to 37,050 units 
in November. 

5. It is evident from the figures wIiich I have quoted that pumping 
operations of one kind or another go on throughoat the year and are not 
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confined to a few weeks, as suggested by the Public Accounts Committee • 
.AB I have already stated, some of the pumps are only required during certain 
periods but it is necessary t.o look at the scheme as a whole when considering 
the question of the power installation, and I do not think scrapping of the 
Electrical Installation could be justified on the grounds that some individual 
pumps are only called into service for short periods and are not in continuous 
operation throughout the year. Unfortunately the records of the number 
of hours each pumping unit was in service throughout the years mentioned 
were not available during my visit, but statements showing the units consumed 
in each pumping unit month by month have been prepared, and are attached 
to t·his note (Appendices III and IV). From these statements it will be seen 
that all the pumps at Sambhar have been in use at one time or another 
throughout the whole period, and I think the position should be clearly ex-
plained to the Public Accounts Committee. 

6. Before expressing an opinion on the merits of the proposal to scrap 
the Electrical Installation and to substitute some other motive power for 
pumping, I think it will be well if I endeavour to indicate, even approximately, 
what this proposal will cost. It is obviously impossible for me to estimate 
accurately the cost of the change, but I was able to go into the matter on 
general lines when I visited Sambhar, and I think the figure of cost which I 
give later may be &88UDled to be reasonably near the mark. 

7. If it is decided to do away with the Electrical Installation, it will be 
necessary to instal prime movers on each of the pumps and other power 
using appliances. Steam engine prime movers will not be satisfactory, &8 
there is difficulty about a satisfactory supply of water suitable for steam 
boilers. Also the cost of operating a number of steam engines, scattered 
over the large area, covered by the salt works, will be exceedingly high-
much higher, in fact, than the cost of pumping by electricity. The only 
suitable type of prime mover for the purpose is the internal combustion 
engine, and I have framed my estimate on the &88UIIlption that oil engine 
prime movers will be adopted. It will readily be understood that the substi-
tution of oil engines for electric motors will, in most cases, involve very 
considerable structural alteratioD8 to the buildings. Several of the pumpa 
have been specially designed for electric drive, and many make-shift arrange-
ments will have to be adopted in making the change over. I have endeavoured 
to estimate the cost of such arrangements, but it is impossible to do 80 
accurately until drawings have been prepared and aU arrangements considered 
in detail. 

EatimoU of cost of rep10cing Electric Mottm by oil EngifWNI. 
(I) Japog pumping Station.-Two 40 B. H. P. Motors to be replaced by 

orie 80 B. H. P. Oil Engine:-

Ra. 
Extension to building, 400 sq. ft. at Ra. 8 • • 8,200 
Foundation of Engine, 576 cub. ft. at Ra. 70 % c. ft. .. 400 
Counter-shafting to drive tlto pumps 1,200 
Water storage tanks 2,750 



109 

Water cooling arrangements 
Erection of engine and accessories 
80 B. H. P. Crude Oil Engine 
Overhead Crane in engine room 
Belting for countershaft drive 
Oil storage tanks and pipes 
Sundry building work 
Dismantling and packing motors 

•• · . 

.. 

· . 
Contingencies and unforeseen 10 % 

Total 

RB. 
3,()()(t 
1,5O(J 

15,000 
],500 

250' 
2,000 

500-
250-

31,500 
3,155 

34,705 

(2) Gudka Regulator.-Two special pumps, each driven by 40 B. H. P.-
Motor, to be replaced by two 40 B. H. P. Oil Engines:-

Extension to building, 300 sq. ft. at Rs. 8 sq. ft. 
Foundation of engines, 700 c. ft. at 70 % c. ft. 
Two 40 B. H. P. Oil Engines at Ra. 7,500 each 
Water storage tanks at Ra. 1,200 each 
Water cooling arrangements at Rs.1,000 each 
Erection of engines and accessories at Rs. 800 each 
Lifting gear in engine room, say Ra. 700 
Belting at Rs. 200 .. · . 
Oil storage tanks, say &. 2,000 
Sundry building work, say Rs. 400 •. 
Dismantling and packing motor at Rs. 125 each 

Contingencies and unforeseen 10 % 
Total 

Ra. 
2,400 

490 
15,000 
2,400 
I), 000-~, 

1,600-
'TOO-
400 

2,000-
400 
250 

27,640 
2,764 

30,404 

(3) Japog Ckargi'TU} Pump.-One 12" Centrifugal driven by 20 B. H. P_ 
Mlllor, to be- replaced by a 20 B. H. P. Oil Engine:-

Engine foundations 
20 B. H. P. Oil Engine with tanks 

MJ27Fln 
• 

Rs. 
200 

4,000' 



110 

Erection of engine 
Bel~ •• 
Oil storage tank and piping 
Sundry building work 
Dismantling motor and packing 

· . · . 
· . • • 

~ . 

• • 

· ... ,. 
... 

· . 

Ra. 
400 
100 
500 
300 
75 

5,575 
Contingenci88 and unforeseen 10 % . . 557 

Total 6,132 

(4:) Gvi/,ha Booster Ptimp6.-Two 7·5 B. H. P. Motors to be replaced by 
16 B. H. P. Oil Engine:-

Extension to buildings • • 
Foundation of engine 
One 16 B. H. P. Oil Engine with cooling tanks 
Countershafting .. 
Erection of engine 
Belting 
Oil storage tanks and pipes 
Sundry building work 
Dismantling motor and packing 

· . 
· . 

Contingenci88 and unforeeeen 10 % 
Total 

(6) Gudha CaMl Pumps.-
Same 88 Japog Charging Pumps .. 

· . 
· . 
· . 
· . 

Ra. 
1,400 

200 
3,500 

400 
400 
200 
600 
400 
100 

7,100 
710 

7,810 

6,132 

(61 Gtu1JuJ BiI.t£m&.-6" Centrifugal pump 7· Ii B. H. P. Motor to be 
replaced by 7·5 B. H. P. Oil Engine:-

Be. 
Engine foundation .. • • · . • • 100 
Erection of Engine · . · . 100 
One 7·5 B. H. P. Oil Engine · . 1,300 
BeItmg • • • • • • 1110 
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III 

• 
Oil Storage Tank •• 
Sundry building WOlX •• 

Dismantling motor and paCking 

Contingenci~ and unforeseen 10 % 
Total 

· . 
· . · . 

Ra • 
250 
100 
50 

2,050 
205 

2,255 

(7) No. 1 Olmrging.-Two special pumps driven by 10 B. H. P. Motors to be 
replaced by 10 B. H. P. Oil Engines:-

Extension to building 
Engine foundations 
Erection of engines 
Two 10 B. H. P. Oil Engines 
Countershafting .. 
Oil storage and piping 
Belting 
Sundry building work 
Dismantling motors and packing 

. . • • 

· . 

Ra. 
700 
350 
400 

4,500 
800 

1,000 
400 
400 
100 

8,650 
Add contingencies and unforeseen 10 % 865 

Total • • 9,515 

(8) No.8 Oha,ging.-One special pump 7·5 B. H. P. Motor to be replaced. 
by a 7·5 B. H. P. Oil Engine:- -

Extension to building 
Foundation of engine 
Erection of engine 
7·5 B. H. P. Engine 
Belting 
Oil Storage Tank .. 
Sundry building work 
Dismantling of .motor and packing .. 

. . 

. . 

Add contingencies and unforeseen 10 % 
Total 

M127FinD 

· . 

· . · . 

• • 

Ra. 
600 
100 
100 

1,300 
150 
250 
100 

50 

2,650 
265 

2,915 
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(9) No. 9 Olargi,ng.-8" and 12" Centrifup,t pumps driven by 15 and 
30 B. H. P. Motors to be replaced by oil engines :-

Extension to buildings 
Founda~onof~es 
One 30 B. H. P. Oil Engine 
One 15 B. H. P. Oil Encine 
Oil storage and pipes 
Erection of engines 
Belting .. 
Sundry building work 
Dismantling motors and packing 

.. 

•• 

•• .. . . 

Ra. 
1,400 

400 
6,000' 
3,500 
1,000 

750 
400 
400 
100 

13,950 

.Add contingencies and unforeseen at 10 % .. 1,300 

Total .• 15,345 

(10) No. 10 Oharging.-
Same as No.8 Charging 

(11) No.9 Bitterns .. 

•• 

. . 
• • •• 2,915 

4,500 

(12) New Kgar.-Three 12' Centrifugal pumps 'to be replaced by three 
15 B. H. P. Oil Engines :-

Extension to buildings 
Founda~on of engines 

.. 
Three 15 B. H. P. Engines at Be. 3,500 each 
Erection of engines .. 
Oil storag~ tanks and piping •• 
Belting . . .. 
Sundry building work. . • . 
Dismantling and packing motors 

• • 

· . · . 
· . 

.Add contingencies and umOreeeeD at 10 % 
Total 

(IS) New Kga". BiUnta8.-
Same as Gudha Bittema ~ . . . 

Bs. 
1,500 

600 
10,500 

750 
1,000 

.00 
450 
150 

15,400 .. 1,540 

.. 16,940 

2,255 

(14) ~dil Energies for workshop and wafier-aupply, etc., etc. 15,000 

Grand Total •. 1,56,823 
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. 8. It will be noted that my estimate of the cost of replacing the electric 
niotors by oil engines amounts to Rs. 1,56,R23. To this figure we have to add 
the cost of dismantling the whole of the electrical installation and packing the 

. BaIne ready for disposal. . I reckon this work will cost, at least, Rs. 20,000 • 
. Against this we ~ay expect a credit for the sale of the Electrical lIotors, Gene-
rating plant and equipment, Transmission line material etc. I hesitate to give 
. any ngure t'f the amount which might be realized from the disposal of this mate-
rial and plant ; hut, ha\·ing regard to the difficulty in finding a market for second 
hand plant of this de~ription, I am certain that it would not fetch a penny 
more than seventy-five thousand, or at the outside eighty thousand rupees. 
Taking the higher figure, the proposal to scrap the elctrical installation will 
involve a write-off of the whole expenditure incurred on the electrical installa-
tion and a probable additional expenditure somewhere in the neighbourhood of 
one lakh of rupees. I hardly think the- proposal is one which can be seriously 
entertained. 

9. 'Vith regard to the question of economy, which might be expected from 
the installation of oil engines, I h~ve not thought it worth while to go into the 
matter in detail; but I can say without hesitation that the oil engine installation 
will be more expensive and troublesome to maintain and operate than the pre-
sent electrical installation. 

10. I think a very great deal too much has been made of the fact that Mr. 
Bunting's original estimates of the cost of producing power have been greatly 
exceeded. In an installation of this kind, where so many indeterminate factors 
exist, it is far from easy to frame an estimate of the cost of producing power with 
any degree of accuracy. From my examination of the figures which have been 
given to me, I am convinced that the installation is not unsound; and I feel that 
much can be done to improve the efficiency of the installation. I recom ... 
mend :--

(1) That the strictest control over all expenditure should be exercised, 
particularly expenditure incurred in connection with the generation 
of energy. 

(2) Some officer of greater experience than the present Electri(~ and 
Mechanical Engineer should visit Sambhar periodically and satisfy 
himself that the plant is being properly maintained a.nd efficiently 
operated. 

(3) Every endeavour should be made to improve the load factor ot the 
generating station, and outside consumers who are obtaining 
energy from the Power Station on payment should be encouraged 
to incl'ease their consumption. 

II. There are olie or two other points in connection with the Electrical 
Installation at Sambhar on which the late Commissioner, l\lr. Ferguson, asked 
for my opinion before he handed over charge; but as I was not in possesRion of 
the necessary information, I was unable to furnish an opinion before he left 
India. 

12. The first point was the alleged high percentage of " line loss". I may 
explain the expression " line loss" means the electrical energy wagt.ad in OV9 
oomingtbe resist.ance of the transmission line conductors. It was stated that the 
., line 1088 " on the installation amounted to the abnormally high figure of about 
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40 %. This, of course, was a most seriOU8 matter and one which called for very 
careful examination. 

12a. During my visit to Sambhar in March last I discovered that up ~o 
September or October 1926 there had been faulty connections in some of the 
meters which registered the power generated and consumed and that all meter 
readings on which the so-called "line losses " were calculated were inaccurate. 
I also discovered that the expression "line losses" had been misUnderstood 
and had been taken to mean " Units unaccounted for" and was estimated by 
deducting from the number metered of units actually consumed the total 
number of units actually generated as shown on the Power Station meters. It is 
hardly necessary to explain that the expression" Units unaccounted for" is a 
very different thing from "line loss". "Units u.nace.ounted for" means all 
energy which is consumed (1) in the transmission lines ; (2) in the transformers 
and other converting appliances; and (3) any -unmetered energy which may be 
used on the works. I may here explain that the system of transmission at 
Sambhar is three phase, 3,300 Yolts, 50 cycles, energy is sent out from the Power 
House at this pressure and is transformed at various sites to a pressure suitable 
for the motors and other consuming appliances. Now the loss in transformation 
under the conditions at Sambhar will amount to at least 5 % and as all the 
meters on the consuming appliances are on the low tension side of the transform 
the transformation losses will be included in the figures of "Unit.s unaccounted 
for" arrived at by deducting the total unit metered at the points of consump· 
tion from the total units metered in the generating station. It will be noted 
from statement I that after the faulty connection on the m~ters was put right in 
October the "unita " stated to he " unaccounted for" dropped from 44· 9 % 
in September 1926 to 15'6% in November 1926, and to 10·1 % in January 1927. 
It Will also be noted from statement II that during the first ten months of 
1927·28 the total number of units accounted for was 343·912 against 381·340 
units generated. This is equivalent to approximately 8·2 % unaccounted for. 
I consider this result is entirely satisfactory and the electrical installation in this 
respect compares very favourably with many la.rger and more up·to-date power 
stations in India and England, and I do not think that any criticisms against the 
installation on this &cc.ount are justified. 

13. The next point on which the Commissioner asked me to express an 
opinion wa.~ the suitability of the charge of 2! annas per unit which is made for 
energy supplied to the B. B. and C. I. Railway and the Sambhar City Electrical 
Supply Company. The Audit Officer had pointed out that energy was being 
supplied to these consumers at lower rate than the cost of production. In 
considering this point it is necessary to keep in mind the object the Engineer 
and the Commissioner, Northern India Salt Revenue, had in mind when the 
proposal to supply energy to outside parties was under consideration. The 
primary object of the proposal was to improve the load factor on the generating 
plant in order to reduce the overall costs of generation. I t will be seen from the 
statements I and II attached that the load on the generating station fluctuates 
between very wide limits, and it is a matter of some difficulty to design a power 
station which will efficiently deal with widely varying loads. Sufficient plant 
must be installed to deal with the maximum demand in the station, but this 
plant will not be fully utilized for a large part of the time, or it may be wor~ 
at a load which does not permit it to give its highest efficiency. This ditliculty 
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can be partly overcome by arranging the size of generating units in the p,)wer 
station 80 that the number and size of units working at a.ny time can be adjusted 
to suit the load on the busbars. This was the reason, and as far as 1 know the 
main reason, for the installation of the 40 K. W. generating set. By installing 
this small generating unit it was possible to avoid running one of the larger 
units in order to supply a comparatively small load, but owing to the fluctuating 
nature of the load on the station there are times when it is necessary to run two 
or more generating units although it may not be possible to operate them at their 
most efficient loads. 

14. The only way tliat the cost of generation in such a power station can be 
kept within reasonable limits is by the improvem.ent of the load factor, and the 
load factor can only be improved by obtaining consumers to take a supply of 
electric energy. When conditions such as we have in the power station at 
Bambhar have to be faced the decision as to the charge to be made for electric 
energy is one of some difficulty. If the charge is pitched too high the consumer 
will not be attracted, and the advantage to be gained from the improved load 
factor will be lost. I think the B. B. and C. I. Railway considered the charge of 
2·5 annas per unit very high arid it was only after a good deal of discussion that 
the Executive Engineer was able to persuade the Railway authority to 
agree to this charge. My own view is that this charge is a reasonable one 
and having regard to the object in view in giving this supply, I do not 
think that Government is put to any loss but on the contrary gains considerably. 
If the supply to Phulera andSambhar was discontinued to-day it would not be 
possible to reduce the power station plant in any way. Nor would it be 
possible to reduce the staff employed in running the power station. The ex-
penditure on repairs and maintenance of the generating plant would not be 
less, and the oil fuel consumed in the engines is the only item in the cost of 
generation which would be reduced. It may be said that the lubricating oil 
used would be reduced, but I do not consider that this would be the case as the 
consumption of lubricating oil in the type of engines installed in the power sta-
tion at Sambhar will vary little on different outputs, but in order to be on the 
safe side we may allow something for the saving in lubricating oil. 

15. Now let us examine the figures of the cost of generation with a view 
to detennining the actual extra cost of producing the energy, supplied to 
Phulera and Sambhar . • 

The following are the figures of expenditure on generating of electrical 
energy during 1926-27 which have been given to me by the Commissioner's 
office :-

Cost per Cost per 
Cost of generation. Rs. unit unit 

generated. accounted for. 

(a) Fuel .... · . · . 22,387 ·825 1·13 
(b) Oil, W ute and Running Stores · . · . 10,348 ·382 ·523 
(c) RepailR and maintenance · . · . 6,353 ·235 ·321 
(4) Wages ofstaff .. .. .. .. 6,936 ·256 ·351 
(e> Salaries of supervising staff, and management, 7,012 ·261 ·354 

etc. 

Total - 53.036 1·959 2·679 
, 
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TIle total number of 1lBits generated d~ the y-.r \Y88 4S3,2Q5 iaoIudias 
PImlera and Samblw, &ad the 008t per UDit gea.aW emlllCiing in __ .-
depreeiaiioa &IBOuntAd to :- . 

53,098 X 16 
= 1-959 MDM pet' uait. 

433,205 
The number of units accounted for was 316·M5 and the generating cost ~ 
unit accounted for amounted to :-

53,036 X 16 
= 2 -679 annas per unit. 

316,645 
'!'he above figures show the cost of generation per unit taking into acoount tJa. 
units supplied to Phulera and Sambhar and it will now be of interset to calculate 
the cost of generation on the assumption that no energy was supplied to these 
places. As I have said above, the principal item in the cost of generation which 
will be reduced is the fuel oil. 

16. During the year 1926-27 the total number of units sold to Phulera &Ild 
8ambhar was 96 -Ill (Phulera BO,700 and Sambbar 15,4:11). 

The value of the oil fuel whicb would be required to generate this number 
of units will be :-

1·13 X ·96111 
= Ra.6,788. 

16 

In order to be on the safe side I propose to add 10 % to this figure to cover any 
amall saving in lubricating oil which might possibly arise although I am certain 
tllat such a saving will not materialise. If the Pbulera and Sambhar 8Upply 
was cut 011 the total saving in the power station generating costs would amount 
to Rs. 7,466, or say Rs. 7,500 and the generating cost per unit used on the works 
of the Salt Department would be :-

(53'036-7,500) X 16 
----------------- = 3·3 annas per unit. 

3,16·M5-96,111 

17. It will be noted that the additions of the Phulera and Sambhar loads. 
to the power station results in reducing the cost of generation per unit from 3 -3 
to 2· 679 annas. This reduction is entirely caused by the improvemept of the 
load factor and the position will be further improved as load supply by Phulera 
and Sambhar increases. . 

18. We may now very briefly consider whether Government has been put 
to any actnall088 in supplying energy to these consumers at 2·5 annas per unit, 
and in order to do this we must consider what additional capital and recurring 
expenditure Government has had to meet in connection with these supplies. 
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PAulera. 
The following capital expenditure has been incurred : __ 

Buildings 
TranamilSiOil Linea 
Sub-station equipment 

•• 

Rs. 
1,709 

27,250 
5,686 

=s: . 

34,645 

We may take the following rates for interest and depreciation on these 
items :-

Interest 

Depreciation-
Buildings 
Mains 
Sub-station Equipment 

5· 5 % per annum. 

2% per annum. 
4 % per annum. 
6 % per annum. 

The annual charges at these rates will amount to :-
Interest 
Depreciation-

Buildings .. 
Mains 
Transformers . ~ 

Total 

Rs. 
1,905 

34 
1,090 

342 

3,371 

The additional stafi wllich has been engaged in connection with this supply is 
two switch board attendants at Rs. 20 per mensem each, or Ra. 480 per annum. 

18. \\Tith regard to maintenance, I was unable to obtain any figures of 
expenditure incurred in maintenance of the line and sub-station, but this will 
not amount to more than about Rs. 10 per mensem. 

The total annual charges will be :-

Interest 
Depreciation 
Staff 
Maintenance 

Rs. 
1,905 
1,466 

480 
120 

3,971 
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On a consumption of 80,700 unite, this equals ·8 anna per unit:-
3971 X 16 

=·8 
80,700 

We can now estimate the total actual cost of this supply per unit :-
As. 

Cost of additional fuel consumed in power station 1· 13 
.A.dtll0% for extra lubricating oil ·113 
Recurring cost on account of interest, depreciation on line 

and sub-stations, equipment and maintenance &taft ·8 

Total actual cost per unit 2· tM3 

It will be noted that I estimate that the actual cost to Government &mounte 
to 2· ()(3 anuAS per unit supplied against which Government receives an average 
of 2· 5 annas per unit and also obtained a better load factor for the Power Station 
resulting in a general reduction in the oost per unit generated. 

19. Sambha, Electric Supply OOM'JlfJftll. 
With regard to this supply the following capital expenditure has been 

incurred :-

Buildings 
Mains 
Bub-station equipment 

. . 

Total 

.. 
Ra. 
946 

I,M9 
6,783 

9,278 

Taking the same figures for interest and depreciation 88 in the case of Phulera, 
weget:-

Interest 

Depreciation-
Buildings .. 
Mains 
Sub-station equipment 

Total yearly chargee 

510 

19 
62 

40'1 

998 

20. As in the case of Phulera, two additional switch-board attendant. 
have been engaged for this supply at a COlt of Be. 480 per annum, and I eatimat8 
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an allowanoe of Rs. 8 per mensem willsuffioe for maintenance of this line and sub-
8tation. On this basis the total annulil oharges will be -

Interest and depreciation .. 
Staff . .' •• 
Maintenance 

. Total .. 

Rs. 
998 
480 
96 

1,574 

On a consumption of 15,411 units per annum this is equivalent to 1·68 
annas per unit. The actual oost of the supply to the corisumer will, therefore, 
amount to-

Additional cost of oil fuel .. 
As. 

1·13 
Add 10 per cent. per ema lubricating oil ·113 
Recurring charges on account of interest, deprecia-

tion, stail, etc. 1 . 63 

Total 2'873 

In this case the actual cost to Government amounts to 2·873 annas per unit 
against which Government only receives 2·5 annas from the Company. There 
is, at present, some actual 1088 in supplying to this consumer; but the value of 
the load in maintaining an improved load factor in the Power Station must not 
be lost sight of. It will also be noted that, owing to the comparatively small 
number of units consumed, the standing charges (interest and depreciation) 
for this consumer's line and sub-station are high ; and, if the consumer could be 
persuaded to increase his demand, the cost per unit would be reduced, and any 
1088 which is at present inourred on this installation would be wiped out. 

I may also note that if the supplies to Phulera and Sumbhar are considered 
together there is no 1088, but a small profit. ---21. From an examjnation of the figures which have been given to me by 
the Salt DepartJnent, I am strongly of the opinion that the endeavours by the 
Commissioner and the Exeoutive Engineer , Northern India Salt Revenue, to 
obtain outside consumers in order to improve the load factor and 80 reduce the 
cost per unit produced was entirely justified, and I consider that the ohargeof 
21 annas per unit is a reasonable charge to make. I do not advise any increase 
in this charge at present, but I strongly advise that every poBBible encourage-
ment should be given to the outside consumers to increase their energv demand. 
This applies partioularly to the Sambhar City Electrical Supply Company. 
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APPERDIX vm. 
Letter from the Auditor General, 50. T. 21/600-Mmn .... , 4ated the 28Id April . , 

1928, regarding allegations against the .eIlcienC7 01 audit o8loers. 

I have the honour to invite a reference to paragraph 7 of the memorandum No: C. 
No. 2391-Salt-27, dated 25th August 1927, furnished by the Deputy Secretary (Central 
Revenues). which is printed as Appendix XXIV in the Centra.l Publio Aooounts Com-
mittee's report on the aecounts of 1925-26, Volume I, relating to the subject mentioned 
above, and to request that the Government of India will be 80 good as to present to the 
.coming Public Accounts Committee a copy of my letter No. 120-Admn.-500-25. dated the 
23rd January 1928 (Annexure I), and of the Government of India's (Finance Department) 
reply thereto No. D.-401-A., dated 15th February 1928 (Annexure II). 

~~~EI. 

Copy 01' LETTER mol( TJD: AUDITOR GBNJULAL, No. 120-.A.IlJm./500.25, DATBD TUB 23BD 
JAlIUABY 1928. 

I have the honour to invite the attention of the Government of India to the orden 
.contained in paragraph 18 of the Resolution in the Fina.noe Department (Central Revenues) 
No. C.-391-Saltf25, dated the 26th May 1927, in which they discU88ed oert&ln audit ob-
jections raised in connection with the Sambhar Improvement Soheme. 

2. I feel boand to represent that the comment contained in the latter part of that 
pa.I"9aph doeseOBBiderablyle8B than justiee to the officer who was serving as Accountant 
General, Central Revenues. in September 1921. When that officer urged theneed of a 
local audit of the Sambhar Works, he deaeribed the matter as one " of considtnoble im-
portance u. The existing system had, contrvy to his advice, been approved by the then 
Auditor General and the Government of 1Bdia only a few yean previous1y, and his reference 
to it 88 U not quite safe" was an example. of moderation of wording for which, in the 
eircumatances, he can bardly be blamed. I submit that, in preeaing the matter again 
upon the Government of India as ODe of eODBiderable importance, be did all that his 
duty required of him. 

3. In forwarding the AccOUDtant General's report to the Government of India, I 
definitely expressed the opinion that a local audit was undoubtedly the best form of audit 
for application to accounts of this kind. I reeeived no reply to this communication. and 
the question was left over for consideratiollin conjunction with the formulation of suitable 
capital and revenue accounts for the Salt Department. It was not until October 1923 
that the matter was finally settled, and a local audit iatroduced with effect from the 
accounts of 192 .... 25. 

4. H it be argued that the Accountant General, Central Revenues, and I myself 
were to blame for not pressing the matter upon the attention of the Government of India 
in the intBval, I can only reply that the inception of the propoeed local audit was not 
.t the time a matter of practical politics. The Accountant General, Central Revenues, 
bad no staff available to undertake it. Attbat very period I was engaged in vainly urging 
the Government of India to provide the Accountant General with additional staff which 
was essential for the perfOl'lllaDCe d. far more import&nt duties already devolving upon him. 
The result of my request was IUch that I felt it incumbent upon me to intimate formally 
totbeGovernmentofIndia my inability to f~ with the establishmentsatmy dispoeal. 
the obligations impoeed upon me by statutory. rules. In this oonnection I would invite 
attention to my letters No. 1883-E.f994.22 and 2OO1.E./171.22, dated respectively the 3ra 
and the 25th May 1922. In the circumstancee explained in those lettel'8. it would have 
been ludicrous to press the Government elf India to agree to an extension of the Account-
ant Ge~ Central Revenues' sphere of action. 

5. In view of the facts explained in the present letter, I venture to luggest that the 
Government of India should in future allow me an opportunity of meeting allegations 
against the efficiency of my officem before Buch allegati0D8 are incorporated iD official 
orders. 
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. ANNEXURE II. 

Co;py OJ' LlII'rl'D TO TO AUDITOR GBNlmAL, No. D./401-A, DA.TED TBlIl 15TH FEBRUARY 
1928, WITH BNDOBSBIIDT TO ALL DEPARTJlDTS OJ!' TIlE GoVEBNJlDT OJ' Ilmu. 
(mCLUDIHG TBII FnU.BCUL ADVI8BB8) AID THE ClINTBAL BoABD OJ' RBVDUB. 

With referenoetoyourletter No. 120-Admn./500-25, dated the 23rd January 1928, 
1 am directed to say that the Government of India have taken note of the suggestion made 
in paragraph 5 of that letter that the Auditor General should in future be given an oppor-
tunity of meeting allegations against the efficiency of his officers before suoh allegatiOD8 
.re inoorporated in offici&] orders. 
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IIemorandum famished by the Auditor General with reference to paragraph 17 
01 his letter No. S18-Bep./65-Admn ..sa. dated the 5th 1. 1928. 

The object of this Memorandum is to place before the Committee on Public Account 
a fuller statement of the matters referred to, under the heading "1088 or risks of 1088 in 
oonnection with coIIeetion of marble," in paragraph 104 (page 67) of the Accountant General'. 
Report on the Appropriation Accounts of the Grant for Delhi Capital Outlay for 1926-27. 

2. The Manufacture Account appended to the Appropriation Account (page 582) for 
1924-25 showed t.he year's figures of the account for "Colleotion of Marble for Central 
Buildings " &8 follows :-

1. Opening balance 
2. ValUE" received during the year 

3. Total 
4. Value issued during thE" year 

5. Closing balance 

The following note was appended to the Account :-

RII. 

3,96,038 

3,96,038 
1,73,723 

2,22,315 

".No verification or levaluation was done, but it is stated that the closing bal&noe 
includes a certain amount of JOB.CJ ." 

3. In the-Appropriation Accoun.t (page 492) for the next year. "'Zo. 1925-26, the Mana-
facture Account for collection of marble for OentraI BuiJdinga stood as follows:-

1. Opening balance 
!.. Value received during the year 

S. Total 
4. Value utiJi?.ed, sold or othenriae disposed of daring the year 

5. Closing ba.la.nce 

The appended note read as follows:--

&.. 
2.22.315 
4,98.~ 

7,21,136 
3.36,998 

3,84,137 

" A preliminary examination of the accounts discloaed the fact that the wastage OD 
certain items of expenditure bad been underestimated. A deficit of Ra. 53,676 was adjud-
ed in the accounts for 1926-27. A detailed examination of the balance8 and accounts baa 
yet to be made." 

4. The Manufacture Account appended to the Appropriation ACcount for 1926-2'7 
(page 581) shows the following results :-

RII. 
1. Opening balance 3,84,137 
2. Value received during the year 2,11,195 

3. Total .5,95,332 
4. Value utilized, sold or otherwile disposed of during the year 8,45,934 

.5. Closing balance .. 2,49,398 
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'The appended note rons foDowa :-
" Verified by the Aqcounts O~r a.nd the q~t reported tD tile New. e.pital Com-

mittee in the "StOneyaM RepOrt". . 
IS. On olosing the .. oUllts for lI&y 1927 the Superintending Engineer and the De· 

partmental Accounts Officer submitted to the Finance Member of tb.e New Capital 
(1ommitj:ee a pNJiminary note on this account. ' 

The follo~ important points were brought out in the joint note ~ 
(IJ) The value of assets in hand at the end of May 1927 was only Re. 83,000 against 

thA book balance of &.I. 2,46,000. 
(b) The total loss on manufacturing dressed marble, including the loss previously 

adjWit.ed, amounted to B.s. ~,15,000. 
(c) The loss was due to 'wastage t which w&ssomewhere between (5 per cent. and 

50 per cent. being higher than those taken into account in fixing the is8Q8 
rates of dres'3ed marble out-turned, .;iz.: - ' 

(i) Between 1st April 1923 and 1st January 1926 
(ii) Between 1st ,January 1926 and May 1927 .. 

Percent. 
10 
20: • 

6. The Finance Member of the New Capital Committee, in his notes dated 31st July 
1927 and 1st August 1927, requested the Chief F.&gineer to obtain the written expIanatiOJUl 
of the offioers concerned on the following important points :-

(a) 1'he following conditions ba ving been made regarding the size of marble block. 
in the contracts with the suppliers of rough marble !-

"(1) Size of blocks approximately 5' to 8' x 2' to 3' 6' Xl' to 2' 9'. 
(2) Exact dimension will be given from time to time. " 

Why was there a failure to enforce these conditions and what was the effect of such 
failure on the wastage factor ? 

(b) When was the under-estimation of wastage first discovered and what causes led to 
the under-estimation? Why d;d the Public Works Department in August 
1925 calculate the peroent&~e for wastage on dressing of marble to be 16'2/3 
per cent. when it was already known that the wastage in stone was not less 
than 30 per cent. and why was the same figure of wastage (16°2/3 per cent.) 
adopted in .January 1926 when it was known that the wastage in stone 
could not be less than 42 per cent ! 

(e) Why was stock of In&rble not taken in spite of the warning from the Superin-
tending Engineer in May 1925! 

(eI) Whether the loss could not have been a voided or reduced by entrusting the whole 
work to contract in 1926 when tenders were invited and 01lers received for 
finished work at rates lower than the actual cost to Government under the 
&rrangement of obtaining only the supplies of rough stone from contractors 
and ·dressing them departmentally. 

7. In the absence of any written explanations to the questions referred to above, the 
l!'iDa.noe Member submitted the case to the New Capital Committee in August 1927 
fo'ideoision on the following points :-

(,) Whether 50% wastage could be considered to b: reasonable specially in view of 
the fact that the contractors who were working side by aide had been able to 
deliver finished marble at a price which was considerably less than the cost of 
departmental working. 

(ii) Whether there had been an overpayment t ! thecontractors by reason of ~ 
tion of specification in their contracts which specified supply of comparatively 
bil blocks of marble while a large number of comparatively small pieceB were 
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actually delivered, and whether this Nlaxation did not aggravate the ..... ... 
(iii) Whether sawing charges were not overpaid in view of the followiD8 fact. a-

Total q1l&J1tity of white marble reoeived . dDliDg tIae yean 

19H-2li and 1925-28 •• 

Paym .... for aawinge made on big saws 

• • 

.. 
•• 86,000 aft. 

•• 97,000 rut. 
NOD.-In addition to this certain aawing ohargee were paid in &quare feet <_y about 

10.000 8.ft.) and in ronning feet (say about 11,000 R.ft.) on the diamond BaWL 

Out-turn of dreMed marble •• 11,500 CJt. 

Copies of the notes of the Finanoe Member, referred to in paragrapM 6 and 8 abme are 
liven in Annexure I to this Memorandum. 

8. The New Capital Committee after eumining)he Stone Yard Ofticer, the 8uperm. 
tending Engineers, and the Accounts Officer in penon and consulting their expert advilorB. 
came to the conclusion that there was nothing to prove that a wastage of OOO,.{, was exceIBive 
or that any overpayment was made on &ocount of _wing chargee and that the 1'eIuation of 
the conditions in contracts for supply of Stone did not lead to 1088 to Government or to 
blcreased ~e. They also made obaerva.tions on the 1lD81litability of theform of oontnA 
lor the sopply of marble, the defective method of measuring _wing and maintaining recom. 
of measurements for the same, and the non-verification of stock periodically. No diacipli-
DarY action was ordered to be taken, presumably in view of the conclusion that the ex-
oeaaive wastage and overpayment in sawing chargee could not be proved. The reeo1ution 
of the Committee is reproduced as annexme II to this Memorandum. 

9. The decision of the New Capital Committee seems to have been hued on the evi-
dence taken and the explanations obtained. A formal requeat was made by the Aud.ii 
Ofticer for being given an opportunity of consulting the record, if any, of the statement. 
made by officials examined and of the explanations obtained. In reply, the Secretary to the 
New Capital Committee informed the Audit Officer that no _ tnIOh record had been kept. 
Thus Audit has had not the opportunity of knowing the reMOnsleading to the conclusioM 
rl the New Capital Commit~ and it ia regMtted that it i8 therefore unable to assist the 
Committee on Public Accounts by ofteriDg comments or auggeations. If the Committee de-
sire to know the reasons, the facta, or the figures on which the conclusions in thia important 
case were arrived at, it will be nece88&lY for them to elicit theae from the departmental wit-
JlMJl>8 appearing before them. 

ANNEXl.JRE I • 

. With reference to the investigation of the accounts of marble in the StA>neyard at 
Delhi, I write to request that the Chief Engineer will kindly obta.in the written explanation 
of Mr. Ca.ima and other ofticers as specified below in regard to the following points, and for· 
ward the lame (wit.h 5 spare copies) to me by the 13th August 1927 without fail. The 
Bon'bJe the President of the New Capital Committee has ordered that my note, together 
with the written explanations of the oftjcenJ concemed. should reach him by the 16th 
August 1927, in order to enable him to deal finally witb the 8t1bject in the speciaJ meeting 
to be held on the 16th August :- . 

(1) WilJ Mr. Cairns kindly explain why he gave in hu, written analyais, communicated 
with his No. 5991, dated 14th August 1925, a wastage of 16'2/3 % for marble when it"... 
fully known at the time that the wastage in stone was not leIS than 3()0~; aI80 why he adopt.. 
ed the same figure of wutage in his No. 582/2.21W., dated 21st Januarv 1928, wben it wu 
also w n known that the wadag in at! ne CGuld not be lM8 than 4!O,.{,; aecondly hie 
apparent failure fo take &took in spite of the waming from the Superintending Engineer. 
Mr. ('road, communicated in hie No. 1616, dated 9th May 1925 , 
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(2) The wutage in white marble aDd black marble has been worked out to be 54:% 
and 24% reepeotively &8 per the followiDg oalcuJations :-

WAlle fIICII'fIk. C. ft. 
Rough blocka-Opening Balanoe lit April 1923 •• 

Receipts 

Phymcalb~ceJUDel927 

Dressed marble-Receipts •• 
Wastage.y 540/0-

Total 

Utilized 

... ... 5,500 .. 75,000 

80,500 
2,800 

77,700 
35,400 

N.B.-The physical b~ce consists of marble blocks which have been operated on aDd· 
does Dot CODtain aDY of the rough blocks as originally received in the yard. 

Blod: marble. 
Rough bloc~ning Balance 1st April 1923 

Receipts 

Physical balance June 1927 

Dressed marble-Receipts 
Wastage 24%. 

Total 

Utilized 

.' . 

C. ft. 
1,850 
8,570 

10,420 
1,800 

8,620 
6,600 

Will Mr. Cairns kindly explain the great disparity in the percentage of wastage in the 
two kinds of marble' 

(3) The agreements with Bansal and Nanig Ram for the supply of white marble contain 
the following among other conditions :-

(1) Size of blocks approximately 5' ()'" to 8' ()'" X 2' ()'" to 3' 6' to 2' 9'. 
(2) Exact dimensions will be given from time to time. 

So far from these conditions being enforced strictly, Mr. Cairns appears to have de-
parted from them practically from the commencement, as will be seen from his orders Nos. 
2007 and 2008, dated 8th April 1924, which specify only that the blocks should be over 18' 
deep and d(l not refer to any other dimensions. The matter seems particularly important 
in regard to the length of blocks which should be approximately 5' to 8', whereas there have 
been numerous cases in which blocks much less than 5' in length have been accepted and paid 
for. Will Mr. Cairns kindly explain this apparent failure to enforce the specification and the 
eftect, if any, which this procedure had on the wastage! 

(4) Will Mr. Cairns kindly refer to the Accounts Officer's letter No. 75-S.V., dated 25th 
July 1927, to the Superintending Engineer, 2nd Circle, in which were set out details of the 
recording of stGnf' numbers in the measurement books otherwise than serially, the repeti· 
tion of the same numbers twice, t.he entry of stone wit.hout &I\Y numbers at all and the entry 
of the qumbers of rejected stones? Will Mr. Cairns explain these irregularities and satisfy 
the authorities by a reference to the account of deliveries of marble from April 1924 to the 
end of May 1927, as per railway receipts, that there has been no over measurement or double 
payment for the samA blocks of marble? In this connection I suggest that the correct 
oonversiou factor (80 many maunds and seers pel' one cubic foot of marble of each kind) 
should be worked out by actual weighment in the presence of the Superintending Engineer 
and the Accounts Offioer. 

(6) Will MI'. Cairns kindly refer to paragraph 4 of the Account Officer's unofficial me-
monndum No. 76-S. V., dated 25th July 1927. l'Cgarding certain irregularities in regard 
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to sa wing cbarps! A detailed .. 181DeD1 IiVins ~Ufata of thtW! irregaJaritiee .,. re-
produced below:-

APPENDIX M. 
t~ of apparent irregularities in sawing ~yment.ct:-

Ma.rlJk. &Jet'~ paragrapA 9{tJiii) 01 Oalrrll AceotmII OJlnr'. rmetl1. 
I. lDstances where _wing charges were paid twice for the same quantity-

Mea.fCUlement Book NUDab..-. Marble number. Quantity C. ft.. 

.Pa,re 42 of 845 .. N 1018 16·8 
Page 90fMl NI018 16·8 
Page 14 of 845 .. N1005 33·9 
Page 6 of 845 .. N 1005 33·9 
Page 5ofM5 .. B 1110 26,0 

Pap 7 of 846 •• BlllO 21,1 
Page 46 of 797 Bl009 12,6 

Page 29 of 797 · . B1009 12·6 

Page 28 of 797 . . . . · . ... 51170 fl·8 

~ 2601797 . . · . N1l70 6" 

n. Instances where there is a differeuce between the quantity obtained &Ild the quan-
tity issued for I!Iawing-

Page. O. It. 

B 1124 Se.wiDg IfeuaremeDt Book No. 841 · . . . 5 !e.? 

:Measurement Book No. 2726 · . 21 1S·R 

N 1022 Sa.wing Meuarement Book No. IN6 11 u·, 
Meaaurement Book No. 2480 • • · . 19 12·8 

N 742 Sawing 1IeuulflJDeDi Book No. 84.5 · . 2fS ',6 
Meuurement Book No. 249lS 69 6·3 

K 92 &wing Measurement Book No. M6 · . • • •• J8 D·O 
1:Ieaanuement Book No. 27. · . - •• 28 18,7. 

Blll'12 Sawing 1IeunremeDt Book No. 893 - - WI II·' 
lIeasurement Book No. 2726 .. - - • 10 

:QIJOIJO Sawing lfeasmelD8llt Book No. 797 · . - - 4'! 17·' 
Measurement Book No. 272ft • • ... It l' 

N 1M 8t.wing 1IeMmement Book No. 797 · . · . l' 10 
Measurement Book No. 2927 • • - .... • '·1 , 
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.P4gC. O~_(~ • 
K 50 SaWiug Measurement lkolt·!1o. '7t7 20 10 

Measurement Book No. 2726 13 9·10 
N 970 Sawing Measurement BoOk No. 797 32 20·3 

Measurement Book No. 2927 5 18 
N 726 Sawing Measurement Book No. 797 16 5' 

Measurement Book No. 2495 69 4·5 
N 937 Sawing Measurement Book No. 797 38 38·3 

Measurement Book No. 2927 3 37·5 
N 2439 Sawing Measurement Book No. 797 40 5·2 

Measurement Book No. 2495 9 4·2 
N 1029 Sa wing Measurement Book No. 845 38 4.')·6 

Measnrement Book No. 2490 19 9-3 
III. Instanoes where the 88 wing charges were paid at an earlier date than the payment 

of oost of stoneR- , 
Stone No. N. 101816·8 c. ft. ~ceived on 19th September 1926. 

Sawing charges paid on 8th September 1926. 
Stones Nos. N. 102225. 4 c. ft. and N. 1005 33·9and N.1012 7·10 received on 9th Se,. 

tember 1926, 19th September 1926 and 19th September 1926. Sawing charges paid on 2nd 
September 1926, 9th &ptember 1926 and 12th September HJ26. 

Will :Mr. Cairns kindly explain the ~gularities and a1&o satisfy the authorities that the 
quantity of sawn marble delivered to the works is not less than the total quantity for which 
sawing charges have been paid "t 

(6) Will Mr. ~airns also kindly explain the discrepan~y between the total quantity of 
lawnStoriel' (not marble)deliyered to dressing oontractors alid the ~uantity fo"t which sawn 
oharges have been paid, which has been brought to the notice of the Superintending En· 
gineer by the Accounts Officer ~ 

(7) The explanations of the sa bordinates ooncerlled in the irregularities mentioned in 
items (4), (5) and (6) abov6may also lhe kindly furnished by 1Ihesame date. 

31B1.Jtdy 1927. T. K. RA.TAOOPALAN . 
.A- M. Ranee, EsQ., C. E. 

An examination of the accOuDts i)f the departmental operatiens for'the manufacture of 
c:bessed marble for the Central BuiJdiDgs has c;Iisclosed ~n exceaa of RB. 2--.15,000 on the issue 
rates in force from time to time. ... 

While Mcrbk.-

Bougb Blork8-Opening bala'lloe 
Reoeipts 

Total 
Physical balanet! 

Jane 1927 

Utili1ed 
Dressed marble-Receipts 

WastagE', .y 5(% 

c. ft. 
5,500 

7l)~OOO 
2. The exoess has occurred pl'&Ctioally en-

---. ti~ly under "wastage" under white IDI&rble. 
90.500 

The wastage wOfk!l out tv MUfn as .shown in 
2,800 

---- the margin and the pro-fnt'1lU1. distriblltion 
77,700 
35,4On of thE' loss over the issue of dressed "marble 

N. ~.-Thepbysical halattoe'oonsiSts of 
marble blocks which have 'OOen operated OIl 
"nd does not cGntaitlllhly M~ TOugh blabb 
-att origiDaDy received in the yard. 

~~ the foltewing re8nJta : 

• 
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Department&l ratea pIior 
to latJanuary 1_. 

DepllltmentIJ ra_ IUbeequeat 
tolIdJ_...,. I .. 

I) oJ t -5 -- I) ~ ~ 
;:I r:s 

""a 

1 1 1 CI III .... .... 
J s. s 

11 j £ 1! ·a 
c2 11 ~ 1 ~ 1 - ~I) .~ - ~I) j£ 0 s 0 ~ E-t 0 E-t 

CIaae-

AC.ft. · . · . 12/8 18/12 2/0 20/12 14/8 20/0 2/0 22/0 18/8 

B C.ft. · . · . 16/8 21/12 2/0 23/12 17/0' 22/8 2/0 24/8 20/' 
c c.1t. · . · . 21fO 27/4 2/0 29/4 22/8 28/0 2/0 30/0 M/8 
De.ft. · . · . 2/4 3/' 1/0 '/4 3/0 3/1' 1/0 4/14 3/12 

E ('.It · . · . 1/l! 2/4 0/4 2/8 2/0 2/8 0/4 2/12 2fl2 
to to to to 
0/8 2/12 0/8 3/0 \ 

..• 
3. TIle departmental rates allowed a wastage of lOOk up to the 31st Deoember 1925 

and of 18·2/30k thereafter. The latter ratell were oaJculatedand bed after tenden bad 
~n received for a supply hom conbat'ton of marble at the foDowiDg rateR:-

ec.traotor·. JlachiD· 
.... iDcJading iag TotaL 

draa. oharga 
Ra. A. •• R& A • •• Ra. .... • a.. .. A - - - 11 8 0 1 o 0 14 8 0 

B - - - II 0 0 1 0 0 IV 0 0 
0 - - - • 0 0 1 0 0 !4 0 0 
D - - - 11 I 0 0 , 0 II It 0 
11: - - - I It 0 0 .- 0 2 0 0 

4. Influenced by tilt- fact that. the revieed departmental rates (with a ........ of 
18'2/3~{,) were IOmewhat lower than the tendered rate., it .... propoeed to entrust -17 
• portioa of the work to contraot and to continue the depertmPntal operatioDl for tU 
1JaJaace. 

The faot thattJae wastage bad been probably ondcr-ntimaWd wp coiDlDenUld _ by 
tae Central Aooounta Oftioe.r and he asked tlat the rates might 1w re-examined by refer-
~ to sctuaJa and put e1perience before deciding to continue the departmental .opera-
tion&. 

5. This requfl8t wu made by the Central Accounts Of6cer in September IV26 and apiD 
in Decemht-r 1925. The cue was Buh!tPqoently pJaced before the NewCapital f'.fI"lUlltt.ee 
in the Chief En!!ineer'" Mp.mo. No. 31-W. fi, dated 29th March IH6, and ;, .... th.eIeia 
_ted that the iasul' rate. bad been revised from lat .January )m U in aooordance with 
what an iospootion of the manufacture account .. meet to indicate u the proba.ble cOlt." 
It 'WM further stated that the tender of Dharam ~ingh. <'ontractor, received in reepoU18 
to a public caD for tendel"l, 'ft8 10 olOPe to the revieed dP.partmental .... ta that it otfered 
1C0I)8 fnr fnrtber investication. The tender in queation wa'IJ for all the marble work 

• 
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remaining to be done but as the rates were highl"r than the dl"pa.rtmenta.l issne rates tU 
Chief Engineer proposed to entrust only a portion of the work to the contractor. The 
latter 88ked for an increase owing to the deoiaion that he W88 to get only a part of the work. 
The reHult was the inorease by negotiation of the contractors' rates from annas 8 to Re. 1 
a C. it. and annas 8 a sc. ft. 

6. The Oommittee aCCE'pted the proposal of the Chief Engineer in their Resolution 
No. 1039, dated the 7th April ]926, and requested that the Chief Engineer should tab 
.the earliest opportunity to place before the Finance Member, N. O. 0., detailed oaIcmJa.. 
tiona showing the totaJ excess over the provision of marb1e work in Government Houae. 

No report to the Finanoe Member, N. C. C., was ever made and it now transpires that 
there wiD be an appreciable excess over the provision for Government Howe. 

7. This excess is due entirely to an underestimation of wastage in the caJcuJatiOD 
:made 80 recently as January 1926 and the following questions seem to arise ;--

(1) What action, if any, was taken to appreciate the aBBeta andaacertain the wan. 
age in calculating the revised issue rates 1 

(2) What causes led to tl:ae underestimation of wastage' 
(3) When was thl" underestimation first discovered ! 
(4:) Whether the wastage of 54% is accepted as reasonable by the senior technioal 

officers concerned , 
~5) Whether the excess could not in whole or part have been avoided byentruRtiDa 

the whole work to contract in ] 926 ~ 
8. The marbll" caEe ha~ to be dealt with finally by the "Sew Capital Commi~ at 

their meeting on the 16th August J927: and I shall be obliged if t.l.e CtJef Engineer will 
kindly obtain as early as possible the explanation of the officer or officers concerned on 
·the questions raieed in paragraph 7 above. 

9. 1. would also like to know whether in view of the fact that it has recently heeD-
·dooided to entrust a considerable (lUantity of more work to Dharam Singh ccntlVtor, it '. 
Dot possible to negotiate with him for a restoration of his originaJJy tendered rates or, at; 
any rate, of a redl1r.tion of t·he rates he is at prespnt working on. 

The lit .At({l'lst 1927. 

Chief Engineer, Delhi. 

ANl\TEXURE II. 

* T. K. RAJAGOP ALAN. 

Oopy of New Oapital Oommittee's Resolution No.1.J68 oj AvqU8t 1927. 
1468. COJl.oMered.-Tbe memorandum prepared by the Finance Member of the Com-

mittee on thl" enquiry which he .. held into t.he marbJe account. . 
Resolt.¥tl.-Tbe Committee, after examining at length Messrs. Sale, Croa.d, Grindal, 

.and Ca.irns, in person, and consulting their expert adviseJ'f!, where necessary, have come 
to the following concJl1sion.c:: :-

(;) That in view of the procedure adopted in regard to the receipt of rough marble, 
there is nothing to prove that a wastage of 50% is excessive. On the con-
trary, from the l"vidence produced t·here is every reason to think that 50% 

• is not exoessive. 
(ii) That the form of agreement entered into with the contractors for the supply 

of marble was unsuitable, hut there is evidence to s1.ow that the relaxation 
of the conditions attached to it did not lead to 10118 to Government or to 
increased wastage. 

(iii) That there is nothing to prove that any overpayments were made on account; 
of sawing charges. The expJa.na.tions given by those in charge of the work 
regarding the fl~res in the Finanoe Member's note were considered satia. 
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faotory. At the _me time, the Committee cODaider that the method of 
~ .. wmg, idid maintaining meMtuemefltbodb fOr ._~ 
ivas not altogethttr~. Th~ coDiider tJiIit ~1riilg~""" 
'df eaCh block of ~·1ihot6a!lave beenahcnm ~m. the ....... • 
ment 'boOks and Uiat all measurements shoUld M'ftI been maintained In 
proper form by an authorised officer. 

(i.) '!'hat proper &n"&DgementB slaould bave been made for ~I veriftoation. 
of stock, and that, had this been done, it would ha'ge been poaaible to eatimai" 
more accurately the eventual percentage of the wa.stage on the op8I'&tioaa. 

C.) '!'bat tJ..e asaurance given by the Chief Enginee; that everything pclIIIDble w.. 
dODe to give work out on contract for ftniBhe8 'itbtk, Once it .. waliled that 
this systein was cheaper than departmentaJ 1VOrk, be aooepted. 

Ca' illat the Chief Engineer would have been weD-adviaed to have adhered Btriotly 
to the terms of the New Oapital Committee Beaolution No. ){}'19, dated 
7th April 1926, iDste&d of being oontent with _tiSfYiDg himealf that there 
was no reason to apprehend any exoeas over the provision for marble work 
in the Government HOU8e estimate. They, however, accept the explaDation. 
giftIl by him that at the time he was very hard·presaed with other work. 
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APPEIDIZ X. 
1Iem0ranium lUDis'heil _ 'the Auditor hoeral with ,araretlee to ~pIa Ii 

eJ biI leMer 110. t18 -Rep. .. A-Adbm.-28. dated the 5th .~ 1BB. 
It was stated in paragraph 112 of the Report by the Accountant General, Centr.a 

Revenues, on the Appropriation Accounts for 1926-27 that as the report of the Govern-
ment of India on ~e working of the Provincial Loans Fund during 1926-27 had not heeD 
published, audit comments on it could not be offered. 

2. The Government Report has since iBBUed. It was Audited by the Accountant 
General, Central Revenues. and subject to the remal'ks in paragraphs 3, 4: and 6 below, 
found generally to satisfy the rules governing the administration of the provincial Loaim 
Funds. 

3. It is not known whether the reduction (from 6l per cent. to 4f per cent.) in the 
rate of ~nterest which, as stated in paragraph 11 of the Government Report, has been 
made WIth effect from the 1st April 1927. in respect of certain loans sanctioned by the 
Government of India to the Provincial Governments in 1921-22, is consistent with the 
~ on which the loans were originally granted. An enquiry has been made on the 
subJect and a reply thereto is awaited. 

4. A reference is invited to clause (b) of paragraph 22 of the Report by the Accountant 
General, Central Revenues, on the Appropriation Accounts for 1925·26 which summa-
rises the principle regarding the levy of interest on moneys advanced from the Fund to 
Provincial Governments. It will be observed therefrom that the rate of interest payable 
on advances for capital expenditure which are claSBed as productive is lower than that 
charged on other kinds of loans. It is therefore, necessary to see that the amounts 
advanced for productive works are actually spent on works of that class only. This 
question, as stated in the concluding portion of paragraph 10 of the Government Report, 
is under the consideration of the Government of India. 

5. In paragraph III of the Report by the Accountant General, Central Revenues, on 
the Appropriation Accounts for 1926-27 it was pointed out that the Government Report 
on the working of the Fund during 1925-26 did not show whether the requirements of para-
graph 9 of the Rules governing the administration of the Fund had been fulfilled; i.e., 
whether the Provincial Governments which had borrowed from souroes other than the 
Fund (in practice, at least up to the present, this means the loans raised in open market) 
had provided during the year out of their ordinary revenues sums sufficient for the redemp-
tion of those debts within the prescribed period of time. It will be observed from 
paragraph 8 of the Government Reportfor 1926-27 that the requirements of this rule 
were duly fulfilled in 1926-27. 

6. Rule 12 of the rules governing the administration of the Fund reads as follows :-

" All new advances made from the Fund and also all advances outstanding at 
present other than the debt relatirg to irrigation works constructed before 
the Reforms, the liability for which was transferred to Provincjal Governments 
under the Reforms Scheme, will be subject to eventual repayment. It will 
be for the Government of India in the Finance Department to determine 
whether in any particular case repayment shall be by equated instalments of 
principal and interest or otherwise, and whether due instalments may 
be postponed or other exceptional arrangempnts m3de w;thout threatRning 
the solvency of the Fund." 

It will be observed. that the Government of India in the Finance Deparl·ment have 
to preecribe the conditions for the repayment of all new advances from the Fund and also 
for all advances, except the pre.reform Irrigation Debt, outstanding at the time of its cons-
titution, the liability for which was transferred to the Fund. In the Government Report 
it is not stated whether necessary conditions for the repayment had been laid down and 
whether those conditions were fulfilled. In this connection a reference is invited to the 
ooncluding portion of paragraph 8 of the Government Report. 



136 

7. As, however, it is difficult for Government to 8umma:riae in their Report &8 pub-
lished at present the conditions for the repayment of each and every loan and the extent to 
which those conditions are being fulfilled, the Provincial Accountants General have been 
instructed to furnish in connection with the transactions of the Fund from the year 
1927 -28 onwards certificate stating that the Government of India in the Finance Depart-
ment have prescribed conditions for repayment and specifying the extent to whioh 
those conditions are being fulfilled. The Provincial Accountants General have also heeD 
directed to furnish certificates showing that the conditions laid down in paragraph 9 of the 
Rules governing the administration of the Fund, have been fulfilled. The fact that theae 
certificates have been duly furnished by the Provincial Accountants General ooncerned 
1fill be mentioned in the future audit reports of the Accountant General, Central Revenues, 
on the working of the Fund. 



137 

APPBND.Il[ XI • 
• emorandum famished by the Auditor General on the procedure observed in 

England in regard to Rew Services. 
1. The recognised practice in England is that the cost of a Service not Epitome 

expressly provided for by Parliament cannot be charged against a V ote, and p. 64() (10). 
therefore cannot be met by virement, unless that service is comprised within 
the ambit of the Vote. 

2. There is no definition of tl'e term" new service", and apparently it is 
left to the Comptroller and Auditor General to take up cases, unless the 
departments themselves have previously brought them to the notice of the 
Treasury. Apart from cases in which treasury control is determined by statute, 
royal warrant, or order in council, it is otherwise almost invariably exercised Durell 
at the expressed wish of the House of Commons, as voiced by the Public (p. 336). 
Accounts Committee at different times, the majority 'of instances having 
arisen in the distant past. . 

3. On the recommendation of the Public Accounts Committee, the fo]ow-
ing mles of procedure were prescribed by the Treasury in 1889 :-

(1) As soon as the spending Department is satisfied that the new ex-
penditure cannot, without detriment to the Public interests, 
be postponed until Parliament has provided for it in the usual 
manner, that Department should submit the same in wri~ to Epitome 
the Treasury with a full description of the circumstances which p. 227. 
render it necessary. The Treasury will then decide whether, 
apart from any question of adequacy of savings, the nature 
of the service is such as to require, for constitutional or other 
reasons, that Parliament should be consulted before the expense 
is incurred. Supposing the Treasury to decide that the expense 
D1ay be incurred without the previous submission of an Estimate 
to the House, the method of procedure will depend in part on 
the period of the year. 

(2) If the vote to which the expenditure is chargeable has not yet been 
taken. the Minister who will have charge of it when taken in 
Committee of Supply should at once lay upon the Table of the 
House a statement of the additional expenditure sanctioned by 
the Treasury, explaining that it is proposed to defray it out of 
savings on other Army or Navy Votes if possible, in which case 
a Minute will be presented to the House before the end of the 
financial year, specifying the exact savings that are to be employed 
for the purpose, but that, should this mode of defrayment 
prove impossible, a Supplementary Estimate will be presented 
for it. 

(:~) If the Vote to which the expenditure is chargeable has been already 
taken, no opportunity is likely to occur of informing the House 
of it until the time arri,·es for presenting either a Supplementary 
Estimate or a Minute in accordance with the Resolution of 4th 
March 1879; and meanwhile the expenditure may be incurred if 
the Treasury approves. 
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4. These instructions were re--aftirmecl in 1891 on a case in which the 
Admiralty had entered into a contract for raising H. M. S. Sultan for £50,000 
without obtaining the sanction of the Treasury. 

Durell p. 3M 5. The procedure as summed up by Durell is as follows:-

Any work of an urgent nature, not provided for in the estimates, -(jf 
which the esti.tnated coSt is tJVe'r £2,000, requires Treasuty .netftM; 
but, generally speaking no new tlXWk of any mI'lgRfIuik ctJft be otMt-
mmced ttJitAout. tJu~ pret-tmu BaftCtaOta of Pariiafft6flt. If provision 
has been made in the estimates, however, the Treasury may, in 
anticipation of these being passed, sanction the commencement of 
the work without waiting for the vote for the year which will 
carry with it par!iamentary sanction. 

DaaU p. !93. 6. Regarding re.allocation of money for a new Service, Durell says: " Ally 
such re-allocation of money for a new Service of magnitude, even though only a 
small sum. may be required in the current year, should certainly be notified 
to Parliament 88 early as possible by the presentation of an explanatory state-
ment, if no substantive grant is required. This proviso moreovfJl', relates to the 
scheme in it-s entirety, and not meraly to the estimated cost within the year, 
which possibly may betrifting, but the expenditure of which may be committ-
ing Parliament to heavy liabilities. Every effort should be mtde to lay 
before Parliament, at the time of inception, the full estimated charge involved 
in new proposals. If a supplementary estimate is not necesaa.ry owing to a 
BUbstantive grant not being required, or if it be too late in the year to present 
one, Parliament may be informed of the proposal by presenting to it an ex-
planatory statement on the same principle as is applied in the ease of ship-
building programmes whenever any considerable ehanges are made in the COlU8e 
of the year. " 

Epitome 
p. 6(3). 

7. When expe~ture cannot be met from savings and a 8upplementary 
grant cannot be obtained, the sum required is advanced from the civil contin-
gencies and a Vote is submitted to Parliament from which the advance is 
required. 

8. It will thus be seen that tbe practice.in Eng1audsupportB the explana-
tion of the term " New Service not contemplated in the Budget" which is set 
out in my memorandum. The application of that explanation to concrete 
aI8eB can best be governed by the evolution of a body of case law. As most of 
these cases will fall under the category of "New Instruments of Service" t 
it will be desirable to fix a money value, above which the new work should be 
~ed &8 a new service. And this -limit will.probably have to vary from de-
partment to department, as the limit fixed for Civil works may perhape be too 
low for, sa\" the Railway Department, where even comparatively small worke 
may be of very high money value. 



APPU'DIX m, 
Wamonmdnm OIl the Bailwar Clearing AoooaDiI 0JIIee ill India 

History. 
1. The questiOil. of the establishment of a Clearing House for· Railwaylt 

. in India, which had been under discussion at intervals for many years, w. 
revived by the Railway Board in March 1925. On the representation, how-
ever, of the then Accountant General, Railways, that the end in view was 
dependent upon a simplification of rates and that until simplification had 
been effected the schemt was not practicable the matter was allowed to drop 
for the time being. 

2. Meanwhile, Mr. Scott, the then Chief Auditor of the North-Western 
Railway, who since his visit to America with the Philipe Committee in 
1921-22 had made a close study of the Hollerith and Powers Electric 
Tabulating machines saw, among their other possibilities, the way to over-
.come the stumbling block of variation in rates, and with the object of 
demonstrating this, he carried out an experiment on the North-Western 
Railway of grouped divisions' of traffic on the basis of ton mileage carried 
.on each railway under particular commodities or particular rates. 

The results of this experiment, which were very encouraging, were 
placed before the Financial Commissioner, Railways, in July 1925. The 
Railway Board then decided that a thorough investigation would be justified 
and for this purpose-l\Ir. Scott was placed on special duty early in Decem-
ber 1925. 

In the early stages of this investigation conducted first on the lines of 
grouped divisions by commodities or by rates, Mr. Scott discovered that 
by the application of Summary multiplication on the Hollerith or Powers 
Tabulating Machines, all rates could be expreBSed within the compass of 

9 digital rates, a much simpler and more economical method of apportion-
ing the traffic. 

::I. This method consists of employing " Cards " working first on them 
by means of punching machines and subsequently working out the appor-
tionment of the earnings among Railways on the Hollerith or Powers 
Machine. Briefiy, the detailed procedure is as follows :-

A separate card is prepared for each invoice and is " punched " to 
show inter alia the total weight, the rate mileage due to each Railway, and 
the total freight of the invoice. By sorting these cards on a basis which 
expresses the factors of weight and rate mileage due to each Railway in 
convenient units for purpose of multiplication, the Hollerith or Powers 
Machines tabulate the freight due to each railway for the total traffic 
{)riginating from each station or group of stations treated as one station. 
Thili process of multiplication by the machine is rendered possible by 
expressing the multiplier as one of the single digits 1 to 9. Thus if the 
weight is 625 and the rate mileage due to a Railway is 47, the factors on 
which the machine will work are :-

Multiplier. M ultiplicafld. 
5 X 47 
2 X 470 
6 X 4,700 



140 

That is to say, three sortlligs on the machine will be necessary to bring 
out the pi-oduct. All cards of the same single digit and relating to one 
station, or group of stations· treated as one, are passed through the machine 
at one operation and the machine records the total number which is to be 
multiplied by each single digit. Thus, if in regard to the single digit 5, 
there are 6 cards of the following multiplicands-215, 400, 20, 18, 700, 326-
the machine will record 5 X 1,679 ; the product of which 8,395 represents 
the freight in pies due to the railway concerned on these invoices. 
Thonsands of cards of the same single digits are often dealt with in one 
operation. 

It will be seen that this method for the apportionment of freight 
charges on the machines is not affected by the existing complexity in rates 
on Indian Railways. The new method has been designated" The Summary 
llultiplication method" by the Hollerith Company. 

4. The prescribed detailed procedure for the conduct of work under 
the revised method provides for information which secures reconciliation 
of the traffic apportioned in the Division Sheets prepared. by the Clearing 
House with the entries in the accounts statement rendered. by statioDL 
This enables the Railway receiving Division Sheets to satisfy itself, should 
it wish to do so, that the entire traffic relating to the period to which 
the Division Sheets relate has been included in the Division. 

5. A demonstration of the working of the machines was witnessed by 
llembers of the Standing Finance Committee for Railways in June 1926 
who expressed themselves satisfied with the working of the machines. 

6. Mr. Scott submitted to the Railway Board the report on his 
investigation in August 1926. The sanction of the Secretary of State to 
the establishment of a Clearing Bouse was reeeh"ed in December 1926, 
and the new office and the Statutory Audit Offtce attached thereto, were 
oT.1ened on the 18th December 1926. 

Locatio.". 
7. The investigation having been conducted on the North-West.ern 

Railway and the work of that railway being the first. deeted, it was 
cleeided temporarily to locate the office at Lahore pending a decision as 
to the final head-quarters. After careful consideration Delhi Was chosen, 
and the office was removed from Lahore in September 1927. . 

Scope-Poreign Traffic. 
8. It is intended that the Clearing House will undertake 

the internal check of the returns from stations of railways parties 
to the Clearing Honse in respect of all through traffic of such rail-
,.. ays. It will, in addition, undertake the apportionment of all traffic in-
terchanged between such railways. It will also be responsible for the 
apportionment of all tramc interchanged with the railways not parties 
to the Clearing House which, under the old procedure, Railways parties 
to the Clearing B01l8e were responsible to clear. 

9. As a matter of convenience the Clearing House will also be en-
trusted with all work relating to the check and apportionment of tram" 
en railways parties to the Clearing House whlch is paid for by Govern-
ment Departments and the recovery of all dues from such departmentl. 
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~o. The Clearing House will undertake the preparation of statistics 
relatmg to through traffic transactions of railways, parties. to the Clearing 
House. 

Scope-Local Traffic . 

. 11. It is. intended that the Clearing House will undertake under its 
reVlSed machine methods, the internal check of the returns from stations 
of State-managed railways and the compilation of the accounts of these 
railways. 

It is also intended to entrust to the Clearing House the compilation 
of the revenue statistics of State-managed Railways. 

Programme to take Over Foreign Traffic Work. 
12. The foreign traffic work of the following Railways was taken 

over by the Clearing House on the dates specified :-

1. The N .. W. Railway 
2. The E. I. Railway 
3. The E. B. Railway 
4. The G. I. P. Railway 

Date taken over. 
1st January 1927. 
1st April 1927. 
1 st January 1928. 
1st July 1928. 

13. The delay in taking over the work of the E. B. Railway was due 
in the first place to the move from Lahore to Delhi in September 1927 and 
secondly to an experiment conducted in July, August, September, October, 
November and December 1927 with a view to convincing the B. B. and 
C. I. Railway a Company-managed line, of the value of the new methods. 

. It has been arranged to take over the Foreign Traffic work of the 
following Railway on the date! specified :-

Date. 
B. B. & C. I. Railway .. 1st September 1928. 

N ote.-The Bengal Nagpur Railway have now under consideration 
the question of becoming a party to the Clearing House. 

14. As a result of a demonstration given by the Director of the Clear-
ing House to the Chief Auditors of the M. & S. M., S. 1., N. G. S., Mysore, 
and Barsi Light Railways in February 1928, strong recommendations from 
the local authorities of these Railways have been submitted to their Borne 
Boards to establish a Branch Clearing House in :Madras. The acceptance 
of the Home Boards of the M. & S. M. and Barsi Light Railways has 
already been received, and it is hoped to establish such a branch early in 
1929. 

Programme to take over Local Traffic Work. 

15. The Local Traffic work including statistics of the E. I. Railway 
will be taken over by the Clearing House from the accounts of Oetober 
1928. 
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No dates for ~rbiDg the LooaJ. Trame work of other State-m.aD~~ed 
BMiWays .... yet been drawn up owing to the present lack of ofBc~ ace .. -
modation in Delhi. 

16. The Railway Boar~ are completing a~angements for the build-
ing of office accommodatioa in Delhi adequate for the requirements of the 
Clearing House, the Indian Railway CQDference ~iation, the~ Publicity 
Office of the Railway Board, and the Divisional Superintendent (nelhi 
Division) of t.he North Western Railway. . 

17. The Railway Board also ha"ve under consideration the question 
of arranging for residential accommodation for the b'taff of the Clearing 
House. 

(Sd.) L. S. DEANE, 
Direcfor, Railway Clearing Accounts Office. 
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APPBRDIX XIII. 

Proceedings of the First Meeting of the Commit~ appointed to examjne the 
Appropriation Accounts of the Army, llarine and Ifilitary' Engineer Services, 
for 1926·?J1, and the Report of the Director of Army Audit thereon, held on 
the 6th.August 1928 at 11 a.m. 

PRESENT : 

(1) The Hon'ble Sir BHUPENDRA 'NATH ·M:rI'RA, K.C.S.L, 
.K.C.I.E., C.B.E. Chairman. 

(2) The Hon'ble Mr. E. BURDON, C.S.I., C.I.E., I.C.S.,} 
Finance Secretary. Members. 

(3) Mr. A. F. L. BRAYNE, C:l.E., I.C.S., Army Secretary. 

(4) Sir FREDERIC GAUNTLETT, K.B.E., C.I.E., I.C.S., 
Auditor General. 

(5) Mr. A. MACLEOD, I.C.S., Financial Adviser, Military 
Finance. 'V ere also 

(6) Colonel G. W. Ross, D.S.O., Military Accountant 
General. 

(7) Mr. A. G. BARR, O.B.E., Director of Army Audit. ) 

present. 

The Committee first took up the statement (Annexure A) compiled by the 
Financial Adviser, Military Finance, showing the action taken or proposed to 
be taken on the points noticed by the Departmental Committees in previous 
years. It was agreed that it is extremely convenient to have the information 
supplied in this form, and it was decided that the statement should be incor-
porated in the Committee's proceedings, and so be included automatically 
in the report of the Public Accounts Committee. The Committee also ex-
pressed the opinion that in future years similar 8tatements should be prepared 
but should be incorporated in the Appropriation Accounts of the Financial 
Adviser, who should also place before the ad hoc Committee, in due course, a 
statement giving any supplementary information which becomes available in 
the interval between the preparation of the Appropriation Accounts and the 
meeting of the Committee. As regards the statement under discussion, the 
Committee observed that items 13, 15, 27 and 36 should be carried forward to 
the statement which will be submitted next year. 

2. At this stage the Financial Adviser placed before the Committee a 
statement (Annexure B) oomparing the net aotuals under the military heads 
with the original net appropriation and the modified net appropriation. In 
view of the decision of the Governor-General in CoUncil that the grant for 
military services shall for the present oontinue to be dealt with as a net gra.nt 

Ml27FinD 



{vide paragraph 18 of the Finance Department Resolution No. D.-SM6-A.., 
elated the 5th January 1928), the Committee expressed the opinion that a 
.milar statement should form part of the' Appropriation Accounts in future 
years 80 long as the net grant system is maintaine.d. 

S. The Committee then proceeded to consider the observations of the 
A.uditor General and of the Director of Army Audit on the action taken with 
reference to the proceedings of the ad hoc Committee of last year. 

4. Paragraph 11 of the Proceedings of the Oommittee of last year.-The 
Committee desired the Financial Adviser to report to it next year whether, 
under the system of concentration of Military Accounts offices, the require-
ments of the commanders of lesser formations in the matter of financial advice 
and assistance are sufficiently met. The Committee would like to have the 
views, based upon actual experience, both of the military and of the financial 
authorities on this point. 

5. Pwagraph 13 ibid.-The Committee was informed that the position &8 
regards the report of the Innes Committee is still as explained at item No. 36 of 
the statement (Annexure A). 

6. ParagrtJpia 14 ibid.-The Director of Army Audit reported. that all the 
outstandings referred to in this paragraph have ainoe been cleared. 

7. Paragrapi IS ibid.-The Financial Adviser presented a statement 
(Auexure C) in which the information given in Annexure A to the Proceedinp 
of t1a.e Committee of last year is brought up to date with reference to the pro-
peas of events in the interval. The Financial Adviser was requested to note 
in next year's Appropriation Report any points of financial interest relatina 
to any of the measures enumerated in this statement. 

8. Paragrapla 16 iINl.-The Committee noted with satisfaction the 
economies effected as a result of the change in the system of obtaining army 
requiremena of ghee. 

9. Paragrapl19 ibid.-The Committee was informed that the Secretary 
of State has been asked to sanction the continuance of the Land Sale 8uspenae 
lfnDd. It was of opinion that until the Fund was abolished, a pro /ormtI 
account of the traosactions of the Fund should be given in the Appropriation 
.Accounts as suggested by the Auditor General. The account should be accom-
panied by foot-notea showing the purposes for which the fund was cnat.ed and 
giving auch information as is necessary to make it clear that the purposes are 
I»ein& carried out. 

10. PtJrOgrap121 ibid.-The answer to the question of the Director of 
~y Audit contained in this parasraph is that the Financial Adviser as • 
Jomt Secretary to the Government of India has been given full authority, so 
~ as audit is concerned, and has been oonstituted the sole mouthpiece of the 
Finance Department, in matters of military finance. In luch matters audi' 
need not look for any other embodiment of the authority of the Finance De-

artment. 
The Committee considered that in order to mark the position of the 

Financial Adviser, Military Finance, orders of thta Finance Department which 
are .of general application and should therefore extend-with or without modifi-
catIon-to the military administration should be communic,ted to the Army 
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Department, the Military Accountant Geneml and the Director of Army Audit 
by the Financial Adviser. 

11. Paragraph 32 ibid.-The Committee decided to invite the Master 
General of Supply to make a statement explaining t~ functions of the Central 
Disposals Organisation, the manner in which it performs them, and the result8 
which have been and are being achieved (vide paragraph 56 of these proceed-
ings). 

12. Paragraph 35 ibid.-The Committee requested the Financial Adviser 
to place before it, as soon as possible, a summary of the recommendations made 
by the Special Committee of Enquiry in the complicated case referred to in 
this paragraph and of the action taken thereon (vide paragraph 61 of these 
proceedings). 

13. Paragraph 54 ibid and paragraph 13 of the Auditor General's letter.-
The Committee understood that the Government of India at the present 
moment have under their consideration a statement of certain general prin-
ciples and procedure which, it· is suggested, should regulate in future the 
enforcement of responsibility for losses caused to Government by the fraud o:r 
negligence of individual public servants. The statement, which was seen by 
the Committee, covers a number of observations which have been made by 
the Director of Army Audit and the Auditor General in regard to cases of 
iuegmarity brought to light in the fmmer'l!I Audit report. The Committee 
delired io observe that the same general principles which may be- adopted for 
Civil departments should be applied, with any necessary modifications, to the 
Military administration also. 

14. At this stage the Committee adjourned till 10-30 A.M. on Tuesday, the 
7th August 1928. 

PIoceediDIB of the Second Meeting of the Ad Hoc Committee held on tile 7th 
August tI28 at 1~ a.m. 

PREsENT: 
(1) The Hon'ble Sir BHUPENDRA NATH MITRA, K.O.S.I., 

K.C.I.E.,O.B.E. Oltai,.,.. .. 
(2) The Hon'ble Mr. E. BURDON, ~.S.I., C.I.E., I.C.S., } 

Finance Secretary. Member,. 
(3) Mr. A. F. L. BRAYNE, C.I.E., I.C.S., Army Secretary. 
(4) Sir FREDERIC GAUNTLETl', K.B.E., C.I.E., I.O.S., 

Auditor General. 
(5) Mr. A. MACLEOD, I.C.S., Financial Adviser, Military 

Finance. 
(6) Colonel G. W. Ross, D.S.O., Military Accountant 

General. 
(7) Mr. A. G. BARR, O.B.E., Director of Army Audit. 

Were also 
present. 

15. The Committee proceeded to consider the Report of the Director or 
.Army Audit in conjunction with relevant portions of the A ppropriation Ac-
counts and of the Auditor General's letter. 



· 16. Paragt"ap/a 5. of tile DWector', RtJport.-The Committee hoped thaI 
'greater care would be taken in future in estimating savings under one head 
before they are appropriated for expenditure under another. Having regard. 
to the explanation in paragraph 140 (1) of the Appropriation Accounts, it 

- found that the excess over the modified appropriation in this case was really 
due to larger b90k debits, by readjustment from suspense, on account of writes· 
oft of losses arising out of the disposal of surplus stores, ere. It considered it 
very important to keep a vigilant watch over liabilities of this kind, and to see 
that the requisite appropriation is fully mad e at theproper time. 

17. The Committee agreed with the Auditor General that no item involv-
ing a reappropriation of under Rs. 10,000 need be included in the list of re-
appropriations covering the cost of new measures. I t considered that 1'&-
appropriations from anticipated savings are permissible in principle, but that 
care should be taken bv the Financial Adviser to sef:! that there is a reasonable 
prospect of the savings materiaIising; also that, whenever such re-appropria-
tions are made, a specific reduction should be made under the. head under 
which savings are antioipated, if necessary, by requiring the abandonment 
of some specific measure of expenditure. Finally steps should continue to be 
taken to -see that the actual expenditure does not exceed the reduced appro-
priatioa -

_ 18. Paragt'apll- 'i of the DWector', RtJport.-The Committee hoped that, as 
time goes on, the Financial Adviser will find it possible to make a more ade-
quate estimate of probable sa\~. 

19. Paragraph 8 of the Diredor's Repon.-The Committee examined the 
matter and found that the overpayments were brought to the notice of the 
Military Accountant-General in February 1924, that the payments were 
restricted to normal rates in September 1924 and that there was no undue 
delay in issuing the correct interpretation of the rules in question. 

20. Paragraph 9 of the Director' 8 Repon.-The Committee was informed 
that the defective system referred to by the Director had since been amended. 

21. Paragraphs'12 and 16 of t1te Director', Beport.-TheCommitteeobserv-
e-d that the point raised by the Auditor General in regard to the impo~ 
of the accuracy of certificates had already been dealt with by the last Public 
Accounts Committee, and later in paragraph 22 of the Resolution of the Gov-
ernment of India in the Finance Department. No. D./3546-A., dated the 5th 
January 1928. At the same time it wished to record the opinion that the 
incorrect issue of proficiency pay in the cases under reference could probably 
have .heen avoided by suitable action on the part of the Military A~un~ 
Department and that some automatic arrangements should be introduced In 
the military accounts offices, which will help to diminish the possibility of 
expenditure being incurred under orders which have a limited currency after 
the currency of those orders has expired. 

22. Paragraph 13 of 1M Director', Repon.-The Committee was informed 
that the procedure already in force provides that any settlement arrived at 
after ver:baI discussion should be reduced to writiDgand formally accepted by 
the parties concerned, and that the ease to which objection bad been taken 
was a departure from the estabJiahed procedure. 
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" 23. Paragraph 17 of the Director'8 Report.-The Financial Adviser told the 
Committee that t\e civil suit in respect of Ra. 9,000 advanced to one·of the 
oontractors had since been withdrawn. ·It desired to examine the Adjutnnt 
General on the point and also to know whether the withdrawal had the requisite 
authority (vide paragraph 59 of these proceedings). 

24. Paragraph 22 of the Direntor's ReJfJort.-The Committee observed that 
the question of the desirability of ascertaining the financial position of con-
tractors had been dealt with by the Public Accounts Committee last year, 
and was informed that the issue of general orders covering the particular point 
is now under the consideration of the Government of India. As, however, 
the final decision may be delayed, the Committee considered that the attention 
of the military authorities should be invited meanwhile to the desirability 
of adopting the practice suggested by the Director. 

25. At this stage the Committee adjourned till 10-30 ~.M. on Thursday, 
the 9th August 1928 . . . " 
Proceedings of the Third Keeting of the Ad Ho~ Committee held on the 9th 

August 1928 at 10-30 a.m. 

PRESENT : 

(1) The Hon'ble Sir BHUPENDRA NATH MITRA, K.C.S.I., 
K.C.I.E., C.B.E. Ohairman. 

(2) The Hon'ble Mr. E. BURDON, C.S.I., C.I.E., I.C.S.,} 
Finance Secretary. llIem~.1 

(3) Mr. A. F. L. BRAYNE, C.I.E., I.C.S., Army Secretary 
(4) Sir FREDERIC GAUNTLETT, K.B.E., CJ.E., I.C.S., 

Auditor-General. 
(5) Mr. A. MACLEOD, I.C.S., Financial Adviser, llilitary Were a.I~o 

Finance. present. 
(6) Colonel G. W. Ross, D.S.O., Military Accountant 

Ueneral. 
(7) Mr. A. G. BARR, O.B.E., Director of Army Audit. 

26. Paragraph 23 of the Director's Report.-The Committee was informed 
that the large discrepancies between the modified appropriation and the actuals 
in the cases referred to arose out of the difficulty under the old accounting 
arrangements of properly watching certa.in liabilities which are required to be 
adjusted in the Revenue Accounts before the close of the year. It under-
stood that, with effect from 1927-28, such difficulty would be minimised 
88 a result of changes in the accounting sy~tem. The Committee desired, 
however, to impress upon the Financial Adviser the importance of making 
adequate arrangements for keeping a watch on liabilities which have to be 
adjusted in the Revenue Account-I:! during any particular year. 

27. Paragraph 25 oftke Director's Repon.-The Committee understood that 
instructions had since been issued defining the responsibilities of the different 
officers of the College in regard to financial arrangements, and the Auditol" 



10 

General _PJeI88d himeeJf assatMfied with the instructions. As ~ the 
failme of audit referred to by the Auditor -General, the Military Aooountant-
General admitted that there was a lack of oo--ordination in the .8OOOUtlthW 
oJIice, but he:had since issued suitable iDsttuctions with a view to seouring sueh 
co-ordination. 

28. PamgropA 30 of the Director', Report.-The Committee was informed 
that the Financial Adviser was considering, in consultation with the Military 
authorities, the question of revising the rates in the priced vocabulary of 
medical stores with the object of ensuring that the cost of services rendered 
was fully recouped to Government, but not with the idea of making the prices 
conform to market rates, which was not intended. 

29. Pafc..graph 31 of the Dirt!dor'B .Report.-The Committee examined the 
question of l( sses on balances of stores from Ofticers' shops in the light of the 
explanation given by tl e Q. M. G. and came to the conclusion that, in the field 
IleI'Vic.e conditions under which the shops in question were started in Waziristan, 
the loss was inevitable. The situation might have been dealt with by gradually 
reducing the issue price of articles purcllased at the beginning of the operations 
at high prices, but this would merely have resulted in the diakibutiOil of 10lMl 
in &not her shape and over a series of years. The Auditor General had no 
comments to make in the circumstances. 

3r. Paragraph 33 of tile Diredm'" B Report.-The Committee understood 
that no refund could be obtained &em the suppliers who had, under the 
arrangements in force, no liability for the stores found1lD88niceable, and 
further that such stores fonned a very small percentage of those imported 
on the occasion. It was satisfied that the existing prooedure in regard to the 
inspection of storeswu in general sttftieient aDd did not desire that any 
further action should be taken in the matter. 

31. ParogrtJtph 3/j of tAe ])Vector', Report.-The Committee was informed 
that the Government of India had issued orders in the Army Canteen Board 
case accepting the recommendations made in the report of the Currie Committee, 
which had been presented to the Legislature. The position was that, besides 
implementing the guarantee given to the Imperial Bank of Indi, Government 
had to pay outstanding biDs of creditors. The net loss to Government on the 
transaction was about 37 lakhs after allowing for the receipts on account of 
the realisation of the assets of the Board. 

32. Paragraph .16 of tile DirtdM' B Report.-The Committee found that 
neither the Anny Department nor the 'Financial Adviser gave sufficient iIll-
portAnce to the particular aspect of the case referred to by the Director t viz .• 
that of the re8JlOnsibility of the Supply Officer for the loas on fodder. It 
wished to examine the Quartennaster General on the question of responsibility 
for the loss and the adequacy of disci"linary action taken (f'ide paragraph 57 
of these proceedings). 

33. Paragraph:ji uf 1M DWtdor', Report.--'nle Pinancial Adviler explain-
ed that the discrepancies referred to by the Auditor General were due to adjust-
ments within the head for which provision was not made aad could not have 
been made in the eatimates and that under the alteNd 8yate. of aeeouatiDI 
variations of the kind would not recur. 



M. Paragraph 42 oftke Director" 8 Report.-·With reference to6e rellltnD 
made in paragraphs 22, 27 and 29 of the Auditor 'General's le1tter, the C0m .. 
'mittee, aite, hearing the explanation of the Financial Adviser, -came -to the 
oone11l8ion that budget provision was now being made as far as possible under 
the head to which the expenditure related. It recognised that this is not 
feasible in certain 8pecial cases, and, 80 long as the principle was understood, 
it did not desire to pursue the matter. 

35. Paragraph 43 of the Director's Report.-The Committee expressed 
the opinion that.it is very desirable that any modifications in the Civil Service 
Regulations should be notified to all concerned by the issue of correction slips 
with as little delay as possible. It understood that a reprint of the Regulations, 
corrected up-to-date, is now in hand. 

36. Paragraph 44 of tke Director's Report.-The Financial Adviser admitted 
that the original estimate in this case was wrong. The Committee desired 
that steps should be taken with a view to ensuring in future that the estimatea 
are more in accord with actuals. 

37. Paragraph 25 of tke Auditor General's letter.-With reference to the 
alleged over-estimating under conservancy charges, referred to in paragraph 
89 of the Appropriation Accounts, the Committee wished to examine the 
Quartermaster General as to the facts of the case (vide paragraph 58 of these 
proceedings). In regard to the under-estimating of payments for stationery 
and printing, referred to in paragraph 90 of these accounts, the Committee 
desired that the arrangenients for the framing of the estimates and the con-
trolling of expenditure in this connection should be carefully reviewed. 

38. Paragraph 55 of the Director' 8 Report.-The Committee observed that 
the payment to certain honorary King's Commissioned Officers of pension at 
double the mustering-out rates, instead of at double the ordinary rates, arose 
out of an honest mis-interpretation of orders by certain officers of the Military 
Account.s Department. It hoped that, with the concentration of pension audit 
in two main offices in India, the risk of such erroneous payments would be 
minimized. It recognised that one result of such concentration might be the 
detection of further over-payments made in the past due to mis-interpretation 
or otherwi'Je, leading however to the rectification and eliming,t.ion of error 
for the future. 

39. Paragraphs 28, 29 and 31 of the Auditor General's letter.-The Commit-
tee was informed that the decision to effect recoveries from the Persian GnU 
Lighting Servi<'e Fund, and to make certain changes in classification, had been 
taken after the budget was prepared which resulted in the variations in question. 

40. Paragraph 61 (b) of the Director's Report.-The Committee desired that 
the question of utilising the I. A. S. C. for the provision of supplies to the 
R. I. M., wI ere the requisite articles were stocked by the former, should be 
further examined by the Government of India, and tha.t, failing any such 
arrangement, steps should be taken by the R. I. M. to obtain more reasonable 
tendel'8 in respect of direct purchases. 

41. Paragraph 64 (a) of the Di't'edm's Report.-·With reference to the 
Auditor General's observations regarding the want of timely notice, the 
Financial Adviser was requested to report the relevant dates at-a subsequent 
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meeting, and also to find out whether the original contract in this case wu 
given as a result of tenders (tJide paragraph 55 of these prooeedinga). 

4:2. PafO!Jf'fJph 66 of t1&eDirector' 8 repon.-The Committee observed tha~ 
no satisfactory explanation of the delay in the report of the C&8e to the District 
Headquarters was forthcoming, but decided that no further action was ne-
ceesary in view of the general ordera, the issue of which was under the consi-
deration of the Government of India (vide paragraph 13). The Committee was 
informed that the form of agreement, referred to by the Director, had sinee 
been suitabl'l altered. 

4:3. Paragmp" 69 of the Director' 8 Report.-The Commitlee was informed 
that out of the surplus stores valued at about Rs. 15 lakhs, which remained 
for disposal on the 31st March 1927, the balance now left was only about 
Ra.2,60,000. It considered the progress made in the dispoaalaatisfactory. 

44. Paragraph 70 of the DireclM's Report.-The Committee was told that 
the amount outstanding under the remittanr.e head, according to the accounts 
for March 1928 Final, was only about Rs. 30,000. 

45. At this stage the Committee adjourned till 12 NOON on Friday, the 
10th August 1928. 

Procesti .. of the Fifth KeetiDg 01 the Ad Hoc Committee beld on the 10th 
Aupat 1828 at 11 DOOD. --

PRESENT : 

(1) The Hon'hle Sir BHUPE..~RA NATH MITRA, K.C.S.I., 
K.C.I.E., C.B.E. Chaimta". 

(2) The H?n'ble Mr. E. BUIU>ON, C.S.I., C.I.E., I.C.S., , 
Finance Secretarv. (11 t. 

o , i'J.emc.'ffB. 

(3) Mr. A. F. L. BBAYNE, C.I.E., I.C.S., Anny Secretarf. * 

(4) Sir FREDERIC GAUNTLETT, K.B.E., C.lE., lC.S., 
Auditor-Genera1. 

(5) Mr. A. MACLEOD, l.e.8., Financial Adviser, Military 
Finance. 

(6) Colonel G. W. Ross, D.S.O., Military Accountant-. 
General 

(7) Mr. A. G. BARR, O.B.E., Director of Anny Audit. 

Were also pre-
sent. 

46. Paragraph 3 oftke Auditor General's letter.-The Committee recognised 
that, owing to pressure of work in connection with the Bu~et, it was impossible 
for the Financial Adviser to produce the Appropriation Accounts for ] 926-27 
~ore the 31st of March 1928, but it hoped that, with the partial modifica-
tion of the cost accounting system and the consequent simplification of the 
accounting arrangements, it would be possible to produce the Appropriation 
Accounts earlier. . 

4:7. Paragraph 71 of ~ Dit-edor', Report.-The Military Accountant-
General explained that the payment of rent by the Army' Canteen Board wu 
duly demanded but the demand could Dot readily be enfOrced in view of the 
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flnancial position of the Board. Practically the whole amount had since heeD 
recovered. 

48. Paragraph 73 of the Direct&r's report. -With reference to item (8) in this 
paragraph, the Committee considered that the Military authorities should se-
riously take up the question of providing suitable accommodation for valuable 
and combustible stores, which would prevent the possibility of large losses by 
fire similar to the one in this case. It desired that the Financial Adviser should 
take adequa~ steps for proper stock -taking of stores of this category, and that he 
should report next year what steps could be taken in general or in particular 
to obvia~ the recurrence of similar calamities. 

49. The Commi~e then turned to Section II of the report of the Auditor 
upon the accounts of the Secretary of Sta~J and the Auditor General'''B remarkl 
thereon. 

50. ParO!}raphs 1~ of Home A-uditor's report.-The Committee examined 
the cases in question, and came to the conclusion that in some of them the 
authorities in India were responsible for the failure to make prompt recoveries 
from the parties concerned. It was assured that steps had been taken, 
which would prevent the recurrence of similar irregularities in future. 

51. Paragraph 9 of the Home Auditor's report.-The Committee was 
informed that no decision had been arrived at on the question of India's claim 

to a share of the accumulated surplus of the National Health Insurance Fund, 
but it understood that it was now doubtful whether there would be a surplus 
of which India could obtain a share. . 

52. Paragraph 10 of the HOme Auditor's repo-rt.-The Committee was told 
that the Secretary of State had recently decided the question of leave passage 
concessions referred to in this paragraph, subj ect to the settlement of certain 

. details. 
53. Paragroph 19 of the Home Auditor's report.-The Committee W8,S in-

formed that no agreement had yet been reached on the question of the capita· 
tion rate. 

54. At this stage the Committee adjourned tilllO A.M. on Saturday, the 
lIth August 1928. 

ProceeclinP of the Fifth Meeting of the Ad Hoc Committee held on the 11th 
August 1928 at 10 a.m. 

PRESENT : 

(1) The Hon'ble Sir BHUPENDRA NATH MITRA, K.C.S.I., 
K.C.I.E., C.B.E., -Ohairman. 

(2) The Hon'bIe Mr. E. BURDON, C.S.I., C.I.E., I.C.S.,") 
Finance Secretary ~ Members. 

(3)· \fro A. F. L. BRAYNE, C.I.E., I.C.S., Army Secretary J 
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<') Sir FunBBIC GAUlfTLBTl'. ,K~B~E., C.I.B., I.C.S., 1 
Audit()r-General. 

(.IS) Mr. A. LCLB&D. I.C.8., Financial Adviser, Militaty 
Finance. r Were also (6) Colonel G. ·W. Ross, D.8.0., Kilitaty Aooountaat preaeni. 
General. 

(7) h A. G. BAD, O.B.E., Director of Army Audit. J 
65. Paragraph 64 (a) of the Diredor's report and paragrapl41 of "ere"",-

«AilVtgs.-The Financial Adviser reported that the original contract in this .... 
was given as a result of tenders, but that he could not give the exaet dates at the 
moment. The Committee wished to record that, where oircumstancee were 
likely to Mise which migltt justify (fJ; gratf4 payments tD oontraoklrs, ateps should 
be taken to give such timely notice as would tend to reduce such paymenk I~ 
a~ ~eld that before making ex gmtia payments the advice of the Governmeni 
SoliCItor should be obtained in regard to the legal aspect of the case . 

.56. PtlA'flgf'llph 32 oj tAe ProceetJiftgs of ~ Committee of la8t ,«Ir GffIl parG-
gtYJpk 11 of thae proceed.i"lJ8.-The Committee examined the Master General 
of Supply in regard to the work.of the Central Diaposals OrganiIation. He fIX-
pla1Bed that the Dum Dum Depot had been given up as unsuccessful. It was 
found to be a bad centre from a business point of view . The Disposals Organisa-
'tion, however, remained Articles of little or no value were being sold for what 
they wouh1 fetclt locally, and others transferred to other public depaTtmen1a 
Which might require them, or sold under agency met'hods of disposal with 
mjnimum prices and a share of profits. The Organisation was, on the whole, 
_eetIIBfUI and instrumental ill the realization of large 8UJD8 of JDODeiY. 

57. PlI'ffJgraph 36 of tk Dif-edm', rtporl tJft41JGfG!JNpl3! of tAtM ~ 
".-The Committee examined the Quartermaster General 011 the 
question of the responsibility for the 1098 on fodder and the adequacy of the diIt-
Gplinary action taken. It WM informed that dle Director of .Audit had Dot at 
ibat time pressed for disciplin81'Y action against the Supply Officer on accoUDt 
of his alleged lack of supervision. The case was as old as 1924, and occurred ia 
the Waziristan area, where green khasil was supplied by Mahsuda and Wann. 
tt'he Committee recognised that the circumstances were, to a considerable 
extent, abnormal and did not pursue the question further. 

58. Paragraph 2/j of tile Auditor General', Report and paragraph 37 0/ tAu. 
~.-The Committee aleo examined the Quartermaster Gener-al'01l ... 
q~on of the provision foroonservancy cha.qee, and understood that the 
additIonal appropriation sanctioned in 1926-'l:l in this connection was really 
intended to meet similar charges eventually recorded under a variety of heads. 
The total conservancy f"barges under all these heads together were j uRt within 
the modified appropriation. The Committee was informed that the charpa 
were now being shown UDder one head anti no longer distributed .. they used 
to be in the past. 
. 59. Paragrapi 17 o/tfae Director78 rf'1JH1'l1lJf&d ~ U tJftlaue ~ 
ttIg •. -The Committee examined the Adjutant GeI1enl~. withdrawal 
of the civil suit in respeet of Be. 8,000 adV&DCed to ODe of the contractors. 
(D~ t~e course of the examination the Chairman left the meeting on ~ther 
public b1l8Ule&8, and the Hon'ble Mr. Burdon took his place.) The Committee 
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was informed that the contractor in question was a man of practically no means 
and had since absconded. As chances of recovery were nil. it was not worth 
while incurring the cost of a civil suit, and the withdrawal was inevitable. It 
was true that the case was withdrawn without technical authority, but the Com-
mittee understood that the Government of India would be prepared to confirm 
the action in the circumstances. At the same time, the Committee desired that 
the technical authority competent to sanction the withdrawal of cases once 
instituted should be defined to avoid misapprehension in future, unless this has 
already been done. 

60. At this stage the Committee adjourned till 11 A.M. on Monday, the 13th 
August 1928. 

ProoeedinlB of the Sixth meeting of the Ad Hoc Committee held on the 13th 
August 1928 at 11 a.m. 

PRESENT : 

[A8 at the last meeting, with the exceptiqn of tAe Hon'ble Mr. Bwrdon, who W(J,I 

away on other ptJhlic business.] 4 

61. PaMgraph 35 oj the Proceedings of the Committee of last year anil.para,. 
graph 12 of these pTOCtJedings.-TheComnrittee had before it a statement 
(Annexure D), prepareti by the Financial Adviser, containing a summary of the 
reeommeniations made by the Special Committee of Enquiry in this case and 
of the action taken thereon. With reference to the observations made in para.-
graph 68 of the Report of the Public Aooounts Committee of last year, the 
Committee had the opponunity of hearing the Quartermaster-General on the 
question, and noted with pleasure that adequate action had been taken on the 
general reoommendatioll8 of the Special Committee, which will reduce the 
possibility of losses of the kind in future. In regard to disciplinary action taken 
with referen~ to the recommendations in Chapter V of the Special Committee's 
Report, the Committee exa-mDt::d. the Adjutant-General and came to 
the conc!usion that the irregularities were the outcome of war &nd facilitated. 
by tbp special conditions which prevailed at the time, including frequent 
changes in the incmnbency of different appointments. It endorsed the 
expectation of the Public Accounts Committee that, with the return of 
normal conditions, cases of this nature would be considerably reduced, and 
did not desire at tliis distance of time to pursue t\e question of disciplinary 
action in rega-rei to individual officers. At the same time, the Committee 
desired that the Government of India should consider the question of principle 
involved, viz., whether in cJ-ses where lack of supervision or failure to observe 
regulations had led to financial loss, the final authority to settle the question of 
disciplinary action should be His Excellency the Commander-in-Chief or the 
.Government of India. 
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ANNEXURE C. 
Stalt:me1l,l 0/ the fMlUlures adopted on the recmnmendations 0/ the o.rdnance Supply 

Oommittee. 
I. Measures given effect to:-

(a) New method of provision by means of a continuous review. 
(b) Placing of the Indian Army Ordnance Corps School on a permanent 

basis. 
(c) The organization of all arsenaL~ into identical stock groups. 
(d) Clearance of old pattern armaments from arsenals to Agra Depot. 
(e) Clearance of old pattern small arms from Arsenals to Fort William 

Depot. 
(j) Speicial arrangements for 1927-28 for repair in Factories of the 

present accumulation of repairable rifies, machine guns, and 
vehicles in Arsenals. 

(g) Increase of D. A. D. O. S. and I. O. O. S. 
(It) Increase of Q. M. E. S. 
(i) The determination of Working Balances for every item of stock {or 

the purpose of basing the normal budget figure in future. 
(j) Trial in selected arsenals of delegating store-holders' responsibility 

to Godown keepers. 
(k) Formation of the I. A. O. C. Accounts Committee to formulate a 

system of accounts for future introduction in arsenals. (The 
recommendations of the Committee are now under the considera-
tion of Government.) i 

(l) Reduction of arsenal working stocks of machine guns, rifies, by 
transference of certain quantities to Factories for central storage 
[See item II (d) below].- • 

II. Measures in process of being given effect to:-
(a) Clearance of arsenals, by despatch of surplus stocks to ~posals 

Dump at Dum Dum. (Dum Dum has been cloRed, but disposal 
by other means is in progre~.) , 

(b) Re-examination of War Maintenance Reserves, Mobilization 
Reserves and Special Reserves. (A full time officer is engaged 
on this work.) 

(c) Proposals for the permanent establishment of the Indi~ Army 
Ordnance Corps. ' 

(d) Reduction of arsenal working stocks of guns, and gun carriage 
parts, by transference of certain quantities to Factories for cen-
tral storage. (It is expected that the new arrangement will come 
into operation from 1st April 1929.) I 

III. Measures not yet commenced :-
(a) Proposals for the future permanent repair organisation in Araenals 
(b) :rr~~a~~!:l of a ~om.ing Conm.u.~ on ~ ~~oda.on • 

• 
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ANNEXURE D. 
Gmeral recommendations of the Sp«i,al Committee and actitwt taken t11t~r~. 

Serial 
No. 

1 

Recommendations. 

De/«:t8 i. " .... -The system of divi. 
ded responsibility deacribed in Chap-
ter n is coDBidered to have contri-
buted indirectly to confusion and 
1088. This system has already been 
abolished as a result of the Braith-
waite Committee and no further re-
commendations are therefore neces-
aa.ry. Under the new system the 
main defects of the old system, 
which led to theee loeaes, have been 
eUminated, e.g., dual reeponaibility, 
overstocking, the stocking of expen-
sive and perishable articles, and the 
transfer and retransfer of supplies 
between depots. 

2 IAMl .Buot&rca.-So far &8 available 
information goes, it is poDible that 
the Army Budget baa had, in the 
past, to pay for political reuons. as 
a kind of disguiaed subsidy, higher 
prices for local produce thaD market 
conditions would j1l8tify. Again, 
the employment of a contractor &8 a 
middle-man between the local 
Darbar and the S. ct T. officers 
resulted in further increaae in prices. 
It is;' therefore, strongly recommend-
ed that local resources should be 
utiliaed to the utDu:l8t possible 
extent, without the intervention 
of a contractor, by arrangement 
made directly betwet'D the O. C. 
Chitzal and the I. A. S C. officer 
resporurible on the one hand. and th(' 
Da.rbar on the other. The samE! 
principle should apply to Dir 
resources also, especially in grain. 
Negotiatiol18 must IlNle8I&rily be 
carried out through the local 
Political Officer, part of whOle 
duties is to see that thf' country is 
not compelled to supply more than 
the inbabitAnt4t can reasonably 
bear. It is further l'N'.ommendod 
that such orders be issued as wiJI 
prevent, in the future, a !'eversion 
to the previously existing aystem, 
and the bearing by Army hnda 
01. chargee which are n~ ltrict1y of a 
miIit.aIy cbaraoter. 

Action taken. 

As the. ~mmittee ~ .~ted itself, the system 
of divided l'88poD8Jbllity.of supply which led 
to confusion and loss has been abolished. 
The Supply Depots that at that time were 
not under the orders of the G. O. C. Dis. 
trict, though at the same time the G. O. C. 
and his staff were responsible for all matters 
aftecting the troops, &le now placed under 
his orders. Stringent orders have been 
issued cutting down stocks of supplies and 
the elimination of stocks of expensive and 
perishable articles arrangementll for which 
latter are made when required. The atten. 
tion of all baa been drawn to the neoeaaity 
for restricting the transfer and retra.Juder 01. 
s.uppli~ betweeen depot., the guiding prin. 
Clple being that stocks are now only issued 
dil'ect from depota to units. 

The uae of a contractor for procuring local 
suppliee in Chitral baa been stopped. 
Ammgement. are now made between the 
O. C. Chitral and the I. A. S. C. officer on 
the one hand, and thE' Durbar on the other 
hand, for the provision of local supplies at 
Chitral and Dir and arrangement has been 
recently made through the Political Officer 
with the Durbar for the purchase of local 
supplies at reasonable rates for the next 
five years. Theee rates, as verified bv the 
C. M. A. Peshawar, are approximately half 
a lakh cheaper than the rates for last year 
and are COnsiderably cheaper than at the 
time of the Chitra} 1088eS. The part-icular 
reference regarding the bearing by Army 
funds of charges not strictly of a military' 
~haracter is that the cost of local Bhooaa at 
that time wu practically the salOO sa that of 
imported Bhooea. This Jau been put a atop 
to and local Bhoosa rates brought do1VJ) to 
the average adual price to thf.looal inhabi. 
tants. 
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Recommendationa. 

It ia considered unsound that con-
tract. .hould be made for supplies, 
except kerosine oil, to be delivered 
in Chitral. It is recommended that 
such contracts for supplies from In-
dia should be for delivery at Now-
shera,and that these supplies should 
be sent up by the maundage con-
tractor as Government stores. All 
such stores should be examined in 
India before despatch and certified 
as fit for storage for the neceuary 
maximum period. The exdusion 
ofkel'OleJleoilil due to the eXCBlive . 
loss that is likely to occur if oil is 
sent up as Oovemment property. 

It is recommended, as a sperial r&Be, 
that A. T. mules in Chitra,} should 
be restricted to the standard ration 
articles only, except for such addi-
tions and modifications as may be 
ordere:l on. veterinary grounds. 

It is strongly recommended that the 
S. and T. establishment at Drosh 
should be revised, and made suffi-
cient for its duties. 

It appea.ra desirable, owing to the iso-
lation of the station, that two I. A. 
S. C. officers should be included, the 
senior being a specially selected 
Captajn or )iajor. 

The reduction to the lowest possible 
limit of Ordnance Stores to be main-
tained in reserve in Chitral should 
be considered. For these and for 
such othftr Ordnance Stores as hR. ve 
to be taken in from, or issued to, 
unita during thejr location in Chitral, 
a representative of the Ordnance 
Department should be attached 
to the Su})ply Depot. 

The invest.igatioll haa shown the desir-
ability of considering whether the 
terms of service of storekeepem 
should not he altered, with a vjew 
to bringing them under military 
law. Such ft. step should provide a 
greater measure of aeourity against 
frauds. 

- Action taken. 

The recommendations of the Committee have 
been followed and, with the exception olkero-
sine oil, all supplies that cannot be pur-
chased locally in Chitral are arranged for by 
the 1_ A. S. C. and delivered by that Corps at 
Dargai (the end ot the railway system, and 
therefore preferable to Nowshera), whence 
they are sent on by the Maundage Contrac-
tor. Such stores are examined fi.mt by 
the Supplying Depots and again by the I. A. 
S. C. officer at Dargai in case of any damage 
on the line of rail. No contracts are now 
made for delivery at Chitral except in the 
case of kerosine oil. 

A. T. Mu.lea are now restricted to standard 
ration articles, with the exception that they 
cannot have gram but are restricted to 
barley as that is locally procurable whilst 
gram is not and no grain could he imported 
from India and be cheaper than the local 
grain. 

The S. and T. Establishment at Droeh hu 
been revised in accordance with the Com-
mittee's recommendations and there are noW' 
two I. A.S. C. officers, the senior of which ill 
specially selected. 

• 
• 

Ordnance stores in Chitral hue been reduced 
and an N. C. O. of the I. A. O. C. has 
been in Chitral for the last two to three 
yea1'S and is in charge of these stores. The 
C. O. 0., Rawalpindi Arsenal, is proceeding 
to ChitraJ this year to see whether the 
Ordnance Depot. can be separated from the 
Supply Depot. . 

At the time of the investigation it seems to 
have been overlooked that the Storekeepera 
serving in Chitral and Droeh were, by the 
fact of being on frontier service, liable to 
military law [vide I. A. A. 2 (1) (e) and Part 
V of Manual Military Law Indif']. All neW' 
entranta as store keepem are now enrolled and 
are under the Indian Army Ac," It is hoped 
in time to make all8Upply pemonne1 &meIl-
able to military law. 

-
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No. ReoommendatiODS. 

8 The certificate on the back of I. A. F. 
A-498 (.toea Statement) should be 
revised in cmJer to-

(i) make it applicable. to indivi-
duals who are not 8ubject to 
military law ; 

(i'·) enable ldaher authorities to 
reopen ana: reconsider caaes in 
which it is found that an 
error in the original D88e88ment 
haa occurred. 

9 The regulatioDB for fixing the prices 
for articles iaaued, received or struck 
off8hould be reconsidered, and made 
more definite and clear; specially 
in regard to places lying at consi-
derable distances from railwaya. For 
8uch placee,I'!.'1 •• ChitraJ, Fort San-
deman, and poaaibJy Burma, 8pecial 
orden should be evolved. 

10 Central pU1'Chue sYBtem-Contracta.-
One of the basic cauaea of the Droah 
IOBRS and of the majority of other 
louea of I. A. S. C. 8upplies is over-
estimating or inco1TeCt ~eatimating 
of n-quiremente of centrally pur-
chaeed articles. These louea eaD· 
not occur with locally purch88ed 
artielee, 88 theae are only demand-
ed. as aDd when required. How 
far this may be due to the ~tor 
of human error, or the neceaeity 
for placing demands & consider-
able period ahead, or how far it is 
an inherent coneequeooe of the 
central putchaac 8)'11tem. is pprhapa 
beyond the province of the Com-
mittee to enquire. The Com-
mittee ill of opinion, however. that 
this question should be thoroughly 
investigated. with a ,-iew to cut-
ting down the eentraJly purchaaed 
articlee to an economic minimnm, 
taking into ooneideration the 008' 
of packing, the long railway Ieada 
in India, and the opportunities for 
pecuJation and waetage _ route. 
This investigation should a1Io de. 
termiDe whether central oontracta. 
on III .... mquired " baaia, for aD 
centraDy purchMed artie_, to 
be delivered on I1lpply orde,. of 
A. DB. 8. aDd T. would Dot he 
MV_tapa_ to the State. 

174: 

Action taken. 

The certificate on the back of the Lou 
Statement I. A. F. A-498 haa been reviled 
in aooordancewith the Committee's recom-
mendations. 

Stock Book rate lis. are now iBaued which 
fix the prices of articlea 88 recommended 
and artieles are iMued, received or struck 
off at theee prices, there ~~ a aeparatAt 
rate for flee i881H!8 and a higber rate for 
artieles . iaaued on payment, to cover traDe-
portation and overhead charpe. In the 
cue of Chitral special addition • made to 
cover the caat of carriage from Darpi to 
Droeh, but for other placea there is ODly 
an AD-India rate. The question of having 
Distriet local rata ia at preeent under 
ccmeideration. 

Omtral pUl."Cban articles are only tboae which 
it paya to purcbaae centrally in compariaoll 
with the averase rate of local purchase 
artides. A rough eetimate is made annual· 
]y of the tot31 requirement. of the Army in 
India and A. De. 8. and T. DiIItrictl draw 
against this tlltimate, onien for which are 
plM'eCI with thP Director of eontNCta. 

• 
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Serial 
No. 

. il Sbme me&D8 for marking and isola.ting 
condemned aniclea 8hould be devis-
ed. 

12 This investigation brings to noti~ 
the pat coat of maintaining. and 
locking up reserve supplies and of 
1088e8 due to deterioration as a clliect 
ramJt. of the location of troor 8 in 
Chitra!. These facts ~ upon the 
consideration of the question of the 
continued retention there of this 
isolated force. 

13 It is recommended that the iaaue of 
dried fruits in Chitral should cease 
as BOOn as the present stock is 
exhausted and no further consign-

• ments should be sent up. 

Articles of gear and equipment condemned 
as 1lD8erviceable must be withdrawn and 
stored separately under lock and key 
pending the receipt of disposal OMe1'8 from 
the L A. O. C. [Regimental Standing 
OMe1'8 L A. S. C. paragraph 18 (ii»). Stores 
returnable to I. A. O. C. charge as unser-
viceable are not· marked by unit. with the 
unserviceable mark (sub-paragraph 2. 
paragraph 4, page 145 I. A. S. C. Train. 
ing Pm IT and paragraph 269, Regulations 
for Equipll18D.t for Army in India); the 
I. A. O. C. arrange for the repair of all 
that they consider repairable and for the 
destruction of the remainder. Artic1ea 
not retumable to the I. A. O. C. are des-
troyed in accordance with the orde1'8 laid 
down in paragraph 31. sub-paragraph 3 and 
paragraph 38, A. R. I., Volume V. 

The main cause of the great loes on supplies 
in Chitral was due to the fact that during 
the Afghan War some 4.000 Chitralis were 
raised and a year's supplies for these on 
Indian Scales of rations were maintained. 
Whon the Chitralia were suddenly dis-
banded, the whole of this reserve was thrown 
on our hands anj J t was uneconomical to 
return this to India as the cost of transport 
would have been about twice the value of 
the supplies. To obviate the possibility of a 
similar happening in the future arrangements 
have been now made by which Chitralis in 
future operations will be restricted to a 
ration which is ordinarily procurable 
locally. i.e.. atta, ghi, dhalJ.. salt and me. 
wood, and no reserve of these will be kept 
until such time as Chitralis may be required 
for operations, when only two months 
reserve will be formed. For the Indian 
troops in Chitral a reserve of one year's 
8upplyof central purchase articles is laid in by 
the 31st of October and the troops have to 
rely on this until the 1st of June d~ 
which time it is difficult to send up supplies 
from India. owing to the passes being 
usually closed at this time of the year. 
This reserve is replenished between the 
months of June and October, only one 
month's supply of local purchase articles is 
maintained, this being kept up-to-date by 
daily or weekly deliveries. 

The iaaue of dry fruits in Chitral has been 
stopped. 
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14: It ia ftIOOIDmended that the question 
be ooD8idered of altering the preeent 
nguJatioDs whereunder I. A. S. C. 
take over rum at proof or overproof 
and iIIsue at 2li per cent. under-
proof. This entails dilution of rum 
while . in potJ8888ion of L A. B. C. 
and aftords an" opportunity for 
hand. H rum could be taken over 
and iasaed by L A. B. C. at the B&ID8 
.u..gth this opportunity would not 
0001Ir. The _lee of isBue 8I1d 
prioeI would haft to be reviled. 

"' 

Rum is now i8sued at Ii % underproof, being 
received at that standard of proof from the 
Rum Factory, and units have to make their 
own arrangements for diluting it. The 
ration of rum now that it is iuued at Ii % 
underproof, has been . reduced. for British 
troops from 4 ozs. to 21 0Z8. and for Indian 
troops from 21 to 2 ozs. and pri(IM have baen 
reviaed accordingly. 
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